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 ̂ r  CORRIGENDA

In the Parliamentary Debates (Part I—Questions and Answers), First Session, 
1950­

In Vglume I,—
1. No. S, dated the 3rd February, 1950,—

(i) Page 55, line 8, for "Shiromoni”  read "Shiromani” ;
(ii) Page 68, line 18 from bottom, for "S eht”  read

2. No. *, dated the 6th February, 1950,—
(i) Pagp 70, l i^ ,1 9  from bottom, after “ W ill”  insert " th e " ;
(ii) Page 82, omit line 10; •

8. No. 5, dated the 7th February, 1950,—
(i) Page 98, line 4 from bottom, for “ or”  read “ o f” ;

(ii) Page 112, line 9, /or “ fields”  read “ oil-fields” ;

4. No. 6, dated the 8th Februnry, 1950,—
(i) Page 186, last line, for “ does not go”  read “ goea” ;
(ii) Page 189, line 21 from bottom, for “ SMiUr”  read “ fltn lir” ;

(iii) Page 140, line 11 from bottom, for “ peased”  read “ pleaaed” ;
(iv) Page 348, line 11 from bottom, for “ delaying”  read “ defying’ *;

5. No. 7, dated the 9th February, 1950,—
Page 174, last line, for “ (52)”  read “ (25)” ;

6. No. 8, dated the 10th February, 1950,—
(i) Page 196, line 11, for “ completed”  read “ complete” ;

. (ii) Page 204, line 4, for “ lakhs”  read “ lakh” ;
7. No. 9, dated the 13th February, 1950,—

Page 208, line 8, after “ in”  insert “ a” ;
8. No. 11, dated the 16th February, 1950,—

(i) Page 280, line 8, after “ apart”  in$ert “ from'*;
(ii) Page 281, insert “ Improvbmbnt op Tobacco Cui.tivation”  as 

heading to Starred Question No. 270;
9. No. 18, dated the 20th February, 1950,—

(i^Page 827, line 2, for “ WU”  read “ Will” ;
(ii) Page 836, lines 2 and 8, for "hydronieteorologica”  read "hydro­

meteorological”  ;
(iii) Page 848, line 18, for "N o. P-65/50”  read "N o. P -64/50";

10. No. 14, dated the 21st February, 1950,—
(i) Page 886, line 8 from bottom, before “ Will”  insert “ (a)” ;
(ii) Page 888, in beading to Unatarred Questioa No. 40, for “ AUD**

read “ AND” ;



11. No. 15, dftied the 22nd Febninry, 1950,—
Page 415, line 10 from bottom, for **Appendix V  read Appendix

l ir^ ; ^
12. No. 16, dated the 28rd Febniary, 1950,—

(i) Page 428, line 8, for “ Eailway”  read
(li) Page 424, line 12, after “ Railway”  imert “ survey”  and line 27, 

for “ have’ ’ reod “ baa” ;
(iii) Page 444, line 9 from bottom, for ‘ *Sum”  read “ S un '';

13. No. 17, dated the 24th Fetw’uairy, 1950,—
(i) Pnge 471, Hiae 4 fi’oin ^bottom, for “ catting’ ' rMfd “ calling” ;
(ii) Page 472, line 19, for “ Government”  read “ Governments” ;

14 No. 18, dated the 27th February, 1950,—̂
(i) Page 490, Jine 2, for “ had”  read **hard” ;
(ii) Page 500, for existing heading to Starred Question No. 580, read

“ Export of M ica” ; ^
15. No. 19, dated the 28th FeJ)ruary, 1950,—

(i) Page 516, line 1, for “ remiasi of th”  reo'd “ remission of the” ;
(ii) Page 522, line 1, for “ lik”  r&ad “ likely” ;
(iii) Pqige 526. line 8 from bottom, before “ diwQntinue”  insert “ to”

and for “ telegram”  read “ telegrams” ;

16. No. 20, dated the 1st March, 1950,—
(i) P ^ e  553, last line, omit “ the”  before “ so-called”•;
(ii) Page 554, line 17, for “ Gove nment”  read “ G«vernment” ;

(iii) Page 560, line 10, for “ re-introduction”  read “ re-introduced” ;
17. No. 21, dated the 2nd March, 1950,—
- (i) Page 567, line 14 from bottom, after “ put”  insert “ up” ; /

(ii) Page 578, line 2 from bottom, after “ that”  imert “ may” ;
(iii) Page 585, in heading to Starred Question No. 609, for

“ PpERSONS” rend “ l^ s o K s " ’ ;
18. No. 22, dated the 6th March, 1950,—

Page 616, line 1, before “ limits”  insert “ age” ;
19. No. 23, dated the 7th March, 1950,—

Page 640, lines 1 and 2, for “ Infomation”  read “ Information” ;
20. No. 24, dated the 8th March, 1950,

Page 658, line 8, for “ ot”  read “ to” ;
21. No. 26, dated the 10th March, 1950,— ,

Page 717, line 14, for “ not”  read “ note” ;
22. No. 27, dated the 11th March, 1950,— >

(i) Page 749, line 10, for “ pudchase”  read “ purchase” ;
(ii) Page 755, line 2 from bottom, for “ corruption”  read *«eon8ump-

* tion” ;
2ft. No. 28, dated the IBlh March, 1950,—

(i) Page 787, line 8, for “ outpt”  read “ output” ;
(ii/ Page 788, line 17, for “ is”  occurring after “ There”  read “ are” ;



In Volume IT,—
24. No. 1, dated the 14th March, 1950,—

(5) Page 825, Hue 0 from bottom, for *‘P’erbuorj*’ read ‘ Tebruary*';
(ii) Page 833, Hue 16 from bottom, for “ Far’ ' read “ far” ;

25. No. 2, dated the 15th Murch, 1950,—
Page 857, line 16, for “ Boy«’ ' read “ B oy” ;

26. No. 4, dated the 17th March. 1950,—  ^
(i) Page 899, for line 22, read **that if he was invited he would be

prepared to come again, and, if so, is thftre’ *;
(ii) Page 901, omit line 9 from bottom;
(iii) Page 918, in heading to Starred Question No. 944, for “ CoM-

MUNicATN*' read “ Communication^”  ;

27. No. 5, dated the 20th March, 1950,-­
Page 927, line 11 from bottom, for “ instalments”  r&ad “ instal- 

mental” :

28. No. 6, dated the 21st March, 1950,—
Page 989, for existing last two lines read 8« P. Mookerjee: 

I  think tihai question will arise after th^ Institute comes into 
existence” ; ’

29. No. 8, dated the 2Brd March, 1960,—
Page 1020, line 14 from bottom, for “ moring”  read “ morning” ;

30. No. 9, dated the 24th March, IWO,—
Page 10.59, line 21, for “ pltased”  read “ pleased” ;

31. No. 10, dated the 27tli March, 1950,—
(i) Page 1075, line 5 from bottom, for “ go”  road “ got” ;
(ii) Page 1082, line 3 from bottom, after “ of”  insert “ the” ;

(iii) Page 1101, last line, for “ strinency”  read “ srtringency” ;

82. No. 11, dkt^d the 29th Mar«h, 1950,—
(i) Page 1125, omit line 5 from bottom and after line 3 from bottom,

insert **Appendix VI, Aunexurc No. 6**;
(ii) Page 1131, line 1, after ” blocJt”  insert “ grant” ;

(iii) Page 1138, line 20, for “ Cindhya”  read “ Vindhya*” ;

83. No, 12, dated the 30th March, 1950,—
(i) Page omit line l(i and in line 17, for “ 1848-* read “ 1948” ;
(ii) Page 1177, in heading to Starred Question No. 1252, for ‘ ' I mmi­

g r an t s”  read “ I nsu r g en ts” ;

84. No. 13, dated the 31st March, 1950,—
Page 1213, line 23, for “ 1:74 and 1 :17”  read *‘ 1*74 and 1 1 7 ” ;

35. No. 14, dated, the 1st April, 1950,—
' Page 12i42, line 13 from, bottom, for read “ lTt86*'.



•6. No. 15, dated the 8rd April. 1950,—
(i) Page 1254, Une 1, /or “ Dr. P. B. Mbokerlee”  read “ Dr. 8. Tj 

Hbokerlee” ;
(li) Page 1268, line 16 from bottom, for **rehhiwala8*  ̂ read **Rdhn- 

waXo8*\
(iii) Page 1271, line 9 from bottom, for ‘ 'Ministry’ ' read “ Minister’ *;

37. No. 16, dated the 4th April, 1950,—
(i) Page 1282, line 2 from bottom, for ‘ ‘happend”  read “ happened" 

and line 1 from bottom, omit “ here” ;
(H) Page 1291, line 5 from bottom, after 'H h a f' insert “ may be” ;

38 No. 18, dated the 6th April, 1950,—
(i) Page 1858, in heading to Starred Question No. 1467, for 

“ E x p e r ts”  read “ E x p o r ts”  ; line 21, for “ 4”  read “ 41”  and 
line 6 from bottom, for “ spending”  read “ sending” ;

(li) Page 1364, line 4, for “ hunred”  read “ hundred” ;
(iii) Page 1372, line 1, for “ (i)”  read “ (ii)” ;

39. No. 19, dated the 8th April, 1950,—
(i) Page 1879, line 16, after “ fact’ ' insert “ that*';
(ii) Page 1888, line 5, for “ ond”  read “ and’ ' and line 15, /or “ held’ *

reod “ help” ;

40. No. 20, dated the 10th April. 1950,—  ‘
Page 1438, last line, for “ of broadcasting is completed”  read 

“ devolved upon the Government of India?” ;

41. No. 21, dated the 11th April, 1950,—
Page 1460, line 11, for “ No. I I ”  read “ No. 11” ;

42. No. 22, dated the 12th April, 1950,—
(i) Page 1486, lines 2 and 1 from bottom, for '*’intstituted”  read 

“ instituted” ;
(li) Page 1496, between lines 12 and 13 from bottom, insert 

“ Statement by M inister  op State foe T ransport re 
E xpenditure in  A ssa m ” ;

(Hi) Page 1499, in heading to Starred Question No. 1664, for 
“ ndorb”  read “ I ndore” ;

(iv) Page 1601, line 9 from bottom, for “ Telgu’ ' read “ Telugu” ;
48. No. 23, dated the 14th April, 1950,—

Page 1605, line 8, for “ Homea'* read “ Home” ;

44. No. 25, dated the 17th April, 1950,—
(i) Page 1572, line 8, for “ acrerage”  read “ acreage” ;
(ii) Page 1594, line 5, for “ Project’ * read “ Projects” ;

(iii) Page 1597, line 3 from bottom, Offter **to** insert “ a” ;
(iv) Page 1598, line 20 from bottom, for “ 1773”  read “ 1788” ;
(v) Page 1608, in heading to Starred Question No. 1794, for “ Se e d s”  

rmd “ Sbbds";



Ill Volume 111,^
45. No. 1, dated the 18th April, 1950,—

(i) Page 1622, line 2 from bottom, for ‘ ^28,78’ ' read **28,739'*;
(ii) Page 1634, m heading to Starred Question No. 1795, for

“ I ncume-t a x ' '  read ‘ ' I ncome-t a x ’ *;

(iii) Page 1636, in heading to Starred Question No. 1827, for “ K am -
pu r”  read ‘̂ K am alpur ’ * ;

46. No. .2, dated the 19th April, 1950,—
(i) Page 1657, line 3 from hottom, for ‘ Uoging** read “ losing’ *; and
(ii) Page 1670, line 9, fpr hutch*' read ^'Kutcha'\

In Volume 1,—
1. No. 9, dated the 18th Februai’y, 1950,—

(i) TO  ̂ ^  qj I
îi) ^ ^  3?TC apt  ̂«Tc  ̂ vr t qf i

(iii) K qrr ^  qf i
2. No. 11, dated the 16th February, 1950.—

^  qr ^  «Tf‘ I
3. No. 12, dated the I7th February, 1950,—

(i) <TftF5T CR “  5 ”  T't anr? " 5T " w  I
(ii) <l'!5 <T.TRT n  Tt ‘ ”  Jift ant? *' I

(iii) fss trfw qr “ ar̂nsT ” "  awf? ” qf i
(iv) <T<!5 % sPT’r «ift V (re " 'j,a*n ”  anr? “ [̂W7 i
(v) 755 itSpt k t». " jftf^  ’* vr anr?" "  qf i -
(vi) t,«5 qFw t trr ‘ 4  ̂ ” ?m "  wnw ” VI nnn

“  ”  i f  I
(vii) i«5 <Tfw Tc "  ftref ’’ ar»T?“ fii5rf "q f  i
(viii) <j«5 «fl^ TT" I "  ainf "  ? "  qf i

(ix) f«5 «trf?r qr ■' apTf » i

4. No. 14, dated the 21 »t February, 195(J,— '

(i) fS5 ^\o, «frw T< “ «Pt#?T " ^  •
(ii) qfiRr 5̂ v tTT“ 53PT? “ ” «r|' I

5. No. 16, dated the 23rd February, 1950,—

(i) 1«5 TT •' qifT ”  ^  apr? “  T f r " q f  I
(ii) i<ss #»?r ?o «n: “ ?»r#f ’’ ar»rf "  irraft ”  qf i



(iii) n  "K " ’fw ^  ’’ qf i
(iv) 755 v̂ <J, <Tft?r*fpir vc  "  “ tm*rvr» ”

V f I
( t )  ^  «rtw  ?TT HT"  ^  apnr"  ’ * «t| 1

6. No. 17, dated the 24th February, 1950,—
•jss v\9t, «TpRt % ®qr n  " 3r«r|" i{f5T«r%#r ”
qf I

7 . No. ao, dfl4wd tt»e 1st March, I960,—
«j53 <rft?r n  ‘ flf^^psr ”  ‘  1

8. No. 23, dated the 7th March, 1950,—
«Tr«RT <TT'' >nr4>i5 ”  # j p n i  '* >rw5f ê ” «w i

9. No. 26, dated the 10th March, 1950,—
<j«5 »̂ v», «T^ It K TT " ^  anT5 “  asnft ”  <i« ,i

In Volume II,—
10. No. 2, dated the 15th March, 1950,—

(i) 'j«5 "ifiw % STC ^  aftr  ̂ T< “ ”  vY annr
‘‘ >ftf5|55 ’ ’ I

(ii) «j«5<:yo, 3ftr(» <tt " ̂  ">TTf'«r’ 'q f  i
(iii) <J«5 <iW «Tfw ITT " ^  ”  Tf I

11. No. 6, dated the 21st March, 1950,—
(i) V \ o ,  % 3W?: Y 'R “ t » ” apT? “  ! »  ” q fi

(ii) i«5 «rft{T \ 6  qr “  'Vfinr Ttr " “  ftfrr <Tf i
12. No. 15, dated, tjie 3rd April 1950,—

t W ,  'T.ftW  ̂ ^  am? " t ” Til
18. No. 17, dated the 6th April, I960,—

TO \\\\, <rpRr 'Tt, “  jnpr” f̂t “  iijer ’ ’ q f  i

14. No. 18, dated the 6th April, I960,—
^  <Tfw ^̂ <TT "ftRpn̂ T ani?" ftRPrr ” q? I

15. No. 24. dated the 15th April, 1950,—
(i) ' { ^  UY?, <ifiRT “ sft̂  " anr? "ift? ” # »

(ii) U  "T? " ^  ^  “ ar̂ i#w-f " qf I:
16. No. 25, dated the 17th April, I960,—

(i) V ITT " 3Rf ” ar»T5 “ 3fKip ” qf i
(ii) 7^ qftw  ̂ qr “ jttjht ” am? " «ftapn ” qf i

Xu Volume III,—
17. No. 1, dated the 18th April, 1950,—

q^ \ \ X \ ,  •' ”  ^api? “ v̂ !*r ”  q f i



In Volume I—
1. No. 7, dnted the Dth February, 1950.

(t i .  «  »» - II ^  4is -  16V *aaA^

2. No. 9, eluted the 13th February, 1950.
. »» i_i<f »» £  tt t-ii «  - r  >lk«. ^  - f I ♦ 11)
’ L>**W ** ** ^  -  I I )fa«. -  r I I  ̂f )

8. No. 12, dated the 17th February, 19r)0.
• « *uf u £  « a!| M . 11 ^  - r I r

4. No. 14, dated tht* 21st February, 1950.

t^X « ^ 1  » . 11 ^ -• rvv (')
u>**X «« L̂j M £ ft II - 1II .-rvA isaJ^ (r)

5. No. 17, dated the 24th February, 1950.

L>**X ft H »  l̂ap< £ ft iS II - r• ■■ no (1)
»» UJy- )) £ ff U9  ̂II - r ^ •-n y i r )
ff <dlf it i (( !UJ| II - r 4fef ■ rvi (r)

f). No. 20, dated the 1st March, 1950.

l>**K ♦f j|5? £ tt 4>|)f II - IV -s? oor (0
t^K ” uJSŴ ** i - - oir X.er\Â (r)

7. No. 21, dated the 2nd March, 1950.

o**w «  i.»*> M i (f II - lA ^ - OAV
8. No. 23, dated the 7th March, 1950.

U 2^  i  « ** - IV >la- - in  (I)
«  v , ^  »» i  »i ^  ^  ^  -  i r v  (r )

i  »* » » -  V >i»- 4-  -  i r v  *»A-» ( r )
9. No. 2fi, dated the lOth March, 1950.

0 * ^ } i  ** £  »» -  V >1»- -  V f 0 < » /U  ( I )

,£ «  M -  A )la«. -  vro  :̂aaA-» ( r )
*» i  « -  0 ^ 1 " t j *-«  -  0 )i»«. - vrV teu-» (r )

■ u**J< ”
i } **K « « f^ ) » » i  «  ( * - i ) »» -  !♦  r*»- -* '»'♦  (f ')
t>**K «» * * ^ -  r >«I»- - v r A i « » l # ( 9 )

»« *.UJ *» Jlqpi< ^  »» UU.» »i -  J8 ^  -  VrA to»<u (1 )
tHk*X «  - |0 >la«, ^  VfA  < * 0 -*  (v )

♦« ****^ «  i  «  »» - 1 - vr* tofc- (a)
u * »je  ** urtf^y I  » » « - v >u. «  v r*  <«»*-» (^)

<« A.)W »» J. **- ir  v r *  ( !♦ )
M itlyii it t, fifil *» -  1 * jlâ  ^  -  fre ■ual* (I I )
«  l)f)J »» ^  ^  -  vr© *«»*-» ( Ir)



10. No. 27, dated the 11th Maroli, 19f)0.
-  «  ») ))l *» 2 - ^  i  ««»> ))(»»  -  r  ^  -  VO I *»*-»

lu  Volume II—
1. No. 2, dated the lotJi March,

“  '♦ f '-  ** ft ♦ »» -  9 >tu, ^  -  Aor ( I )
" t>**K ”  i. «  - h >ia“ - ver (r)

2. No. 6, dated the 2()th IMiirch, 19')0.
-  *< i !  «  ‘i f ) t »» “ r  >i«- <*• 9r^

s. No. 11, dated the 20th Mnreli, 10.50.
-  «< )<5j< )) i_ <( y^ fj »» -  r  )Ja- ^  m3^  • I • V ( I 1

- »» J. « - ) yb«, - I I 10 &3aA-» (r)

-  » » w - 1r  >ia-> <- -  h r *  *»*-» ( r )
4. No. 20, dated the lOth April, 1950.

■ L>**K ”  «̂ >»» X «  «̂ ) «  - |A - |r*A *aoi-<» (I)
** ** ^ ** ** " M “ irff *3ii< (r)

5. No. 23, dated the Mtli April, I9'.().

■ ** Lf^S^ “  ** '  f f Of -  10 ' ♦ fcoArf ( ) )
-  ♦« VJJy.* i i  X  ** t^Vf^ it -  V )Jo- -  ) 0 • f * aai^  ( r )

- « £)S )) ̂ ipu! X f( iyS it - r jja* ^ - 101 r *«>»<<» (r)
“ '* T)»* ** 1 »» M - r )fa- “ |0M (r)

« vvr* i. •« vv i*  »* ir > t > - I o n  (o)

“ L>**K ** Wj#*> *» UJjJo )* - r  - 10 M <laxA-» (1 )
" » » i! « - r >ia~ ^ - loro (v)
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PARLIAMENTARY DEBATES 

( P a r t  I — Q u e s t i o n s  a n d  A n s w e r s ) 

Wf(hieH(lay, Inf Fehruarif, 1950

The House met at a (<̂ iiarter to Eleven of the. ('Jock

[Mr. Speaker (The Honourable 8hri ( t . V. Mnvalankar) in the Chair. |

Shri Oautam: Sir, on a ])oint of order.......
Mr. Speaker: There are first the oaths or affirmations.

Shri Qftutam: Sir, before you ])roceed with any kind of business I want
to enquire whether we are meeting constitutionally today, because yesterday 
this House was not adjourned by the Speaker for today.

Mr. Speftker: There m is no meeting yesterdjiy.

IMEMBKRS <S.WORK
The Honourable Shri Mohan Lai Saksena (Minister of State for Rehabili­

tation).
Shri Karneshwara Singh of Darbhanga (Bihar).
Shri Khandubhai K. Desai (Bombay).
Shri T. T. KriBhnamachari (Madras).
Shri Harihar Nath Shastri (Uttar Pradesh).
Syed Naueherali (West Bengal).

ORAL ANSWERS TO QUESTIONS 

D elegation to B urma

*1. Sluri Bidhva: (a) Will the Prime Mnister be pleased to state whether 
any Delegation has been sf nf to Burma in connection with the properties of 
Indian nationa’s resid'ng there?



(b) Is it a fttct that such a De egution was decided to be sent earl}' last year 
tut could not be sent for various reasons?

(c) What steps do Government intend to take to settle the question of 
properties of Indian nationals in Burma?

Tbe Deputy Minister ol External Ailairs (Dr. Keskar): (a) No.
(b) Yes. The vî ît of the delegation was postponed indefinitely at the request

• of the Government of Burma who were then preoccupied with the internal dis­
turbances in the country.

(c) It is proposed to send the delegation to Burma in March, 1950, to discuss 
with the Government of Burma matters arising out of the Burma Land Nationali­
sation Act, 1948.

Shrl Sidhva: What is the total amount of immovable property of Indian 
nationals in Burma?

Dr Eeakar: I cannot give the exact figures but I think it is about 90 orores 
-of rupees.

Shri Bldhva: May 1 know whether any negotiations have taken place between 
the Government's of India and Burma with regard to Indian landed property in 
Burma?

Dr. Keskar: Does the hon. Member mean recently?
Shri Sidhva: Any time.
Dr. Keskar: I think the Government have from time to time put before the 

House the course of negotiations with regard to Indian landed properties in 
Eiirma and, if 1 remember aright, on two or thre^ occasions detailed discussions 
have taken place on the floor of the House with regard to this matter.

Shri Sidhva: May I know whether Government have decided the personnel
• of the delegation which they propose to send to Burma in March?

Dr. Keskar: Not yet.
Frol. Eanga: May I know whether this delegation is expected to interest 

itself only with the interest© of the moneyed or our own landed people or whether 
it is also expected to interest itself in the welfare of the Indian workers there?

Dr. Keikar; This is a non-official delegation going out to discuss only matters 
arising out of the Burma Iiand Nationalisation Act, 1948.

Pro!. Banga: In view of the fact that Government is sponsoring this dele­
gation, have Government taken care to see that this delegation will interest itself 
in the w’eHare of non-propertied Indian nationals also? ^

Dr. Keakar; The question of the welfare of non-propertied Indians in Burma 
 ̂ is always engaging the attention of the Government.

Shri Syamnandan Sahaya: May I know if it is a fact ihat Indian nationals
are debarred even from bringing their movables from Burma to India?

Mr. Speaker: It does not seem to arise out of this question, which refers to
• ft specifio point, namely, the properties of Indian nationals in Burma.

Shri Syamnandan Sahaya: The usufructs of these nroperlies have to be 
brought to India and therefore, I think, this question nrises. At ])resent the 
ii8ufr\jcts of these ])roperties are not allowed to be brought from Burma into this 
country.

Mr. Speaker: The question would appear to be connected.
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Dr. Kdokar; Government have no infonnation that Indians are not allowed 
to bring their movable properties But if the hon. Member means gold, jewellery 
and such things, probably there is a ban on moving them out of Burma.

Shri Tirunuila R®o: Do Government p r o p o s e  to Bend the same delegation 
which was announced sometime ago under the leadership of Dr. Pattabhi 
Sitaramayya in connection with the delegation envisaged to be sent in March?

Dr. Eeskar: The personnel of the delegation has not yet been decided.

Sardar flukam Singh: Do Government consider that the internal conditions 
in Burma will be such in March, 1950, that these questions could be discussed 
with that Government?

Dr. Kedcar; The Government of Burma is proceeding with the implementation 
of the Land Nationalisation Act and we thought that it might be to the detriment 
of our notlonals ii we did not have certain discussions with them before they 
began its implementation. ‘

Shri R. L. Malviya: May I know the number of Indian nntionals in Burma?
Dr. Keskar* 1 think this information has been given many times on the floor 

of the House— the number is between 600,000 and 700,000.

Shrlmati Durgabai: May I know what steps the Government have taken for 
the interim protection of the properties of Indians, that is, before the Delegation 
goes there and settles the question.

Dr. EeiBkar; The properties of Indians can be protected only by the Govern­
ment of Burma and we have always been putting the case of the Indians to the 
Burmese Government.

M an u fac tu r   ̂ OF M otor V bhiclk B atteries

*2. Shri Sidhva: (â  Wili the Minister of Industry and Supply be pi as«d 
to whether batterieK niMnufactured in Ind'a for motor vehicles ar.̂
suiru‘i»̂ nt to meet the total consumption in India?

(b) Were nny batter es imported during the last year and if so, whst wer*)
the quantity and va'ue thereof?

(c) Are any efforts bein«> made bv the existing industry in India to make 
the country self-sufficient n batteries?

The Minister of Induatry and Supply (Dr. S. P. Mookwjee): (a) No.
(b) Yes. Imports were allowed subject to monetary ceilings and restricted 

to types not manufactured in the country. Separate figures in regard to motor 
vehicle batteries are not maintained; but estimated value of imports during 
1948-49 was Bs 31 lakhs.

(c) Yes.
Shri Sidhva: What is the total amount of the batteries manufactured in India 

as n;;<ainst the 31 lakhs import-ed?
Dr. S. P. MOakerJee: Tn 1948 the tntil number was 110,000; in 1949, 

101,(00; and during the last two months it was If),500 in November and 18,(KK) 
in December. The figures are in numbers.

Shri Sidhva: May I know the value?
Dr. S. P. Mookerjee: I cannot give the value at the present moment.



SliTl Sidbva: I wanted to know the vnlues because the hon. M in ister  mentioned
the figure B1 lakhs in hiy answer.

Mr. Speaker: He has not got those figures.
Saidar B. 8. Man: Ib it a fact that the motor batteries produced in India 

first require the car to be pushed by hand before it starts moving?
Mr. Speaker: Oder, order.
Shrl Kamath: How do batteries manufactured in India compare in quality 

with those imported from abrowl?
Dr. S. P. Mookeriee: The quality is improving steadily.

Shri Syamnandan Sahaya: Are (Tovernment taking any stei ŝ to make this
country self puflfieient in the matter of batteries; if so what are they?

Dr. S. P. Mookerjee: So far R8 batteries required for light duty vehicles are- 
concerned, the installed capacity in India is quite sufficient to meet the require­
ments of the country. So far as batteries required for heavy duty motor vehicles 
are coticerned, we are not producing sufficient number, and we are encouraging 
some of the existing manufacturing concenis to fall in line as soon as possible.

Shri Kamath: Have Government any plan for the standardisation and quality 
control of batteries, especially motor vehicle batteries?

Dr. S. P. Mookerjee: We give every possible technical assistance whenever 
we find that difficulties have to be removed. *

Shri Tyagi: Have Government sent' any advice to the Minister of Commerce 
not to import such battories as are available in India?

Dr. S. P. Mooker]ee: That is the ]>oliey, lhat is. not to import those batteries 
ca))able of being n.anufactured here and are manufactured here.

Shrimati Velayudhan: Is any protection given to this industry?
Dr. S. P. Mocker]ee: According to the report of the last Tariff Board in I94B 

an import duty of 87^ per cent, ad valorem is leviable in respect of all eountrios 
other thajj U.K. and in the case of U.K. 80 per cent. This will expire by 
Maivh, 1950, and the question of future protection will be considered latei on.

Shri B. Daa: Have Government issued instructions to the various manufac­
turing concerns like HindiLatan Ten and others to use Indian-manufactured 
battery in their motor cars?

Dr. S. P. Mookerjee: We are not importing batteries for light motor vehicles. 
They will therefore have to use them.

E vacuk e  P ropb n y

Shri Sidhva: (a) Will the Minister of Rel̂ biUtation be pleased to state 
whether the quest on of evucuee property was considered at I he me«iting o f  the 
Advisory ( ’ommittee in December, 1949?

(b) If so, what were their recommendations?

(c) Do Goveriunent intend to take this question to the United Nations 
Organization?

The Mkiiater ol SUte lor Behauutatton (Shri Mohan Lai Batawna): (a) Yes.
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(b) The Minuter of the meeting of the Standing Advisory Committee have 
^already been circulated to nil members; and the hori. Member is requested to 
refer thereto.

(c) No.

Shri fiidhva: Was it the recommendation of the Advisory Committee that the 
subject be referred to iho. United NatioTis?

Shri Mohan Lai Saksena: There was no question of referring it to the United 
Nations Organisation.

Shri Sidhva: With leferenee io part (b) of the question may I know whut was 
their recommendation ?

Shri Jiohan Lai Saksena: I Iimvo already stated that the proceedings of the 
meeting have alltady beer circulated to members. He has got a copy and he 
could refer to it.

Shri Sidhva: I have another question to put, but' before J get an answer to 
the question I would like the House to be eiilight^ned.

Mr. Speaker; He may put the question.
Shri Sidhva: May I know what is the definite recommendation of the Advisory 

Committee— «is j)sked for in part' (b) of the question?
Shri Mohan La! Saksena: 1 have already circulated copies of the proceeding's. 

He must have got it.

Shri Sidhva: 1 have not received it.
Shri J. R. Kapoor: On a point of order, Sir, 1 understand that the proceedings 

of Standing Advisory Committees lU’e confidential...........
An Honourable Member: Not from the House.

Shri J. R. Kapoor: From the House also though they are not circulated to 
every Member. Ik it open to any Member to j)ut a question concerning them 
in the o])en House?

Mr. Speaker: 1 think it is perfect!} c(mipetenl' for a Member to do so.
Shri Tyagi: Is it a fact that the said recommendations differ fron; the 

provisions of the F.vaciiee Property Bill as passed in this House, and if so have 
Ciovernrnent accommodated those recommendations in the Bill?

Shri Mohan Lai Saksena: 1 submit, this does not arise from this question.
The questio'i does not relate to iiie provisiouH of the B ill; it relates to the question 
of referring the question to arbitration.

Shri Tirumala Rao: With reference to J)art (c) of the question, is it a fact 
that the hon. Minister in charge of Kehabilitjition while speaking at a public 
meeting in Lucknow stated that this matttjr may be token to the United Nations; 
if so does i<4 reflect the policy of the Government?

Shri Mohan Lai Sateena: I never said that it should he referred to the United 
Nations. I said we may have to refer the question to arbitration.

Pandit FrtidniA Chandra Shanna: Has any assessment beiMi made of < va- 
cuee propertie îi in li'dia?

Shri Molian IM  Saksena: Not yet.
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CONFBEE!?OB TO IMPLEMENT U.N.O. RESOLtJTION ft INDLANS IN
S o u t h  A ir ic a

•"4. Shri Sidhva: (m) Will tlie Prime Minister be ple:isod to state whether 
the (Toveniment of India havt: accepted the invitation to participat-e in the 
(‘onfereiice '-onvene<l by the South African Government lor implementing the 
resohit on of the United Nations Organization regarding the treatment of 
Indiana in that conntrv?

(b) If 80, what is the name- of the Indian delegate sent to the Conference?’
(c) What is the result o' the conference?
The Prime Minister (Shri JawaharlLal Nehru): (a) and (b). As Btated by me on. 

28th November, 1949 in the Constituent Aspenjbly of India (Legislative) the 
Governments of India and Pakistan and the Union of South Africa have agreed 
to hold preliniinaiy talks commencing at Cape Town on February 6th, to discus<> 
the possible summoning of a liound Table Conference and the subjects to be 
considered by such ii conference. The Government of India will be represented
at the discussions bv Shri Hirday Nath Kunzru. He will be assisted by two’
official advisers. * '

(ci 1>068 not jtrisf.

Shri Bidhva: May ] know whether this question of conference was initiated 
by the Government of India or l»y the South African Government?

Shri Jawaharlal Nehru: The question of having a conference was in a sense* 
initiated, or referred t̂ ,̂ by the resolution of the United Nations. Thereupon 
thii (l(i\'('rnment of India initiated it with the South African Government and 
the Government of I’akistan

I MroRT OF C e m e n t

*5. Sard:ir B. 8. Man; (a) VVMI the Minister of Commerce be pleased  ̂ to 
state the reasons why co?nenr is being imported in spite cf'the improved situa^
tion in the indi’_j»*nous qvuhu*. production?

(h) How long will the ex sting agreements, if any, between India and foreign! 
countries for the import ô ’ fore gn cement continue?

(c) Is it proposed to renew ti one agreements?
(d) What is the total ton iage and a})pro\iniate cost ol cement India has. 

to import under those agreements?
The Minister of Commerce (Shri Neogy): (a) Importation of cement is neces> 

sary ber*ansi‘, m sp to ('f i\u improvement in the indigcMious pi-oduction of
eeuient ihc quantity is not enough to meet tho country's to.a’
revpiiicnt(‘nt î. ‘

(I)) At i)resent cement is covered by the Indo-Polish Trade Agreement onlv 
This agreement- will expire on the aOth June, 1950.

(e) It is too cariv to say whether the Indo-Polish Trade Agreement would be 
renewed after its expiry.

(d) Undei- the Indo-l'olish Trade Agreement it has been agreed to import 
1,()(),()()0 tons of cement. The price was stated to be approximately £8-10-0 ner 
ton f.o.b. ^

Shri Syamnandan Sahaya: Is it a fact that while the sale of indigenous 
cement was controlled, foreign cement was not so controlled with the result that 
Indiou cement w’as not sold at all and there was heavy accumulation of stocks?*
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Sluri Neogy: So far as the control over the sale of ceineut is concerned, it is 
)̂riniHrily the function of the Provincial Governments. The Ministry of Industry 

and Hu])ply keep in touch with the Provincial Governments in this matter. So 
far as thj C!oniin( rce Ministry is concerned, we have no connection with the 
question of distribution or price r*ontr<̂ l of cement in the country.

Shri Syamnandan Sahaya: Is it not a fact that quotas to the different cement 
munufucturers are allotted by the Government of India for sale to different parties?

Shri Neogy: That may be so, but as  I stated I am not in a position to give 
any authoritalive reply to these questions.

Frol. Ranga: What is the latest appraisal made by the Government about 
the adequacy of the local production of cement? How soon do Government 
expect that India might become self-sufficient in cement?

Shri Keogy: Well, I might give a rou^h idea about the position. The current 
year’s i)r(»duction estimated at 8 million tons, and the requirement of the- 
country for the current year is estimati‘d at about 4 million tons.

Shri Tyagi: Is the piiyniopt made in do'lnrs?
Shri Neogy: No. They are all soft-currency countries.

Shri Challha: Whnt is the quantity of cement imported from the U.K.?

Shxi Ncogy: As 1 have said, the only trade agreement in this matter which 
has as yet to be operated is that with Poland. There is no trade agreement with 
the U.K. on the wubject but some cement may have come from the U.K. during 
an earlier î cn’od when cement was on the Open General Licence. Put I should 
like to check up the matter if my honourable friend wants to know the exact 
position.

Shri Hossain Imam: May I know from the hon. Minister what î  Ihe sale 
price fixed in India for the Polish cement, because its f.o.r. price seems to i)e 
lower than Indian prices?

Shri Neogy: The maximum ceiling price of imported cement fixed for port 
towns by the Central Government is landed cost plus 10 per cent., or Ks. IB,") 
per ton, whichever is less.

Shri Hoeoain Imam: What is the price of the indigenous cement?
Shri Neogy: I understand it is Rs. 82 /̂8̂ - per ton.

Pandit Maitra: What is the quantity of cement, if/any, that w«a imported 
from PakistiM last \ear?

Shri Neogy: I have not got the figure before me and I am not in a position 
to give a reply now.

Shri Tyagi: Why are the Government charging 10 per cent, extra on the
landed cost"’

Shri Neogy: Government is not charging it. My honourable friend does not 
expect the cement to be sold at landed cost!

ffliri Tyagi: But where does this margin 1>f 10 per cent, go?
Shri N0Ogy. To those who deal in cement.
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INDO-PaKISTAN AG^REBMKNT rz PlACBS OF WOKSHIP

6̂. Sardar B. S. Man: (a) Will the Minister of Rehabilitation be pleastd to 
stute whether there has beei an agreement between India and l^akistan 
rej^ardin  ̂ the prefcicrvation of the sanctity of the places of worship in either 
country ?

(b) Have any instances come to the noticfe of the Govei’nment of India \vht;re 
Pakistan has not conformed to the terms of the said agreement?

(c) Is it a fact that the property attached to Giirdwaras and other shrines 
in Pakistan have been dechired evacuee property?

(d) Has any income been received by the Oovernment of India from those 
properties declared evacuee properties or requisitioned by the Pakistan Go\»ern- 
ment?

The Miniflter ol State lor RehabiUtaUon (Shri Mohan Lai Saksena): (a) to
{c). Yes.

(d) The reply is in the negative.
Sardar B. S. Man: May I know what are the lerniy of tliose agreements by 

whu!h thu sanctity of the different temples was sought to be preserved?

Shiri Mohan Lai Sakaena: There was a provision in the agreement that the 
places of w'orship belonging to the minority cx)mmunities will be respected and 
that they will not be allowed to be desecrat-ed.

Sardar B. S. Man: Have a n y  instJAnces come to the notice of the Indian Gov­
ernment where recognised places of worship in Karachi have been desecrated 
and oonveKed into butcher-shops, another into a shoe factory and yet another 
famous teni])l(i converted into a hotel?

Shri Mohan Lai Saksena: Yes, about 8(K) such instances have come to the 
notice of the Government of India and we have made representations to the 
Pakistan Government.

Sardar B. S. Man: If any })rotest has been made to the Pakistan Governmt^nt, 
may I know w'hat has been the result thereof from the Pt\kistan side?

Shri Mohan Lai Sakaena: Well, correspondence is still going on.

Shri T. Husain: I understand from the answers that the (jovernment of 
Pakistan do not preserve the sanctity of holy places of w^orship. Now, my 
<3uostioa is this. Do Government propose to allot the Muslim ivakf propei*ty of 
those trusteea and mutwalUs who have migrated from India to Pakistan to tiû se 
Hindus and Sikh trustees who have migrated from Pakistan to India, and if not, 
why not ?

Shrt Mohan Lai Saksena: The question makes an assumption. In India, 
ther? are very fev>* such properties where the beneficiaries have all gone to 
Pakistan.

Sardar B. S. Man: Was it a part of the agreement that the properties attached 
to temples and gurdwaras were not to be declared evacuee property and neither 
were they to be requisitioned? Was this in the agreement or not?

Shri Mohiin Lai Sakaena: Yes, it wag a part of the agreement.

Sardai B. S. Man: Is it or is it not true that Pakistan has contravened all 
these agreements regarding the property attached to temples and gurdwaras?
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Bhri Mohan Lai Baksena: Yes, to a large extent. To consider this a joint 
committee of both the Gk)vemments was proposed; but the committee has noit 
yet met

E x p b n d it u r b  on R bsbttlbm knt  of  D isplaced  P brsons

*7. Bardar Hukam Blngh: Will the Minister of BahabllitatioQ be pleesed
to state:

(a) the total amount spent so far i.e., upto 81st December, 1949 for the 
resett'ement of displaced persons; and

(b) the amount spent (i) actually for the benefit of the displaced |)̂ :rBonBr
(ii) for the staff empJoyed foi resettlement, and (iii) other ancillary purposes?

The MiniBter of SUte lor Behabititatloa (Shri Mohaa U  Saksena): (a) There 
is always a time lag between the actual expenditiu*e and its booking in accounts. 
The actual booked figures of expenditure upto the end of November, 1949 which 
is the latest date for which figures are available are Rs. 45,83 30 lakhs.

(b) (I) Ks. 4008-82 lakhs, (ii) Rs. 376;88 lakhs, and (ii^ R -̂ 143-10 lakhs.
Shrlmati Durgabad: May I know what is the total amount spent on construo- 

tion of townships for the benefit of the displaced persons?

Shri Mohan Lai SaJcsena: I shall require notice of this question.
Shrlmati Durgabai: May 1 know whether it is the intention of the Govern­

ment to increase the expenditure on these various items or to effect any reduction 
as a matter of the economy drive?

Shri Mohan Lai Saksena: A special committee hag been appointed under the 
chairmanship of my hon. friend, Shri Gopalaswami Ayyangar. It is going into 
the question and will make recommendations on expenditure during the next 
year.

Sardar B. S. Man: Hag the attention of the Government been drawn to a 
news item published in the ne^vspapers that a particular gas lamp g rent in the 
R, and R Ministry was paid Rs. 1,200 whereas its price was about Rs. 60?

Shri Mohan Lai Saksena: No.

Shri Kamath: May I know how much money has been spent ior the benefit 
of displaced persons from Eastern Pakistan? Is there any separate account 
kept or is it all under one head?

Shri Mohan Lai Saksena: If the bon. Member writes to me, I shall supply 
the necessary information, '

Shrt Bndiappa- Out of these displaced persons, how many are living in 
Mysore State ?

Shri Mohan Lai Saksena: About 10,000.

Shri Bndrappa: What is the money that is spent on them?
Shri Mohan Lai Saksena: ] i.hall require notice of that question.

121 1*. D.
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Colombo  Com m o n w ealth  CoNFBaDNOB

*̂11 . Pandit M. B. Bhargava: WUl the Prime Xinlster be pleased to state:

(a) the reasons which ied to the convening of the Commonwealth Foreign 
Ministers Conference recently held in Colombo, and the main items scheduled 
for diflcusson at the Conference;

(b) whether any decisions were taken at that Conference on all or any of 
ihe  items scheduled for discussion and to what extent such decisions will bind 
the members of thii Commonwealth;

(c) whether the economic and polit'cal relations between the different 
members of the Commonwealth inter ae fell within the purview of the Con- 
f  erf; I ice; and

(d) whether any discussion took place at the Conference as regards the Indo- 
Pakistaii relations and also about the racial discrimination policy followed by 
South Africa, and if so, with what results and if not, why not?

The Prime Minister (&hrl Jawahailal Nehru): (a) I have received notices of 
several questions on the Conference on Commonwealth Affairs which recently 
met at Colombo. 1 should like to draw the attention of Honourable Members 
to the Communique that was issued in Colombo after the final meeting of the 
i^-onferonce. 1 am placiiis; a copy of this Communique on the l^ble of the Hout«e 

this will give an answer to part (a) of this question. [See Appendix 7, 
^nnexure No. 1.]

(b) It ifi not the practice of these Conferences to take any decisions which 
bind the Members of the Commonwealth, each of which is an independent country 
deciding its own policy,

:(c) No.
<d) No. '

The discussions in the Conferenije were secret and it would not be appropriate 
for me to pjo into any greater detail. The practice at such conferences, which 
was followed at- Colombo also, is to have a free and frank exchange of views, 
leaving it to Government to take whatever decisions it considers appropriate.

Pandit M, B. Bhargava: May I know whether the question of giving 
finf4ncial assistance to Burma was discussed at this Conference?

Shri Jawaharlal Nehm: Yes. If the hon. Member refers to that oom- 
jnunique, he will find mention of it.

Shri B. Daat May I suggest that the communique be circulated?
Mr. Speaker: It is laid on the Table.
!Shri B. Das: That will take a long time, ^
Mr. Speaker: He will get it soon.

Bhri Kamath: Is it a fact, as I'eported in the Press, that the Member Stntes
ol the CoininonweRlth assembled at the Conference in Colombo agreed to uive
A free hand to the United States so far as the settlement of the Japanese ques­
tion is concerned?

Shri Jawaharlal Hehru: I do not know what newspapers the hon. Member 
iends. I did trot read that.
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Start KanMtth : The same as tho PHme Minister does.
Shd JawahArlal Nehru: In any event, I am not aware of that fact, either 

at Colombo or elsewhere. It is out of the imagination of some writer in the 
Press.

Shri Kaanath: That may be.
Shil TiimmalA Bao: In regard to (d) about the racial discrimination policy 

followed by South Africa, was it agreed that any matters of dispute between 
the Dominions should not form the subject matter of the discussions in that 
Oonference?

Sliri JawaHariai Kfrhrn: It was not agreed. In fact, it was not raised. The 
question did not arise there and it does not normally arise. It has not been 
our practice to raise such mattei-s in those Conferences.

Prof. Banga: What is the position in regard to the fixation of the agenda? 
Are the Member Governments first of all consulted and have they to agree 
before the agenda is fixed up?

Sbii Jawaliailal Nehru: If the hon. Member will recollect, I stated in 
answer to some such question that there was no agenda for the actual Con­
ference, but there was some kind of agenda for the economic^ part of the Con­
ference, which was dealt with by the permanent officials. For the main Con­
ference, there was actually no proper agenda.

Prol. Banga: How do questions such as Indo-Pakistah relations come up 
for discussion—is it after consulting the Governments concerned cr by any 
member suggesting a subject at random and tiien the Conference proceeding 
to discuss it?

Shri Jawaharlal Nehru: The hon. Member has referred to Indo-Pakistan 
relations. I have just made it clear that the question did not arise. It was 
not nieritioned; it was not discussed and it was not even on the agenda. As 
for the agenda, th.; no '̂iual practice is that the first meeting sits down and dis­
cusses its own agenda, that is to say, it puts down various subjects for dis­
cussion.

Shri Hanumanthaiya: Would it not be desirable to raise these questions 
concerning Commonwealth countries in the Commonwealth Conference?

Mr. Speaker: Order, order. He is arguing.

Shri Elamath: Was tĥ r̂e any talk at this Conference about the unfree parts 
of the British Empire such as Malaya and other British colonies, and the 
policy to be adopted by the free member states of the Commonwealth towards 
the settlement of the problems of such unfree parts?

Shri Jawaharial Nehni: Not in that context, but, of course, in relation to 
affairs in the world and Asia, reference was made to various parts including 
those particular ones which the hon. Member mentioned.

U se  of Sh o rt- btaplb Cotton in stead  of L ono-staplb Cotton

*12. Pandit M. B. Bhargava: (a) Will the Minister of Industry and Snpply
be pleased to stote what technical dif&cult'es exist in the Indian t^2.tile mills 
using short staple cotton instead of long staple cotton?

(b) From which countries is it proposed to import cotton to fill our deficiency?
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(c) Have the Government of India explored the possibilities of using short 
staple cotton in place of long staple cotton, if so, with what results and if not, 
why not?

(d) What is the ceiling price of Indian cotton and at what price would the
imported cotton be available to the Indian mills?

The l£iiii8ter of Industry and Supply (Dr, S. P. Mooker}ee): (a) Short-staple 
cotton can only be spun into coarwe cloth. Our consumers need not only coarse 
cloth but also medium, fine and superfine.

(b) From East Africa, Egypt, Sudan. Brazil and the United States of
America—also from Pakistan, if and when the present difficulties in the way 
of Indo-Pakistan trade have been resolved.

(c) It is not that we produce only short-staple cotton. We also produce 
medium staple cotton. Our difficult;^ at the moment is a total shortage, which 
cannot be met by using one variety in place of another.

(dj A statement is laid down on the table. [See Appendix / ,  annexure 
No. 2.]

Shii Sidh.va: May I know the percentage of short staple and medium
staple cotton produced by India?

Dr. S. P. Mookerjee: The figures for 1949 50 are:
Short staple 6*5 lakh bales
Medium staple 13 *85 lakli bales

‘Long staple 8*25 lakh bales.
Shri Hossain Imam: Wha^ is the ceiling price?
Dr. 8. P. Mookerlee: Prices have been stated in the statement laid on 

the table.
Shrl Khandubhal Desai: Arising out of answer to part (c), have Government 

received a suggestion from a section of the industry for collective purchase of 
cotton—both indigenous and foreign— so as to prevent closure of the mills?

Dr. S. P. Mookeriec: No. Sir. The industry is not prepared to undertaJce 
that responsibility.

Shrl Khandubhal Desai: Has not a section of the industry made such a sug­
gestion ?

Dr. S. P. Mo6ker]«e: I believe that section wants the cotton for its own use. 
That will not serve the entire body of mills.

Dr. Deahmukh: May I know if any of the short staple cotton is not 
being used in India nnd if so, what is the quantity that cannot be used by 
Indian mills? *

Dr. S. P. Hookerjee: As I said, we are producing about 6'5 lakh bales of 
short staple cotton and our requirements are 6.76 lakh balas. So short staple 
cotton is being used by a number of mills.

Shrl Tyagi: Is it a fact that most of the mills are reluctaint to take l(»ng 
staple cotton and they are anxious to take only short staple cotton?

Dr. 8. P. Mookerlee: No, Sir. I think the hon. Member has misunder­
stood the position.

Shrl Sldhva: May I know the total number of mills closed down for want 
of cotton supply?

Dr. 8. P. Mbokerlee: The total number of mills which are closed today for 
want of cotton is fi^e.
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In d o -A fgh an  T e b a t y

*18. Pandit M. B. Bhargaya: Wi ] the Prime Minister be pleased to state 
how the terms of tlie present treaty with the Govf?mment of A fghantan diiTcr 
from the terms of the previous arrangement existing between the two Gov- 
eniments V

The Deputy Minister of External Allalrs (Dr. Keskar): Copies of the Treaty 
of 1921 and of the recent Treaty of Friendship with Afghanistfm are piaood on 
the Table of the 'House. [Copy placed in the Library... .See No. P-48/50.*

Shrl T. Susain: As the Government of Pakistan-is on bad tenns with the 
Government of Afghanistan and Government of India, do Government propose 
to enter into a treaty with the Government of Afghanistan to protect each other 
in case of aggression from Pakistan or any other country, and if not, why not?

Ml. Sp6akeor: The question is more or less argumentative.

 ̂ ORAL ANBWBB8 13

Cloth  Peoductton

♦14. Pandit M. B. Bhargava: (a) Will the Minister of ladustry and Supply
be pleased to state the estimated total quantity of cloth expected to be pro­
duced in India in the yenr 1950-51. (i) in Textile" Mills and (ii) by Handloom 
Industry?

(bj What is the yardnge of cloth estimated to be imported?

(o) What were the total quantities of cloth produced in India, imported from 
foreign countries and consumed in India in 1^9-50?

(d) How much cloth was exported to Pakistan in 1949-50 in exchange of 
cotton bales or otherwise, and how much is expected to be exported to Pakistan 
ill 1950-51?

(e) What quantity of cloth was exported to other foreign countries in the 
year 1949-50, and is likely to be exported in 1950-51?

The MinJ0ter of Industry and Supply (Dr, S. P. MoAcerJee): (a) (i) 4,000 
million yards and (ii) 1,200 million yards. *

(b) Provision has been made for Bs. 75 lakhs worth of cloth to be imf)oried 
during the first half of 1950.

(c) Total production of cloth during 1949 50 is estimated to bo 3,900 Tnillion 
yards. The statistics regarding actual imports of cloth during the year 1949-50 
are being collected and will be placed on the table in due course.

(d) The exports of cloth including Hand’oom cloth to Ppkistan during th.̂
9 months from April to December 1949, amounted to 80*28 million yards. 
During the same period India received 138,214 bales of cotton from Pakistan.

(e) During April to December 1949 it amounted to 872 11 million yards. 
The target for export of cloth during the year 1950-51 hag been kept at 800 
million yards.



D isp osa l o f  Subplus SroRriS

•15. Shri Barman: (a) Will the Minister of Indaftry and Supply be pleaeel 
to state on what date or dates Behabilitation and Defiuce Miaii^tries* bar> 
on release of surplus stores was withdrawn?

(b̂  What was the book value of stock on those dates?
(c) What is the total reoovery from sales sjnoe such dotes and against 

what book value of stores? ^

The Minister ol Industry and Supply (Dr. S. P. ICookerJee): (a) The ban
in connection with relief and rehabilitation came in force on »)Oth September, 
1947 and was withdrawn on 8th June, 1949.

The Defence Ministiy’s bans were imposed from time to time after the 
Partition and were lifted by July 1949.

(b) Book value of stores awaiting disposals on 1st July, 1949 was Ks. 150 
crores.

(o) Sale value reali îed from 1st July, 1949 to 81st Oecembt^r, 1949 was 
Tls. 0 ‘ 77 crorcs Pj:j:{iin8t book value of Bs. 33-57 crores. In addition 11,551 
fonK. of Salvage and scrap, of which book value is not known, were sold for 
Bs. ’41) crores.— Total realisation Bs. 10-17 crores.

Shli Baman: Is it a fact, Sir, that a large quantity of tha disposal stores, 
is lying in tht̂  sun and conirioquently is deteriorating? Tf si, do (joverjimenfc 
propose to dispose of those stocks as quickly as possihk*?

Dr. S. P. Mookerjee: There are some stocks which are lying in the open 
and we are tuking steps to dispose of them as quickly as possible. TIib diffi­
culties are to find buyers.*

Dr. Tek Ohand: Whut is the approximate valu? of the stored lyin ĵ with the 
Behabilitation Department?

Dr. 8. P. Mookerjee; It will be about ii erore of rupees.

Sbd Sbiva Bao: May T ask my hon. friend whether his reply to part (b)
of the question also includes the rei)arations we got from Germany?

Dr. S. P. Mooker]ee: This deals only with the disposal stocks.

Shri Kamath: Is it a fact that the Behabilitation Ministry at one time 
inij)Osed a blanket ban on the surplus stores which resulted in wastage of stores 
as the Ministry did not acquire as much stores as was justified by the ban?

Mr. Speaker: It is a matter for inference.

Shri Kamath: Was n blanket ban imposed?
Mr. Speaker: The Minister has already answered that.
Shri Barman: With the reduction of the disposal tores, are the Govern­

ment taking steps to make adequate reduction also of the staff?
Dr. S. P. Mookerjee: Yes, Sir. The staff is being proportionately reduced*
Shrimati Renuka Bay: Have any steps been taken as yet to make over th» 

surplus stores to Provincial Governments?
Dr. S. P. Mookerjee: They are being done regularly.
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Shrimatl Benuka Ray: Is it being done in view of the fact that development 
grants to proviwoes have been reduced, or are they to pay for the storeK?

Dr. S. P. Mookerlee: We are supplying stores to the State Govemments at 
considerably reduced rates.

Shrl HoesaiJi Izn&m: Are there any rules governing supply of stores to Gov- 
eriurient Departments and Provincial Governments, e.g., the Assam-Bengul 
Link Railway?

Br. S. P. Mookerjee: I have already said so. There are rules governing this.

G r a n t  of L ioences to im poet  R a w  M i t k i u l  ̂ for  paoDucno,^ of  
A rticles  for  export

*16. Sliri S. 0 . Samanta: (a) Will the Minister of Oommerce he pleaied 
to state whether any pitfrrence is shown in granting licences to import ru\ir 
materials for manufacturing arti':̂ le6 for export to Dollar areas V

(b) What are the row materials which oi*e thus imported and utilised?

The IQnister of Commerce (Shrl Neogy): (a) and (b). The more important 
raw materials that are relevant in this connection arc (i) raw jute, (iij raw 
eotton, (iii) cashewnuts, and (iv) Btick lac. To a small extent bamboos of a 
si)ocial type, unfinished cultured pearls and raw hides and skins are also im­
ported for finishing and re-export. Import of raw jute from l^ikistan the only 
source outside India was covered by Open General Licence till tlie 25th 
September 1949. Cashewnuts and stick lac are even now covered by Open 
General Licence for imports from soft currency countries. Licences for raw 
cotton from soft currency countries are granted liberally. For imports of 
('ashewnuts from i*ortuguese East African countries licences are given libernlly 
to those who re-export them, Raw hi les and skinii from soft currency couiu 
tries other than Pakistan are covered by Open General Licence. Thus it will 
be seen that there are no unnecessary or avoidable difficulties place! in the 
way of import of the more importatit of such primary commodities.

Shrl S* 0. Samanta: Is it a fact, Sir, that delays in the granting of licences 
take place, and in some cases for some technical reasons?

Shrl N e c ^ :  Will the hon. Member specify the commodities in regard to  
which he makes the complaint? As ] have already indicated, tht* commodities 
which are relevant in connection with his own question have not been subjected 
to any restrictive provisions of lict?nsing.

Shll S. 0. Samanta: I was re fe iT in g  to the grant of l ic e n c e s  for the import 
o f  bamboos. I re fe r re d  the matter to the h o n . Minister and he ha« not beem 
able to give me an answer.

Shri Neogy: I should hke to look into the matter. As the hon. Member 
would realise, it was rather an unusual application to be permitted to import 
bamboos from abroad, and it tr>ok naturally some time to satisfy ourselves 
about the justification for such importation.

Shri S. 0. Samanta: I think I impressed on the hon. Minister that the 
bamboos were to be imported, with a view to exporting the articles manufactured 
out of them.

Mr. Iî >eaker: I cannot permit an argument.
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Shil Binnaa: Will the hon. Minister tell the House the necessity of impoBing 
any control on the import of bamboos from Burma, particularly when it is 
intended to export the finished goods*/

Stall Neogy: The hon. Member is awaro of our foreign exchange difficulties. 
We have to be very careful in allowing importation of commodities that are 
not essential for the“ purpose of local consumption or for being re-exported after 
being processed. In this particular instance 1 went into the matter myself and
I think whatever is justified by the circumstances will be done.

Shri Mudgal: Many of the plastic manufacturers have comphuned that 
while they are permitted to import raw materials for the industry, they are 
not allowed to export the finished articles.

Mr. Speaker: The hon. Member can only ask for information. What is his 
question ?

Shri Mudgal: Are plastic manufacturers permitted to export finish'id pro- 
tlucts?

Shri Neagy: I should like to look into the matter. It is difficult to answer 
specific questions of this kind without any previous notice.

Shri Keaava Eao; Usually, how many days’ notice is net̂ ê jsixry for it ŝuing 
a liccpse?

Shri Noogy: That depends on circumstances.

I n d c -P a k istan  A greem ents

•17. Sardar Hukam Singh: Will the Prime Minister be ploasij:! ti stote:
(o) the total number of agreements entered into between India and Pakistan

since 1st January, 1948; and

(b) the number of agreements which have been \iolated by Pakistan out of 
those referred to in part (a) above?

The Ministar ol Trausport and Railways (Shri Gopalaswami ; (a) About 28.
(b) About 12.

Sardar Hukam Singh: Is there any agreement out of these twelve that have 
been violated by Pakistan, in whic.h Pakistan has not accused India of its 
breach ?

Shri Gopalaswami: It is difficiilt for rno to answer that question, unless I 
look into ê ich one of those agreements and see what allegations have been
made by the other side.

Sardar Hukam Singh: Is there Aiy agreement out of th'ese twelve in which 
tliere has been even part compliance by Pakistan?

Shri Oopalaswami: Yes, there are a few.
Sardar Hukam Singh: How many?
Shri Oopalaswami: I think about four.
Siiri Ra] Bahadur: Moy I know the nature of the agreemi .̂nts violated by

Pakistan ?
Shri Qf^alaswami: I have got a list here. If the hon. Member wishes

to have that information, I can give it to him separately.
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Shrl Kamath: Have any of such violations been brought up or disoussed at 
nasy recent Inter-Dominion Conference? .

Shrl Gk>palaewami: Yes, several times.

Shii Kamatb: What was the outcome of those discussions?

' Sliri Gopalagwami: In some of those cases an understanding was arrived at 
4iid in other cases there was no possibility of an agreement being reached.

Co m m o n w ealth  F orbign  M tnistbes* Confbebnob  a t  Colombo

♦18. Prof. K. T. Shah: Will the Prime Miniater be pleased to place b̂ f̂ore 
the House a siunmary of ti*c results of the Conmionwealth Foreign Ministers' 
Conference in Colombo?

The Prime Miniater (Shri Jawaharlal Nehru): I invite the hon. Member h 
attention to the reply just given by me to part (a) of Question 11 asked by 
Pandit Mukut Bihari Lai Bhargava.

Prof. K. T. Shah: May I enquire as to what is the constitutional or legal 
positioii of these conferences vis-a-via the Governments represented thereat?

Shri Jawaharlal Nehru: It is for some jurist to answer that question and 
not for me.

R e c o m m e n d a t io n s  o f  t h e  U.N. C.I.P.

♦19. Prof. K. T. Shah: Will the Prime Minister be pleased to give a 
sunr.rary of the reccrijmendations made by the United Nations Comniission 
for India and Pakistan regarding Kashmir, and the conrmients made by the 
Governments ol India and Pakistan on the same?

The Prime Minister (Shri Jawaharlal Nehru): A copy each of the majority 
and minority reports of the United Nations Committsion for India and Pakistan 
is placed on the Table of the House [Copy placed in the Library. See No. 
r-49/60.J ‘ ’

The Government of India have not considered it necessary to make any 
comments so far; the appropriate time for this will be when the Secur’ty 
(V)uneil diBcussee the reports. I have no information as to whether the Govern­
ment of Pakistan have made any comments.

Prol. K. T. Shah: Will the House have an opportunity to discuss thf̂ se 
recommendations and will the Government take the House into confidence 
when they want to forward any comments thereon?

Shri Jawaharlal Nehru: I should imagine that it is rather difficult to 
discus8 a subject of this kind in this House when it is being considered by 
the Security Council. It is not likely to help either the Security Council or 
the Government if a discussion of this type were to take place. Ilieso matters 
have been held up in the Security Council because of other subjects coming 
up. In fa<!t the Security Council was not able to meet in the month of 
January. It may perhaps meet this month and consider those reports or 
some proposals, and I hardly think it would be feasible or desirable for this 
House to discuses a subject which is to come up before the Security Council 
in a few days time.

Shri Kamath: Is it a fact that the proposals iriade by General MacNaughton 
in the Security Council for the settlement of the Kashmir question go far 
beyond the recommendations of the U.N.C.I.P. which were based on the 
resolution of August 18, 1948?
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Sim Jawahulal Hahru: They do go beyond those recommendations in 
certain reepecte. ,

Shri Klm&th! Have we agreed to consider them eveu then?
Shri Jawabarlal Nehm: We have to consider everything that 1b placed 

before us.
Shri Kamath: Even though they are contrary to the U.N.C.I.P. recom-* 

mendations?
Mr. Speaker: Next question.

P a  DUCTION AND EXPOET OF COAL

♦20. Dr. Deghmukh: Will the Minister of InduBtry and Supply be lAea^ed
1o state:

(a) the total quantity of coal produced in the years 1947-48, 1948-49 and
1949-50; ^

(b) the quantity exported during each of these years;
(c) the average maximum and minimum prices per year at which this 

quantity of coal was exported; and
(d) the wholesale average rate prevailing in each year at mines for the 

wholesale dealers and the price at which retail sales were effected?
The Minister af Industry and Supply (Dr. S. P. Moakerjee): (a) to (d) A

Btalement is laid on the Table. [See Appendix 7, annexure No. 3.]

R e s id e n t ia l  H o u s e s  f o r  R e -!' g e e s

♦21. Olani O. S. Muwi.fli: Will the Minister of Eehabilltation b.' pleas d 
to state-

(aj the number of residential houses built only for displaced persons which 
are lying vacant in (3ontrrtlly administered areas;

(b) the approximate period of their being vacant;
(c) whether Government have considered the causes nnd reasons for it; and
(d) what conclusions have Government readied in this respect?

The Minister at State for EehablUtatlon (Shri Mohan Saksena); (a) to (d). 
'I'he infonriMtion is bein<r collected and will be laid on the Table cf the Hous^ 
in due conrfie.

P u n ja b  N a t io n a l  B a n k , I jAHORk

♦22. Sardar B. S. Man: (a) Will the Minister of Behnbllitalion be pleasec  ̂
to state whether the atlenticn of Government has been drawn to the fact that, 
the Lahore branch of the Punjab National Bank, Delhi, has been declared an 
eva'^uee property, and requisitioned by the Pakistan Authorities?

(b) Is it a violation of the Inter-Dominion Agreement?
(c) If so, what steps have the Government of India taken regarding the 

breach of the agreement and with what results?
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The Minister of SUte lor BehaWUtotlon (Sliri Koban IM  8 «k « ii» ): (a) to (c). 
The question should have been addressed to the hon. Minister of Finance. It 
has accordingly been transferred to the list of questions for 8th February, 
1950, when the hon. Minister of Finance will answer it.

Shri Sidhva: May I kilow why this question was not transferred by the 
hon. Minister himself?

Mr. Speaker: This point has been raised several times and I have answered 
it. -

Bhil B. Das: May I draw the attention of the hon. Minister for Kehabi- 
litation to the fact that he controls evacuee properties and other matters and,- 
as such, how can he evade these questions?

Mr. Speaker: We do not want to enter into an argument now.

P ak istan  P rop agan d a re K ashm ir

*23. Sardar B. S. Man: Will the Prime Minister be to state*:

(a) whether Government are aware of the propaganda going on in Pakistan- 
for forceful occupation of Kashmir; and

(b) whether Snrdnr Ibrahim of Aznd Kashmir Government has said openly in 
Knwrtlpindi conference that Pakistan will take Kashmir by force?

The Prime Minister (Bhxi Jawaharlal Kehru): (a) and (b). There lias been
great deal of pro|.agnnda in l^akistnn aV)out Kfishmir in v»hich references 

to war have been frequent. Sardar Ibrahim is also reported to have spoken 
in this vein.

Chaudhry Ghulam Abbas is reported to have Haid recently at S^alkot that 
if the Security Council fails, “ We shall once rigain strike with all the resources 

in men and bullets at our command, never to rest till tho object is comple tely 
achim-.Ml.'’ While the Government of India do not atta<;h any importance 
to theS(‘ utterly irrespon.sihle statements, they repret /;;rr*atlv ^bat any ])erson 
in Pakistan should make them and that the Pakistan Government should 
permit them. They are a clear breach of the conditions of the ceasofire.

Sardar B. S. Man: May I know fi-om the Prime Minister whether this 
proj;)agaMda goinj  ̂ on in Pakistan regarding? Kashmir is with the aetivc' assis­
tance of the Pakistan Government or with its connivance or cv>mpliaiic'?

May I know whether this is mere propaganda or whether actual preparations 
for war are also going on in Pakistan?

Shri Jawaharlal Nehru: I could hardly be expected to answer quest ons 
about what is happening inside Pakistan. The hon. Member no douht reads 
newspapers too,and gets information from them. He may have some additional 
information also occasionally. There is no doubt that, from such published 
information as is available a great deal of such preparation has been going on 
continuously nil the time.

Shri Kamath: To what extent have Government effectively counter'd such 
war-mongering over Kashmir, especially propaganda abroad against us by 
Pakistan or with the connivance of Pakistan?

Shri Jawiharlal Nehm: By not indulging in war-mongering by \is.
Shri Kamnth: Is that effective enough?
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Occupation  of L an d  b y  M uslim s  from  E aster n  P ak istan

8ardar B. 8. Man: (a) Will the Prime Minister be pleaseii to stut5 
whether it is a fact that la rg e  number of Muslims from East Bengal have 
crossad o v e r  to the In"*dtaji side of the border and have occupied the v a '3a n t 
lands belonging to I i id i f i?

(b) If 80, what is their number?

(«) What steps do Government propose to take in this matter?

The Minister of Tranqsort and Bailwaya (Shri OopialaBWami): (a) Yes. It 
is correct that a large number of Muslims from East Bengal have crossed over to 
the Indian teiritory, particularly into the State of Assam.

(b) It has not been possible to ascertain the exact number of Muslims who 
have entered Indian territory in this way. According to the information avail­
able, however, it is estimated that nearly four and a half lakhs of Muslims have 
-entered the State of AsFam alone between the 16th Auj^ust 1047 and thc 
beginning of November 1949.

(c) So far as the entry of such Muslims into West Bengal is concerned, the 
Ooveriiment of that State have informed the Gk)vemment of India that they 
have taken necessary steps to prevent the settlement of such immigrants on 
lands in West Bengal. As regnrds such immigration into Assam, the Govern­
ment of India have promulgated an Ordinance on the 6th Jnniiarv  ̂ 1950 taking 
necessary powers to deal with the situation It will be jiossible under thf; 
Ordinance to order the removal from the State of Assam of any person who 
having bee)? ordinarily resident in any plnce outside Inditi, has whether before 
or after tho commencement of the Ordinance come into Assam and whose stay 
in th-* State is dftriDontal to the interests of India. Necessary powers to tnk'̂  
a c t io n  unrh'r the O rd iiu n ice  hnve also been delegated ti') i.lie Government of 
Assam and to certain specified officers subordinate to that Government.

Sardar B. 8. Hant D cfs  the proposed action for ejectment of undesirable 
-emigrantfi afFect Hindu emigrants who have come from East Bengal?

ShPi Gop̂ alaswami: It is not expected that the Assam Government would use 
their powers in that direction.

Sardar B. S. Man: What is the approximate extent of the acreage which thes? 
emigrants have occupied and whether those lands were under cultivat’on or 
fallow lands?

Shri Oopala8W<aini: I do not think I said in the answer anything about occupa­
tion of lands. There is no particular part of territory which these people have 
'O ccu p ied .

Pandit Maitra: Is it a fact that the eiitire boundary line between Assam and 
East Pakistan has been destroyed by Pakistan and Pakist»mees have come ^nto 
the Indian territory about the depth of a mile and a half all along the boundary ?

Shri Gtoptlaswami: We have not received information to that effect. They 
certainly have come into our territory from different places. In particular places 
thev have entered in t o  our territory over a certain length, but these have come in 
in driblets and nothing like an invasion across the border all along the line has 
taken place.
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WRITTEN ANS\V'ERS TO QUESTIONS 

Man u fa c tu r b  of  T y p b w r it b b s

*8. Seth Qovind Das: Wi'l the Minister of Industry and Supply be pleased 
to state the number of typewriters manufactured in factories in India during 
thfc last one year and the programme of further expansion of this industry?

The Minister of Ix/dustry and Supply (Dr. S. P. Mookerjee); No typewr'ter.^ 
are at present manufactured in India. Two Bombay firms propose to establ’sh 
typewriter factories. One of them is likely to go into production in 1951. The 
other has not yet put up a concrete scheme.

N atio n alisatio n  of T bx t ilb  M ills in  B obibay

*9. Seth Govind Das: Will the Min ster of Industry and Supply be p'oased 
0̂ state whi 3h of the textile mills recently closed in the State of Bombay have 

been taken up by the Government of Bombay as nationalised concerns?

The Minister d  Industry and Supply (Dr. S. P. Mookerjee): None of the 
mills which have recently closed in the State of Bombay has been taken over 
by the Government of Bombay as a nationalised concern. In the case of 
Sholapur Spinning and Weaving Mills, Sholapur, which had closed down since 
August 1949, due to alleged mismanagement by the Board of Directors and the 
Managing Agents, however, an Ordinance has been issued dis<^olving the Board 
of Directors and terminating the contract with the Managing Agents. The 
Bombay Government has been delegated powers by Government of India to 
recor>ctituto the Board and reopen the mill. The new Board of Directors has 
since been constituted by the Bombay Government and the mill is expected to 
be reopened shortly.

N atio n alisatio n  of I ndustkiks

*̂ 10. Seth Govind Das: Will the Minister of Industry and Supply be pleased 
to state v’hich of the industries or factories have been partially or ''v'holly 
nationalised ?

The Minister of Industry and Supply (Dr. S. P. Mooker]ee): I place on the 
Table of ihe House a list of industries or factories which are partially or who'iy 
owned and managed or are proposed to be so owned and managed by the Govern­
ment/ of India.

21

Statement
I. H holly nationalised :

(1) Minting of money:
(i) India Gk>vermnent Mint, Bombay, (ii) India Government Mint, Calcutta, 

(iii) India Government New Mint, Alipore, Galcatta, and (iv) India Secnrity 
PreM, Natik Road.

(?) Manufacture of arms and ammunition—Ordnance factoriee under ihe Defence- 
Ministry.

(3) Aircraft production—Hinduetan Aircraft Factory, Bangalore (jointly owned by
the State of Mysore and the GoTemment of India).

(4) Railway Tranfport.



(5) Opium factories at Ghazipur and Neemuch.
(6) Manufacture of telephones.

II. Vnrtially nationalited :

Tlie following units are wholly under State management :
(1) Mathematical Instruments Office, Calcutta.
(2) Collieries :

(i) Argada, (ii) Bokharo, (iii) Jarangdih, (iv) Kargali, (v) Seramporo, (vi) 
Bhurkunda, (vii) Kurharbaree, (viii) Sawang, (ix) Kurasia, (x) Talcher, 
and (xi) Deulbara.

(7) Salt Works :
(i) Rajputana Salt Sources—Sambhar, Pachbadra, Didwana.
(ii) Pritchard Salt Works—^Kharaghoda, Bombay.
(iii' Hock Salt Mines—Mandi, Himachal Pradesh.

(4) Fertilizer Project at Sindri.
(5) lioad transport set vices in Delhi, New Delhi and suburban routes,
(6) Textiles : The Governihent of India have also taken over temporarily the manage­

ment of the Sholapur Spinning and Weaving Co. '
Government printing î resses

The foliowing factories proposed to be set up will also be owned and managed by 
Government :

(i) Factory to manufacture dry core paper insulated cables.
(li) Factory for manufacturing machine tools at Bangalore.
(iii) V̂ 'actory for manufacturing penicillin, sulpha and anti-malarial drugs at Bombay 

(to be jointly owned by the Government of India and the Gk)vernm«nt of 
Bombay).

R estriction  on  W ho lesale  T e x t il e  D ealers  op D elh i

*25. Bbri DcsiibaQdhu Oupta: (a) Will the Minister of Industry and Supply
be pleased to state whether Government’s attention has been drawn to the 
fact that all the wholesa e textile dealers of Delhi, numbering over one thousand 
have been obser\uig complete hartal since the 17th January 1950 as a mark 
of protest against restrictions imposed by Government on the sale of “ free 
sale”  cloth to outside retaiiers?

(b) Was ony representolion received by Government from then- association 
on the subject prior to their taking this step, if so, what were their demands?

(c) Do Government propose to cousiJer Iheir denmnds?
The Minuter ol IndUBtrj' and Supply (Dr. 8. P. MooJterJel): (a) Yes; the

hartal has since been withdrawn. '
(b) Yes. When they went on hartal they were aware of the fact that their 

representation wap under consideration of the Government.
Their demand was that they should be allowed to sell cloth and yarn direct 

-o retailers nnj-where in U.P.„ East Punjab, Himachal Pradesh. Pntiala and 
East Punjab States and the Bajasthan Union.

(c) The matter is under consideration. *
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In Volume I,— .

1. No. I, dated the 28th January, 1950,—
(i) Page (i) Col. i , after line 4 insert "Ahammedunni, Shri V.C. (Travancore-Codiin” .

(ii) Page (ii), Col. 2, line 27 for “ Rafi Ahmed, Shri **read “ Shri Rafi Ahmed” .
(iii) Page (iv). Col. 2 , delete line 20,

2. No. 2, dated the 31st January, 1950,—
% an f?^ % ?«iw <K '‘srt” t? i

3. No. 3, dated the ist February, 1950,—
(i) Page 32, line 13 for *‘ule”  read “rule” .

(ii) qr TO I
4. No. 4, dated the 2nd February, 1950,—

(i) Page 103, line 3 add “ it”  bef<m

(ii)  <{<!5 % p f t  "3ft" % wpr "sfhjr” is' (

(iii) i<s5 ? c vs, % 3P3 4  "arnr % ann ^ s n  ^  ft; sft ^

anpT ^  ^  i 3RT

i  Pf aw vRRT 5RW W  t ” 3ft? I
(iv) Page n o , line 5 from bottom for “humiled”  read "bundled” .
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9. No. 10, dated the loth February, 1950,—
(i) Page 415, line 2 from bottom for “detrimetal”  read “detrimentar’.
(ii) Page 420̂  line 10 from bottom for “ is”  read “ In” .

(iii) Page 431, line 3 from bottom for “L”  read “ 5**.
(iv) Page 435, line 16 for “ Trat”  read “ that” , 

to. No. t i, dated the 13th February, 1950,—
(i) Page 454, line 25 from bottom after “was”  insert **as” .

(U) Page 463* line 21 from bottom fo t  <*re-M8embled'  ̂read ''then adjourned for**.
!T73PSD. ,



11. No. 12, dated the 14th February, 1950,—
Page 498, line 8 from bottom for “ strach” read “ starch**.

12. No. 14, dated the 17th February, 1950,—
(i) Page 591, line 6 /or “ atmosphede”  read ‘ ‘atmosphere” .

(ii) Page 604, line 4 /fw “ inperils”  “ imperils”  and in line 6/or “cajus** rearf “ Sahis” .
(iii) TO “sfBlT" % fsTR qT “3TT«?T'’ «?t' I
(iv)  ̂ TT "aft fRTfk” ’I? 1
( v )  'j « s  % \o, !f)% %  ^  ‘ -5 ^ ’ ’ %

( v i )  5 «® % p r f t  > ip R r f  " f P ? ”  %
■ sntre”  % 1 ST ?  I

(vii) Page 6i6, line 12 from bottom for “ then”  r^a/“ thcir**.
(v iii)  -T<!5 <rF?r ^  ^  V% snf^ #

% ?«n5T IT  TS' I
(ix) Page 637, omit “ last line**.

13. No. 15, dated the 20th February, 1950,—
(i) Page 659, line 12 for “ acpital”  read “Capital” .

(ii) Page 662, line 21 from bottom/or “of the** read “ in the” .
14. No. 17, dated ilxe^znd February, 1950,—

(i) Page 708, line 15 from bottom for “ States”  read “ State” .
(ii) Page 723; line 21 omit “ It >k”  before * Ĵoû an'\

15. No. t8, dated tiiei 23rd February, 1950,—
(i) Page 751, line 13 from bottom for “Begal“ read “ Bengal**.
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(iu) TO ŝ̂ o, ^  % <jfw K % 3T?fr  ̂''?ft I n" % "14'aY’ <ra i
( i t ) TO iffiCT a ^  III I '

(v) Page 7«33 line 2 for “ a”  read “as” .
(vi) Page 798, line 2 for  “ coutry”  read “ country” ,

(w )  Page 800, line 9 from bottom for “ 33 ptrcen f *read “ 33  ̂ percent” .
I viii) Page 801, Hne 6 for “ ward** read “ award” .
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P A R L IA M E N T A R Y  D E B A T E S 
(P art I I — P roceedings other than Questions and A nswers)

Widne.sday, 1st February, 1950.

The House msl at a Quarter to Eleven of the Clock.

[M r . S p e a k e r  in the chair.]

QUP;ST]ONS AND ANSWERS 
{See Part I)

11-45 A.M.
MOTION FOR a d j o u r n m e n t  

R u th less P ebsejution  of H indus in E ast  P akistan

Mr. Speaker: I have received notice of an adjournment motion tronj
Pandit Lakshmi Kanta Maitra, “ to discuss a definite matter of urgent public 
importance, to wit, the situation fast developing m West Bengal which 
threatens tlie peace and tranquillity of that; State as a reaction to the ruthless 
persecution of the minority Hindu community such as murder, loot, arson, 
abduction and outrage on w’omen which is being carried on at present in 
different parts of Eastern Pakistan particularly in the districts of Khulna and 
Barisal, and as a result of which there has been a fresh exodus of Hindus 
from Eastern Pakistan to West Bengal.”

I do not know how this motion can be in order. It relates to a situation 
within the jurisdiction of the provincial government. It relates mainly to 
what is going on in Pakistan and it also anticipates the discussion on the 
amendments t-o the Address. Parts of it also relate t-o questions of foreign 
policy. I should like to know from the hon. Member how the motion is in 
order.

Pandit Maitra (West Bengal): I perfectly appreciate the observations that 
have been made by the Chair, but may I point out that I am not going to 
discuss a foreign iS.tate’s policy. W'hat I am going to do is to bring to the 
notice of the Government the situaticwi which is developing in West Bengal 
where thousands of people have been driven to from Pifiatan as a result of 
the persecution referred to in my adjournment motion. Those people are in 
such an excited frame of mind that we apprehend that they may be starting 
trouble in West Bengal itself. That will imperil the safety and tranquillity 
of the entire Indian Union. I wanted by this adjournment motion to bring 
to the notice of the Government that as a result ^  the policy of persecution 
carried on recently by the Pakistan Government in Eastern Pakistan, paH^ 
cularly in the districts of Khulna and Barisal, thousands hav® flocked into 
West Bengal and several thousands have been entrapped on the way, and this 
has created a tense atmosphere in the City of Calcutta and in other parts of 
West Bengal also considerable excitement prevail® at the moment. My 
TOotion ij relevant and is perfectly in order in th »  way t^at the peace and

( 2 ?
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[Pandit Maitra] ’

and Govermnent takes adequate steps
ment Yfltpl n something wiU be done by discussions at Govern­
S  such au exten t'V h .rr*° '^  1  “ “  deteriorate
WiU be s lL te d  t>-anquimty of the entire Indian Union
wiu be olfected. So my motion becomes relevant iu my humble opinion.

Dr. Pattohhl (Madras): Has the motion been actually moved?

^eat concern and the/have t r e ’n‘ a U sth  mefs“
i j L l  Government. They t .T e
ttpproaehed the Pakistan Government and the Government of the Easter'i
S t o d f i ^ d  out Ih^t tr'® meetings of principal officials to invest!-
leneM  wfth f ® «ach steps in West
f s t X  thp 1 w  o ^^ '̂^sees as are possible for them; so that I
In fact som^ situation,
■nd ™ i« -  ali J?! *? Murshidabad on our own side of the border
nd unlesi all these are checked completely, thev are likeh- to havp 'nr

® T °.*  ’^ '̂P ^m ch; apart f r o i  the relevaifeyjf the mot on to have any such discussion at this stage, iuvolvine all ma'm«r

«oM  itfK. *tT y e  cannot immediately say in detail what it is rela- 
taons betj '̂een the provmcial governments and the Centre etc so that I
do assu re^ e  W “  II adjournment, but I

EULES OP PEOCEDUBE AND CONDUCT OF BUSINESS

t ^*e™ber8 will remember that, during the last sessirn,
t t r ^ t h  December 1̂ 0®“ “  ̂ I made a statement ' on
B u s^ e^ ?n  thT H o.^^ Frocedure and Conduct of
Bnli= !  1?  j  House. I  had then broadly indicated the lines on which the 

es of Procedure and Conduct of Business in Parliament will be framed IH

OQ

P arU ^Int Constitution provides that, uuUi
buBine« t h r B l .  regulatog its procedure and the conduct of its
Msinesa, the Buies of Procedure m force immediately before the commenfe

"is

have Members should however
am, t W o r r Z ; « l i W ^ ^ ^  «  possible, of the important modifications. I 

-!mes - d  generally the



As the House is aware, the Constitution provides, by article 87, that, oi * 
tlie commencement of every session the President shall address Parliament 
and inform it of the causes of its summons. It also further provides that, 
rules regulating the procedure for the allotment of time for discussion of the 
mattars referred to in such address and for the precedence of such discussion 
over other business of the House shall be made. These Rules have, therefore, 
been made accordingly. Each of the hon. Members has already been supplied 
with a copy of the rules pertaining to this matter.

As regards Questions, the old Rules regarding the form and contents of the 
questions, as well as the Speaker s powers in relation to them, have been re­
tained with • necessary ’ modifications and amplifications. One is that, in­
stead of a Member being permitted to put down five questions for oral answer 
on any one day, the number is limited to three.

Shri Sondhi (Punjab): Poor Sidhva.

Pandit Balkrishna Sharma (Uttar I?radesh): This is an anti-Sidhva
move.

Mr. Speaker: This was considered necessary in view of the large number 
of Members, and, therefore, of the necessity to provide greater opportunities 
to the largest number of Members to get oral answers for their questions. 
This does not mean that there is a limit on the number of questions that an 
hon. Member may put. The limitation is that he shall star only three 
questions for each day, which he requires to be answered orally.

The othei innovation is that, if the Speaker so thinks fit, he may call upon 
any Member to state in brief his reasons for desiring an oral answer and the 
Speaker may then decide after considering the reasons given by the Member. 
It has been experienced that, many times questions are put which require in 
reply, long statements or statistical information, which can be best given in a 
tabular form, and a long time is taken in replying to such questions. In the 
alternative, the reply is shortened by saying that “ a statement is laid on the 
table,” ; and in the short time available for oral answers to questions, it does 
not become possible to give the House a proper idea as to the reply and supple  ̂
mentaries become impossible without first having an opportunity of studying 
the statements. The result is that the time taken is not put to" any practical 
use. It is, therefore, considered that, in all such cases, the questions should 
oe unstan-ed so that the members may have an opportunity of putting proper 
supplementaries, by way of further questions, if necessary/ after the replies 
Hre studied. '

An important provision is made for enabling Members to raise discussion 
on matters of sufficient public importance, which have been the subject of a 
question in the House. It is hoped that this will enable Members to 
more information and deal with the subject more effectively than can be done 
by oral questions and answers during the question hour. It is expected that 
this provision will shorten the time for supplementaries and thus enable 
Members to put through more questions for oral answers, and also to avoid 
perhaps the necessity of oral answers to all questions, as a discussion can be 
raised in respect of questions not answered orally.

An important provision is made that every BiU shaU be accompanied by a 
financial memorandum, which shall invite particular attention to the clauses 
involving expenditure and shaU also give an estimate of the recurrina and non’ 
recurnng expenditure involved in case the Bill is passed into I.vw { Ile a r , h e a r ) .
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[Mr, Speaker]
It is hoped that t^is pro ’̂iBion will enable members to consider the BiQ qq its 
merits so far as the financial aspect thereof goes.

A few changes have been made in the rules about (Select Committees. It 
is left to the Speaker to appoint the Chairman of liie Committee, subje&t to 
the proviso that where the Deputy-Speaker is a Member of the Committee, 
he shall be appointed as Chairman. As regards the quorum of the committee, 
it is provided that it shall be one-third of the total number of Members on 
tlie Committee. . Hitherto, the number, which was almost invariably fixed 
for quorum, was five. It is considered that in cases, where the, number of 
Members on the Select Committee exceeds 1^, there should be a corresponding 
increase in the num’ber for quorum so as to secure representative deliberations 
by the Select Committee.

 ̂ The ruJes in regard to the financial provisions follow the provisions of the 
Constitution. Article 114 makes provision for the Appropriation Bills and 
Article 116 of the Constitution provides for votes on accounts. Itules hav^t 
therefore, been provided on these subjects.

Consequent upon the provisions of Article 116, as also independently 
thereof, it was felt necessary to constitute a Committee -on Estimates £or 
better financial control of the House over expenditure by the executive. 
Provision has, therefore, been made for a separate Committee on the lines of 
a s^ ila r Committee in the House of Commons called the “ Committee on 
Estimates . The chief function of this Committee will be to examine such 
of the estimates as may seem fit to it and to suggest economies consistent with 
the pc^cy undOTlying the estimates. There wiU be, in addition, the usual 
Committee on Public Accounts. The functions of these Conamittees will be 
mutually complementary, and it is expected, will not only give a picture oj 
the entire financial position but the committees will be mutuaUy helpful in 
exammmg 4ihe finances for the future in the light of the expenditure in .the 
past.

The above gives only broad outlines of the important modifications. It 
will be necessary to watch for some time as to how far l^e rules, as adapted 
^ d  modified, are equal to meet the requirements and responsibilities of the 
House. In case it is considered proper, as a result of experience, that any of 
tee rules require any reconsideration or modifications, I shall, it is needless to 
fiad, surely consider the same very carefully and fully.

Shrt Kamath (Madhya Pradesh): May I, Sir, request you firstly to direct 
that ^Pies of the statement just made by you are supplied to' Members: 
secondly, to clarify the point that you have mentioned about the right of
Members to raise discussion on a matter of public importance which has been 
th^ subject of a question in the House,— is that right absolute, or wUl it be, 
subject to your discretion?  ̂ it ue,

>. /k Before you reply, Bit, may I  also ask
• question/ Are these your mdmdual ca-ders or was there any Committee 
•ppointed 1.1 orrler to decide these privileges and whether it is as a result ol 
mature deliberation and if so, whetler it will be open this House to discuss 
toese questions and other privileges of Members so far as each partioular rule
low   ̂ whetner it is proposed at any time
12 Noon  d u r  ng the present session or the next st?ssion to see to the advisability 

of havnig these rules debated in the Souse and whether it will be 
open to the bon. Membe.s of this House to suggest amendments or modifications?



Mr. Spe&ker: In this connection I may first take up Mr. K.aFint̂ h's ques­
tions. I  shall certainly Bee that the rules regarding the half an hour discus­
sion are circulated today or tomorrow to the Members of the House. Of 
course, the right is not an absolute one, because the admissibiiity and the 
relevancy will have to be looked into and the Speaker will h a ^  naturally xhe 
usual control of looking into the language also of questions raised; but tl^ 
rules will be circulated and hon. Slembers will come to know ŵ Eat their 
rights are.

The other point is that in a statement I made on the 20th of December, I 
had clearly stated the position about the rules. I had ttien stated— am 
speaking fi'om memory— t̂hat a Committee was appointed, suggestions were 
asked for and some amendments had come in and Ifce time was extended for 
further suggestions. The Committee could not meet in the absence of any 
specific suggestions regarding the amendments to the rules, and as the period 
of the House, that was then sitting was about to expire, it was no use having 
a meeting; and I had then indicated, I believe, that the modifications and 
adaptations would be made by me in pursuance of the provisions in tbe Cons­
titution by a specific article. The Constitution was alrecwiy passed by tbe 
26th November, long before I had made that statement. Therefore, consti­
tutionally speaking, till the House makes its own rules, it will be for the 
Speaker to make modifications and adaptations and I have made them 
accordingly; and if hon. Members have not heard my statement carefully, 
at the end, I repeat what I have stated; “ In case it is considered proper^ as 
a result of experience, that any of the rules require any reconsideraticm or 
modifications, I shall surely consider the same very carefuUy and fully’*. 
This is cnJy an int-erim poeition till the House makes its own rules. That is 
the position.

Pandit Balkrislizta Sharma: Sir, in view of the- change in regard to the
official language in the Constitution, I think a corresponding change in the 
llules of Business should have been provided but it has not been provided for 
by you and in my humble opinion, this seems to be an omission and that it has 
escaped..............

Mr. Speaker: I may inform the hon. Member the general lines on which 
th.e rules have been adapted and modified. Whatever is provided for fully ir» 
the Constitution is not again repeated in the rules; and provisions as regards 
the language being self-contained in the Constitution itself, it is unnecessary 
again to copy the articles of the Constitution in the Rules. "

Shrimati Durgabai (Madras): On a point of information. Sir, you appointed 
a ComttiitU;e during the Budget Session last year to frame rules and the 
Coinnjittee consisted of hon. Membei's who put in a lot of ’amendmjents to the 
rules thon. I do not biow whether that Cominittee ever met or before it w ^  
dissolved, if it was dissolved, it was given an opportunity to scrutinise the 
rules which you have been pleased to place before tfee House.

Shri sidhva (Madhya Pradesh): I may also state that I had sent various 
amendments to that Committee for consideration, because you had stated that 
all those amendments which would be sent by the Members would be 
thoroughly considered by the Committee and we had thought that the report 
will come before the House. We really do not know as to what happened to 
that Committee. Having seen the procedure in all l^e Houses, I think it is 
only fair that the llules of the procedure of this House should always carr>’ the 
sru>ctioM of the House and with due respect to you, Sir, it is only fair that tbe 
House should be given an opportunity to consider these rules and express their 
opinions. I do not dispute the exigency, the importance and the necessiijy
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[Shri Sidhvajj

iS p s is iS ? !
QO

the Comnuti.ee and the about the r u l e V a n d T i
I have also stated here thnf T arr. oi« and I may again repeat what
a«d that these are th^ interiL arrin^men^tr'
authority of the House and till the Houle n .aL s its^ otn ^ ^ u ^  t h S t l f :  

starred queetioM wm”Lme**into''force?'’  ̂ the limitation on

ShrimaU Dargabai: Was the Committee dissolved?
Mr. Speaker: Yes.

r u l e ^ ^ ^ ‘̂ ‘ t U X o w  'abour^ House going to consider the

proceed with the furtter business!'*  ̂ House to decide. At present • ive shall

PANEL OF CHAHIMEN.

of t” e'''Ku?es“ ô“ pL^eZ^^^^^  ̂ sub-rule (1) of rule 7
Das Bhnrpava, Shrimati G Durcabai and Shr’ T ThakurChairmen. J->urgaba. and ,hhr. Joachim Alva on the Panel of

MOTION ON ADDEESS BY THE PRESIDENT 

make the^pStio,i^about th t t ta e  h m U clL r^ 'ln
motiou and the seconder, in alj there are W  hnn T  mover of the
4C< amendments. Two davs u n who have tabled
of the time taken by the mover*and t T e ^ 's e c ^  discussion, inclusivg
up a time limit, it will not be DoÎ Rfhli . ? Unless I

" ‘ C T ;  ^ T t r e i r V r d ^ r ^ - "
^ o f .  H. G. Ranga (Madras): And other Members also. '

limited o n T Io  th ^ f  Memb^s " ^ r h a l T  t a M  P“rt will not be
was thmkmg as to what would be a fair t iW  1i Therefore, I
- h a v e  adopted I  have to u ^  t L t m t ’T i m l n L

Several Honourable Member*: Ten nuuuter



Mr, Speaker: It appears that we should have ten minutes as the tinie ' 
limit. Very well, ŵ e shall have it. Of course Govemment will take more 
time for their reply and this time limit will not apply to them.

Dr. Pattabhi (Mad as): All the amendments might not be moved and it is 
only after the amendments are moved you will have an approximate idea as t-o 
the time a»^ailable to be distributed.

Mr. Speaker: We will reconsider the question of the time limit after seeing 
whether all the amendments are moved or not. It will depend upon the 
number of speakers after the mover and seconder of the motion.

Shri Frank Anthony (Madhya Pradesh): Will the movers of the amendments 
be allowed extra time? -

Mr. Speaker: Yes, that is my idea.

Sliri Karmarkar (Bombay): Sir, I seek your permission to withdraw the
amendment in my name.

Mr. Speaker: We will come to that after the principal motion is moved.
- Shri K. M. Munshi (Bombay): Sir, niay I, with your permission move the 

movioii that stands in my name? But before I do so I should like to say one 
wor«l with regard to its form. This being the first motion of its kind in our 
experience you will permit me to alter the wording of the motion that stands 
in my name, not with regard to its substance but consistently with the deep 
regard and courtesy which this House owes to the President and with your 
permission I would like to move the motion in an amended form. I m ove:

"That, fhe Mernbera of Parliament assembled in Ihis Session are deeply grateful to the 
President for the Address which ho has been pleased to deliver to the House.”

It makes no difference in substance and I hope you will permit me to move 
it in this foim

Mr. Speaker: T will first put it to the House in the altered form. Motion 
moved;

"That the Menibere of Parliament assembled in this Session are deeply grateful to the 
President for the Address which he has been pleased to deliver to the House.”

Shri K. M. Munshi: Sir, I am deeply sensible of the honour that has been 
conferred on me by being entrusted with a resolution of this kind and I propose 
very shortly *to place before the House my reactions on the main points of 
and thu policy contained in the speech -of the President. •

The President was pleased at the outset to refer to the message whi(}h 
Mahatma Gandhi, the Father of the Nation has given us. This message has 
been a great and noble legacy for us and in judging the policies of our Govern­
ment one may be pardoned, if one applies this test. In my opinion, if I may 
venture to say so, the policy of our Govemment has been an endeavour to 
trr.nslate that message in terms of practical politfcs as far as it could be done 
under the stress of the difficult internal conditions in the country and also in 
face of the very complicated and explosive w’orld situation. For inst-ance, in 
pursuance of this policy I find that our foreign poli'ry has been inspired by 
what I may call the ethical approach. It is a bold and independent approach*. 
In pursuance of this policy our Govemment has sought friendship with all 
nations. We have stood away from alignment with any power blocs. We 
have raised our voice against oppression in every part of the world and we have 
sought to eliminate racial discrimination wherever we have found it. Further, 
our GcverniAent has strengthened the United Nations and maintained its
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autliciity aod prestige eyen, as in the case of the Kashmir issue, at some cost 
to ourselves. This policy assisted by the fact that ludia occupies a peculi:u* 
position as a stabilising factor in Asia has borne fruit.

W e find that our relations with Britain which at one time were strained to 
the utmost, are now very cordial. We are bound to her by ties of political 
^ijendslup, by economic alliancesj and by that bond which 150 years of cul­
tural contact has focged. We have also helped in the reconstitution of the 
Commonwealth of Nations, w iich is now a partnership of free and equal 
nations bound by common interests and common ideals. We have olso 
created a sense of solidarity among the nations of Asia. Our relations, as a 
result of this policy, with Egypt and the Middle East have been very cordial. 
The South East Asia has now emerged as a group of nations with common 
aims and common problems. We have revived age-old ties with countries 
lik« Indonesia and we have been accepted, as a result of this policy, as the 
spokesman of the aspirations of Asia in the Councils of the Nations.

Sir, it is clear to every one that our prestige stands very high in the world 
today and for a country circumstanced as ours, this prestige could not have 
stood higher. All this h ^  been the result of this policy.

The Mahatma was the supreme architect of the Indian Nation aud it was 
due to his teachiugs and his activities that we developed a collective conscious­
ness ani an impregnable will to nationhood. Naturally, therefore, as a legiti­
mate corollary to the position which he occupied, our Government have tried 
to bring about the integration of the country and maintained internal order. 
The country has been integrated as never before. The feudal political struc­
tures have disappeared. Provinces and States, as one can see from the 
membership of this House, no/v form part of a homogeneous whole rel-itod to 
the Centre in a uniform manner. India now as a Republic is one and indivi­
sible as never before. Law and order which in the beginning, say in August 
1947, was a matter of great difficulty has noŵ  been maintained throughout 
this period. Certain militant groups which endangered orderly progress have 
been controlled, and the growth of certain groups and parties w'hich are
wedded to violence has been arrested. In addition to this ŵ e have seen 
Government embarking on the great experiment of bringing up the adminis. 
tcative machinery throughout the country to a uniform and high level of ad­
ministrative efficiency. This is a great task nnd I am sure Government in 
the future will be able to carry it through, for on that depends really the in­
tegrity, the solidarity as well as the prosperity of this country. "

The President was pleased to give compliments to our Defence Services. 
Those compliments found an edio, I am sure, in the heart of every Member of 
this House. An armv w'hich the BritiKher built up for his own pm pos e has 
overnight become a national army. It has acquitted itself with wonderful 
efficiency, and we are all very proud of our army. I am very glad that the 
President has been pleased to emphasise one aspect of this matter. He has 
been pleased to say that iiie first essential of freedom is the strength to 
preserve it. H  Is a g»eat Tiiaxtm and I  am glad that the Government has put 
it in the forefront of their policies. India suffered In the past on more than 
one occasion for having disregarded this maxim, and I hope no Government 
in future will disregard il. I  know that the burden of military expenditure 
is lieavy. There is also expressed in the speech an anxiety for peace and a 
desire for economy and in the interest of both nn attempt is goinc: to be Made for 
reducing military expenditure. That is as it should be. Bu,t neither the
*nxie% for peace nor the desire for economy should be carried to an
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whj>:. .u security of the country w:)l be jeopardised and its vah to resist 
undermined. That must be the aim and object of tho Govern­

! I ani sure that object mill be duly carried out by fcbv; O ' verumenfe.JlH

Wiixi .cgard to our rektioas Pakistan, the W m e Mi":.ste’ b^s been
00 cha:*acterize them as uaforfcunat-e. Our Government has in the 

pas: ma ntained a pol cy toward? Pakista-i of friendliness, of f  Jr-pay and of 
pati no— J m ght say very patient— toleration despite provocafve ajtsr and 
wo’'d to V. h.ch reference has been mad'? th q morning. Wo hov 'r^ade every 
gesture that a friendly nation can rn-ike If has not been resn''- •—at leist
not f-.he ext/*nt I would have wished. Even our invitatVi to e tê ' a pact 
of No War has been eold-should'^^ed T that in sp te of the provo ’̂a'- 
tiot̂  ^-ov^rrment will pursue th« nol’ *̂v \>ih'ch it hae done 'hs policy
<;jf f -end ines and at the same time firmness which neither wavers nor tires—  
so > ■'’ ’e ^u l̂ness of time Pak’ tan rrnv think it wif?e to eome back to the
T>atli ?o»rraMty T̂ -ith us. Or, if I may use the words of the p o e t :

' ’̂ ndia'. afrain with tears,
on the falling out .

Which all the more endears.”

But I am afraid that will perhaps take u long time to come.

ii-affcr jncfe has been made to the Jammu and Kashmir situ; t on. The 
position which our Government has taken up, and which th’ g House and the 
countrj" have taken up, is quite clear. We do not ŵ ant to force the Kashmir 
people to be In the Un’on. At the same fm e we will no: allow any power
to co.^ ĉe them into partiig with us. That has been our pohey. Wê  went
into Kash’nir to resist asjgressitm at the invitation of the people of Kashmir 
and nith the blessings of^Mahatmaii. I am sure the House will be very much 
gratified at assurance contained n̂ ihe «?peech of the Pre “ Urtil
that happens— that is. until the nIeHiseite decides the posit’on o? Kashmir—and 
a sat’sfactory solution to thi difficult problem has been found, w 11 con­
tinue to discha’ '̂̂ e her obhc^a ons to protect the State and it' peo- l̂e agairst 
arj?r^ss?on” . Thi<? i«? a pleda^ which I am sure the country’' w'li fu lly  support 
the (Government in carrj'ing out

Beference has been made by the President to the economic situation. The 
economic situation h ^  been grave. And that situation has been aggravated 
by post-w^ar cond lions, the after-effects of ttie j)artition and the grrAVta of 
our population. At the same time we have had to face a siiuaton wh'ch 
arose trorn the devaluation of the rupee. Tlie devaluation of the rupee was 
more a defensive measure as stated in the debate. But, as a rrady a’ltj J- 
pated in the debate, it has become a blessing in disguise, for it has stimulated 
those activities of the (Government which will put the country on a proper 
ecouom'c footing. Of this economic situat’on the food &ho>tape the rr#-st 
important factor. So far as this food problem is concerned I am sure the 
Govern^nent has follmved and will follow the two aspects of eC'̂ no''̂ \"t re r̂en -̂a* 
tion w’hich we associate wnth the name of GaTidh^i- Th*̂  is celf-
eufficiencv in essential supplies, and the second physical labour 
occupation. In pursu't of the first aspect the Government has aVrndy decided 
that the target period for importftti '̂n of food should be the 1951,
But I hone that the Government w'i’ l proceed much more v>n«au-lv than :n 
the past with the three-fold proin’nmme which they have put fo'-v-'̂ ’-d.

Shri Ty&0 (Uttar Pradesh): What is the use of the target when no
rne has been fixed? What ' t̂eps are Government in that

dtrect'on ?



. Shii K. M. Monfifai: The Government has already announced it on numer­
ous occasions. The programme has been, first to grow more food and improve 
the food crops; the second is to insist on more stringent procurement ftom sur­
plus areas; the last is more austerity measures. All that I am submitting 
that Government, in pursuance of this policy, should follow a much more 
vigorous activity which I am sure the House will support.

Sir, in the Speech the President has been pleased to refer to the improve­
ment in the transport system. Wc also hope that in the coming Budget Session 
there will be & more encouraging policy which would stimulate activity in the 
investment market. The basic objectives which the Government has clari­
fied for industry, and the assurances which Government has given to foreign 
capital will, I am sure, create a situation which will lead to a rise in the rate 
o f  capital formation in our ecc*nom\ and this wny alone yield result in the shape 
of greater productivity.

The only other point which I would like to mention in this connection is 
the fact which has been generally forgotten in the criticism of our Govern­
ment. In spite of our deliceite food situation, one thing stands to the credit 
of this Government, that in spite of the population, and in spite of the influx 
of refugees, the Government has strained every nerve to see that no one dies 
lor lack of food in this country. It is a very difficult situation. It is very 
easy to criticise. We have criticised the Government again and again. But 
the fact remains that they have done their utmost, and what they have done 
has resulted certainly in a credit item of great importance to the Government.

But the other aspect of what I may call the Gandhian programme of eco­
nomic regeneration hew still to be followed. That is to make physical labour 

-;i universal occupation. I know that there is no sufficiently enthusiastic ‘will’ 
to ‘work'. I know there is not even scope for work for those who are willing 
to do it, and this is an aspect to which I am sure Government will apply its 
mind.

Then there was a reference to the labour policy of Government to which I 
will refer briefly. It is one of the most im port^t aspects of Government's 
policy during the last two years. That also, if I may be permitted to say so. 
draws its inspiration from Gandhiji. We must remember that Gandhiji was 
the first world pioneer of the new method of negotiation and arbitration long 
before any other country adopted it as an active programme in solving the con­
flict between industry and labour. Sir, you \i'ill remember .that in 1918 it 
was Gandhiji who, at the risk of his life, established for the first time the 
method which now we can trace to him. According to him there was no in­
herent conflict between one section and another in the field of productivity, 
and— that is what he taught us— all differences between different sections in­
terested in production have to be adjusted and subordinated to the greater 
needs of higher productivity, a higher standard of living and to the common 
nab '̂onal pood. It was under this inspiration that the first Industrial Disputes 
Act of Bombay was passed in 1938. Sir, you were the Speaker in Eonibav at 
the time when this Industrial Disputes Act was placed on the Statute Book. 
Manv of the Provinces now have placed similar measures on the Statute Book. 
I  find that the Onndhian ideals have now found expression in the I.N.T.TT.C. 
To(1«v the I.N T.TJ C, has pained superiority over other trade unions who believe 
in Mnrx^an philosonhy, and ha<? been able to give gT*eater economic gams 
to labour invested it with greater dignitv and siven them a r̂reater Pense of 
duties and responsibilities as citizens. Govemmsnt should pursue this path 
to find a solution for this very delicate situation on Gandhian lines.
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Sir, these are my submiasions. Only one word more and I have done. It 
cannot be denied that there is a general sense of frustration in the o o u n ^ ; or 
rather, the Sense of frustration, which was in the country, persists still. It 
ifi a psychological problem; also a problem for Pi*ovincial Legislatures to help 
tackle. It has also to be tackled by our Central Government, I hope and. 
trust that now that conditions are settling down, people will be given some 
ftense of stability by the Pro\dncial Government.^ as also by the Centre. What 
has happened in the past is that people have attributed to Government 
measures the ills which are really the result of post-wai- conditions over which 
Government have no control. We have, therefore, now to assure the j^ p le  
that they will not be piled up with hurried legislations on every conceivable 
subject in order to revolutionize them in spite of themselves. Sir, this is a 
major psychological problem and I am sure now that the greater issues have 
been settled, the Government will be able to tackle it satisfactorily.

Ther© is one thing more and that is with regard to the Planning Commis­
sion. It is a great idea and I am sure it is overdue. In my humble opinion, 
itfi first preoccupation should be to utilise the unproductive agricultural labour 
which exists in this country on a large scale. But the greater task before it 
is this. We are faced with two difficulties. One, is lack of co-ordination; 
lack of co-ordination between one section of the people and another, lack o f  
co-ordination between Government and Government, lack of co-ordination 
between Department and Department. There is also a general lack of sense 
of priorities. A Planning Commission, I submit, is the one method by whick 
I am sure we will be able to tak© the country out of these difficulties.

Sir, with these words, I move the Resolution. I would like to add that the 
President has been pleased to place r>efore the House, various tasks which 
Government propose to undertake have been referred to. In these tasfe; 
which Government has before it, I can assure the Government tiiat it will carry 
with it the unstinted support of the bulk of this House. Not only that, t  
atn confident that the people look to this Government to preserve and main­
tain and consolidate the freedom which we have won. The almost over­
whelming welcome which the Constitution has received and the large-ecale 
national rejoicings at the inauguration of the Republic point to the fact that 
this Government carries behind it the confidence of the people of India, and I  
have no doubt tl.at in the coming years the Government will fully justify the 
oonfidence which is reposed in them by the people of India.

Sir, with the«e words, I move the Resolution. I would like to add that the 
Resolution may be duly and respectfully conveved to the President after it hoa 
been accepted by the House. "

Str, I have done.
ShrimiAi Suolieta KripalAni (Uttar Pradesh); T beg to second the motion  ̂

that Shri Munshi has moved. I deem it a privilege to be able to express our 
thanks to the president for the speech he delivered before the Parliament yest-er- 
day. The speech is of great significance and importance because this is tfie 
first P^sidential Address before the House after the inau^ration of the Republic* 
M i:i  is now not only free but is a Sovereign Democratic Republic. The time» 
Hwrefore, has come for India to assume her obligations both at home and abroad 
With courage, confidence and imagination.

The Presidential address gives in broad outline the policy and the immediate 
programme of the Government. In our policy, as indicated in the speech, 
we are trying to follow a path both unusual and difficult. W e wish to maintain 
our friendship with all the nations of the world. In the present set-up of inter­
national politics it io an almost impossible task to maintain such a neutral
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.position. The world i& divided into power blocs and persistent pressure it 
exercised on aations that are trying to maintain an independent stand. lio..eve^ 
d-fficult it IS, India that has been inspired and guided by Gandhiji for huif a 
century cannot but work for peace. All ideas of aggrandizement or of povxer- 
politics in the int«ernational sphere are abhorrent to us. liecent.y, during my 
work in the United Nations I had some opportunity to observe that by our 
policy we have succeeded in creating an impression in the international wo'‘ld 
thafe India stai^ds for fuir piny and peace. Circumstances have someUmeg 
prevented us from taking a bold stand in support of this policy, but I hope, in 
the future, with the easing of our own peculiar problems we shall be uble to 
throw greater weight on the side of peace.

It is also grat fying to note that India stands for the freedom of the non- 
«etf-gover:iing territories, for the termination of colonial rule and for the removal 
of all such barriers that hamper the full growth of nations and peoples. Our 
moral support has alwaj^s been on the side of people struggling for greater 
freedom and our contribution in this sphere in the United Nations has not been 
inconsiderable. India played an important role during the last sessions in ad­
vocating the independence of Libya. In the Presidential speech we are assured 
ihat India will continue her efforts in these direction^;.

A reference is made in the speech to our rehtions with our neighbouring 
country of Pakistan. India has endeavoured to follow a policy by wh'ch her 
relations ^ ’*th Pakistan may be smoothened. Recently a proposal was made *o 
Pak'stan that both the Governments should pledge themselves to avoid war «nd 
endeavo’T to settle all their disputes by peaceful methods. The President has 
expressed his hope that Pakistan will accept .the offer in the spirif in rvhiv-li it 
has been made. We also hope fervently that this offer will be accept^ed by 
Pakistan and that the tens’on and fear that unfortunately exist at present will 
floon be removed. We appreciate srreatly the Government’s efforts to ' r̂irtg about 
an atmosphere of greater friendship between the tw'o countries But at the 
same time we hope the Government will not slacken in its efforts to protect 
the interests of the refugees who have left p '̂operties worth hu^d-eds of millions 
in Pak’stan. We have also lately received very disturbing and alnrmin^ rer»orte 
sbout the condition of over a crore of Hindus ’who are still in Fnst P'iVJ«?fnn* 
We are natu'^R l̂y anxious to know whether the Government of India ic thi’^king 
in terms of taking any steps to help these unfortunate people. It would sat"=;fy 
us greatly to «?ee the Government evolve a firm and consistent policy regarding 
these very difficult and delicate problems.

Now, to *tum to the domestic S’de, the President has iustlv p’-aî erl the 
achievements of the Govemme'^t in the matter of the integ^nt'on ô  t>̂ e States. 
I  hope that adequate steps will be taken to O'̂ ê flnise their fidm’ni<;t’-flt’on on an 
eco^ovn‘̂ n̂̂  effective basis which alone will ensure the happiness of the 
people of these States.

Some of the other proposals outlined in the sneech are intpr^ ŝtipp. Wr? are 
informed ô  the Government’s intent'on to establish a Plnnninrr Comm’^cion 
which would ap'=<'«s the resources of thf» cointrv and the -nopcihility ô  their 
develonment With a view to Ipn’ ĉh this wo»*V it is n’>OT)os«fl t  ̂ establish a 
Oenf-al S+a+isfical Qrgan’salion. The CoT f̂ êss hoMs the vV^ t^Rt oco orriic 
d“V!̂ 'lonr̂ '’^t of our countrv shon^  ̂ proceed in nn '̂o^da^ce wi^h a

\rrf̂  wpre in the thick of onr q+rn̂ rrlo for frof>d<>in h '>'1
a P^an '̂i^r r’^mmittpp in work onf a p«o’^omV

lopment. Only a fortnight ba '̂k the Con'n*«ss Work’n̂  ̂ pp«‘'ed a
resobitior? d???T̂ T̂idiTi«T +he oP •» plq v̂Mrt^
is a nre-reoTnsTte for the efficient «nd intpnitrent development of the roi’^fry. 
Therefore, I am happy to learn that the Government is intendinjr to estabHA



A Planning Commission; but 1 do hope the intention will take a concrete form 
in the very near fuiure and the recommendations of the Pianni.:g Gonimiss-on 
will be implemented w*th vigour and exped:tiousness. I also hope tnat vi^hatever 
schemes are evoived cottage, viJiage and in general decer-itralized industry w.U 
be g*ven its due recognition and the necessary protection. It is only by develop­
ing decentralized *naustries that v̂e can hope to cope with the problem of our 
<;oiossal unemployment.

While speaking of Planning, the President has said: “ It must be remembered 
that Planning must have a clear objective and that any w.de^pread effort can 
only succeed with the full co-operation of the people. It is only when govern­
mental agencies and popular enthusiasm and co-operation are yoked together 
that large-scale economic and pocial development can take place Unfortu­
nately for us as we have inherited the admmi-strative machine from a foreign 
power against which we 'svere fighting, ttiere is no trad.tion in thj> country of 
co-operat.on between the government and the people. Therefore, it has most 
often been very difficult, in cases almost impossible, to bring out the necessary 
working adjustment between the two port’es. I spetik about this matter from 
personal experience. The r’gid bureaucratic appro?ich to \Nork will have to be 
considerably altered if popular enthusiasm is to be harnessed to schemes of 
national development. Though our people have no tradition of work’*ng with 
the Government, they have a Ion? tradHion of ser\'in?î  th»' nation undar the 
barner of the Congress, and they would be happy to co-operate with the Congress 
Government, but the Government muet make the rght anrroach to secure that 
co-operat on, of which so far there has not been much evidence. I am, however, 
very glad to note that the President reaMzes the importance of the need of 
popular enthusiasm and co-operation for widespread development schemes. I  
hope in future better efforts will be made to secu*« t^e a'^ive support of the 
people for such schemes and I am sure the people would give enthusiastic 
response.

In h’s speech the l>esident has also made a reference to the intention of the 
■Government to reduce the disproportionate expenditure on the Army. The 
Indian budget has all along been overburdened by the army expenditure. It was 
i* natural feature under the imperialistic Prit’sh regime. We had expected that 
t»n the attainment of freedom we would devise a more balanced budget and 
release the necessary funds for the much-needed nation-buiM’ng activities. 
However, the partit’on and the circumstances arisinj? out of the partition, stood 
in the wav of reducing our expenditure. \ neace-lovin^ and progressive State 
cannot po«5siblv maintain an army that absorbs over half the budoret of the 
)iation. Th^'refore. we are happv to note that the Government is P’Oposing to 
f f̂fect as much ecopomv as po^̂ sible. Son>e of us mâ  ̂ doubt whether at this 
•ta?e we oin afford ô reduce the armv w'thout ieoT>̂ rdT«;ir,tsr the «a0cnr*tv of the 
country But we must not forget that the strength of the modom army de­
pends not ory its alone hut mo’*e on the ahilH'f̂  of the connt*^ to Veen it 
supplied with materials and equipment ard on the contentment, patriotism, 
enthus’asm at>r1 th« morale of the peon^e This ran he donf» if the countrv as a 
whole #'conOTnir*arv prosperous. If, thero^o-e. a nortion of the monpv thnt is 
spent tod^v on the armv is spent on nation-building activities, it will yield a 
good dividend even in mil’tary terms.

There is n passincr reference in the sneeeh about the intention of the Oov^m- 
ment “  to reo**g'=ini7 p‘ the machine'^v of t^e riov#‘'r̂ Tn«T»f ?r* ord^r to rr>nke it more 
efficient pnd fr> nvoid waste". On such an o^^ns'on like th»s it is 
to avoid eont '̂ove ŝ-v on T trrt fha of
this ■pnf H ŝ we^l-known that there  ̂ "pneral fe '̂linr' all r vpr the
OOû trTT thot our novP’̂ ’nmeT'tq] maehinprv its evn^’'<*’Vo f'von
w?»ste^il. T ofif venr a (^ommit^ee wns anno>*ed>o snprrpst pleasures ô  -c'^p'^my 
We do » ôf the rom ‘nr>iH«o’g re<̂ o"»‘̂ '''^^*'^’Onr« V̂ nrt i-^nlem*=' '̂ted.
T am therefore happy to note that, even if briefly, the President has made a
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reference to this very important matter and I hope during this year the Govern­
ment will take effective steps to cut down unnecepsary administrative ex|>endi- 
ture.

The food problem looms large before us. We have been compelled to im­
port huge quantities of food from abroad. We have been assured that the 
Government is determined to make good the deficiency in food by the end of 
1951. We know that this problem is go complicated and diflBcult that unless, 
tremendous efforts are put forth by the Government and the people, it will not 
be possible for India to become self-sufficient. We hope that aii (iver-ull planniug 
will be done by the Government to tackle rfie problem, and that stringent offorttv 
will be made to implement the plan and that complete co-operation will br 
secured from the various States. The Government must make sure that what­
ever facilities are offered by them to the tiller of the soil for ^^wing more food 
do reach him in full and without delay and are [noperly utilized.

Ir  the matter of control and rationing, too, the Government, 1 hope, will 
follow not only a consistent but a really effective policy. I am sure, if the 
Government is vigilant and strict in implementing its own decisions the necesaarr 
public co-operation will be available which alone will ensturo the success of \tn, 
policies.

We are glad to learn that this Government is determined to tackle the 
question of the resefcfclement of our brethren who have come from Paikistan. T 
can speak from my personal experience that though the Government has spent 
huf ê sums of money for the purpose of rehabilitating the refugees, yet the 
achievements have not been quite satisfactory’. Much more remains to be done 
and I hope no consideration of economy will stand in the way of refugee 
rehabilitation.

Our people have suffered much during the last few years through the non­
availability of essential conmiodities. inadequate housing, high prices, unemploy­
ment, etc. They urgently need relief in all these matters. Whatever may be 
its strength in other ways, the success of a Government ultimately depends on 
the contentment of the people. The people cannot live on hope alone. I ther<>- 
fore hope and pray that the first year of Republican Government may be marked 
with success in these spheres.

Ŵ ith these observations, Sir, T have great plea îure in seconding the motion.

Ml, SpeftlEaf: I would like first to clear the ground as regards the large 
number of amendments. The hon. Member, Mr. Karmarkar does not wish to 
«ov e  his amendment.

ShA B. Dm (Orissa): Sir, even though I may not move my amendment, T 
should have opportunity to speak.

Mr. SpBalnr: But the moving of an amendment, does not necessarily give 
a chance to speak.

The following Members wish to move their amendments, of course the 
question of admissibility and wording apart: Shri Hossain Imam, Prof. K. T.
Shah, Shri Damoder Swamp Seth, Shri Frank Anthony and Shri Sarangdhnr 
Das. '

I have also received notice of amendments after the House began its sitting 
from Khwaja Inaitullah, S^rdur Hlukam Singh, Shri J, N. Hazariika, Shri V. S. 
Sarwate, Shri V. Ramaiah, Giani Gurmukh Singh Mugafir, Shri M. P. Mishra , 
and Dr. Mono Mohon Das,



S o m e  B D aoonraU e X iB in b ors : But they are not adm isB ib le .

M r. S p e ik w ; Any way they will be in time for tomorrow. Therefore 1 would 
like to dispose of them now.

The position is that of these only Sardar Hukam Singh wishes to move his 
amendment.

1 shall now see that this amendment also is circulated. I may, however* 
make it clear to hon. Members that any further amendments now coming will 
neither be admitted nor circulate. The procedure I wish to follow is that hon. 
Members may just move their amendments and then I will call upon different 
Members to speak.

Saidar B. S. Man (Punjab); Can we move amendments to amendments?
Mr. Spaaker: As the amendments are not moved, any furt-her amendments 

to amendments necessarily fall through.
Shri H o M n  Imam (Bihar): Is it necessary to actually move the amend­

ment? They may be taken as moved. I beg to m ove:
“ That at the end of the motion the following be added :

but r e g i^  that the President's address contaiDs no aasoraDce that effeetive measures 
will be taken by the Ministers to increase prodoction to tt«ct the pr«Mnt 
economic cnsig caused by high prices of foodgrains and non-avaaabilitv of
sugar.’ ”  ’

Mr. Speakert Amendment moved;
'That at the end of the motion the following be added :

'bat regrets that the President’s address contains no aasuranoe that effective meaaoro 
will be taken by the Minist-m to increase fHtKlnction to meet the prcannt 
economic crisis cansed by high prices of foodgrains and non-availability of

Prof. K. T. Shah (Bihar); I beg to move;
“ That at the end of the motion the following be added :

‘but regrets—

<a) that Government still adheres to the decision to continue India’s aaooiation with 
the Commonwealth of Nations notwithstanding the poMcy of some members 
of that Commonwealth showing racial inequality; and '

(b) that no dear indication is given of the specific measures by which our relati<ms
with the neighbouring British Dominion of Pakistan are proposed to be rectified 
and rationalised; and

(c) that no definite decision has been taken to resolve the issu^ regarding the future
of the State of Jammu and Kashmir in the event of the measures hitherto 
taken failing to bring about a satisfactory solution; and

(d) that no reference has been made to the grave situation created by the sudden
and substantial Devaluation of our currency forced upon us by the economic 
weakness of the Unite'l Kinedorr*, and the consequent dislocation in respect 
of our foreign trade and relations; and

(e) that while referring to policies or measui'es of economy to relieve the heavy strain
on our finances no mention has been made of any intention on the part of 
Government to make a comprehensive investigation of the system of taxation 
and other revenue resources o f Govprnment in careful co-ordination with the 
actual and proposed burden.>« of public expenditure on those resources; and

(f) that the proposal of Government to establish a Planning Commi'sion ‘a unaccom­
panied by any intimation of a carefullv prepared Plan of nations] Development 
scientifically co-ordinating and integrating all the several sectors of our National
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i5i.oiL niy remotivatin^ tr;e« and reoritnling their development by JeEnite 
iiieusur^u by pre-determ.ned norms to pre ccmcerted goals/ ”

Mr. Speaker: Ainendintnt inoved:

"That at tae tnd oi ihe motion the following be added :
‘but regjfcts—

(a) that ov;rii:> eat st-li adlieres to the decis'on to continue India's association with 
the Commonwealth of iNations notwithstanding the policy of some members 
of that Commonwea th showing racial inequality; and

(b) tha no clear indication s given of the specific measures by which our relations.
v.iLh the neighbouring^ Britiah Dominion of Pakistan are proposed to be r.c. ii .. 
and rationali ed ; aud

(c) thit no definite de<.iaion has been taken to resolve the issue rpgardin ĵ the future
of the State of Jammu and Kashmir 'n the event of the me sures hitherto 
taken failing to bring about a satisfactory solution; and

(d) that no reference has been made to the grave s-tuation created by the sudden
and su^jstjnti 1 Devaluation of our currency foned upon us by the economic 
weakn ŝ.-. of the ! ’ ni ed Kin don, and the conrequent dislocation in respect 
of our foreign trade and relations; and

(e) tha  ̂ while rriferring to pol cies or measures of economy to relieve the heavy strain
on our finances no mention has bfcn mad? of any intention on t>e p^rt of 
Government to comprehensive investir tion' of the sys‘em of taxation
anri othpr re enue reson’'ccs of Gov'^nmpnt in rsr^ful co ord’nation with the 
actual and propcsed burdens of public expenditure on those resources; and

(f) that the prorwjaal of Gove’Tim '̂nt to establish a PbnninT Commi''8ion 's unaccom­
panied by any inHmation of a carrfu’ ly prep-red Plan of nation-'l Development 
s'^iontlfically co-ordi’iat'ng and inferr'tin? all the se-e -̂al seeders of our Nfttionil 
F.connmy remotiva+in-r tbeir and reori**nMn(f the r development by definite stages 
measurrd by pre-determined norms to pre concerted goals.’ ”

Shii D. S. Seth (Uttar Pradesh): I beg to m ove:

“ I'hat at the end of the motion the following be added :

‘but perrret that in spite of extreme’ v  grave and explosive economic situation in the 
country, the question of achieving econom'c eqaality. which alone is capable of 
brinr’nff about social ''quality and safeguarding political eqnality has l»en left 
abso’utely untonched.' "

Hr. Speaker: Amendment moved.

“ That at the end of the motion the following be added :

‘but rer r̂?t th-’ t in spHe of e^tremelv grave and exnlosive ©'•onom’c situation fn the 
co’Tntry. the question of a'^ievinar economic equality, which alone i« c^p*»ble of 
br:n'’ Tit̂  about sorial pquality and safeguarding political eqnality has been lefft 
abso’ttfely untouched.’ "

Shri Franfe Anthony; I move:
*‘That at the end of the motion the following be added ;

*bnt reeret that the end of 1951, set as the date-line by which Government intend to
make 200d the food deficiency, is premature and that instead Go ernment declare
thM the food deflciencv must be made good by all possible methods and in tbs
shorteat possible period.’ ”
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Mr. SpeaJcer: ^ e n d m e n t moved;
’ ‘That at the end of the motion the following be added :

Uut re«i-et that the end of 1951, set as the date-line by which Goverranent intend to 
make good the food deficiency, is premature and that instead Groveniment declare 
that the food deficiency must be made good by all possible methods and in the 
shortest possible period.’ ”

Sliri S&rangdh&r Das (Orissa): Sir, I move:
“ That at the end of the motion the following be added :

bat regret that the policy pursued by his Ministers maket no mention of civir liberties
which constitutes the foundation o f a Sovereign Deinocratic Republic, and that 
^  the contrary, it continues to encroach on the personal, political and economic 
libf^ties of the citizen, and thereby curtails and restricts the opportunities for 
uidividual initiative, energy and enterprise to utilise the immense manpower and 
aatural resources of the country with a view to abolish poverty in the midst of 
plenty, with the consequence that the standard of living may be increased, whi.-ij 

is the avowed objective of his Government.’ ”

Mr. Speaker: Amendment moved:
“ That at the end of the motion the following be added :

‘but regret that the policy pursued by his Ministers iriakes no mention of civil liberties
which constitutes the foundation of a Sovereign Democratic Republic, and that 
on the contrary, it continues to encroach on the personal, political and economic 
liberties of the citizen, and thereby curtails and restricts the opportunities for 
individual initiative, energy and enterprise to utilise the immense manpower and 
natural resources of the country with a view to abolish poverty in the midst of 
plenty, with the consequence that the standard of living may be increased, whicti 

is the avowed objective of bis Government.’ ’ *

Sardar Hukam Sin^ (Punjab): Sir, I move:
“ 'I'hat at the end of the motion the following be added :

but regret the absence of any mention of the Government’s progranmie to eliminate 
the still lingering remnants of alien rule on Indian soil, namely, the Portuguese 
terrilories of Goa, Daman, Diu and the French Settlements in South India-* ”

Hr. Speaker: Amendment moved:
'That at the end of the motion the foUowing be added :

‘but regret the absence of any mention of the Government’s progranmie to eliminate 
the still lingering remnants of alien rule on Indian soil, namely, the Portuguese 
territoiies of Goa, Doman, Diu and the French Settlements iu South India.’ ”

All the amendments to the Address have now been moved. The House 
will now adjourn and reassemble at 2-30 p . m .

The House then adjourned for Lunch till Half-Past Two of the Clock.



The House re^assemhled after Lunch at Half Past Two of the Clock. 
(M r . Speaker in the Chair)

M EM BER SWORN 

Shri Mathura Prasad Mishra (Bihar).

MOTION ON ADDRESS BY THE PRESIDENT— Cowtd.
Prof. K. T. Shall: Sir, I regard it as a privilege as niuch to move 

a vote of thanks in tespect of the Address as to make such an amendment as 
I have had the honour to table. For I cannot disregard the historical character 
of the occasion, nor the importance of the privilege of moving an amendment 
on that occasion in the form I have ventured to do.

Sir, the fact of such an address having to be presented to this House by Mr. 
President is necessitated by the Constitution. But the form and content of 
that address are, I  believe, the creation of his Ministerial advisers; and as such,
I  hope I may not be found guilty of any disrespect if I point out certain sins 
of commission and omission, which appear to me not in consonance with the 
republican simplicity of our new Constitution. I have listened, Sir, with deep 
respect to the words of wisdom that fell from Mr. President, but I was a little 
su^rised—^may I  say disagreeably (?)— when I heard him speak of “ his Prinie 
Minister”  and “ his Government” . We are, I am afraid, following too closely,—  
almost slavishly,— the British pattern in all these things. But what may be 
suitable and appropriate in England with a hereditary monarchy, Sovereign of 
the Realm, is not quite harmonious with the republican simplicity and traditions 
of democracy which we are creating here. In view of that, Sir, I  should haŝ e 
thought that wherever the Government was referred to, or a Minister in parti­
cular was referred to, it would be the Minister of the Republic or the Govern­
ment of India, rather than a form of the kind that Mr. President has 
been advised to adopt. However, that, Sir, is a matter only of form, and I 
shall not dwell upon it any longer beyond observmg, that though this address 
may be a f recedent for the future, I  trust the point I have mad^ wili be borne 
in mind by the President’s advisers hereafter.

Coming next to the content of the address, I am afraid it is impossible to 
do iustice to a subject of the width covered by the atilvess of Mr. President 
within the time-limit you have been pleased to prescribe. It is, Sir, the one 
occasion we have,% apart, perhaps, from the discussion of the Budget or the 
Finance Bill, when the state of the country as a whole, or the conduct of tlie 
administration as a whole, comes for review before this House. Judging trom 
the number of amendments we have before us, and the language of several of 
them, it is obvious there is a wealth of criticism or suggestion that is apt to be 
left out because of the time-limit. I make these observations in all respect and 
in all himoiility for your consideration that, on occasions of this kind, even if 
it be necessary to extend the time allotted for the debate, that should be done 
rather than that’ the opportunity available to Members on an occasion of this 
kind be restricted.

I  can assure you. Sir, that I do not intend to tire your patience and the 
patience of the House. For that reason while tempted very much to select a
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number of topics for comment froin the address of Mr. President, I  would 
confine myself only to three or four, which I regard as very important, and on 
which, I am afraid, notwithstanding the optimism of the hon. the Mover of 
the motion, the country will not be quite so unanimous as he seems to imagine

Sir, I have taken first the question of cur continued association with the 
Commonwealth of Nations, wherein the w'ord “ British”  is omitted I  notice, but 
which nevertheless remains the British Commonwealth of Nations. The treat 
ment we have received from members of this Commonwealth is by no means 
encouraging to be a member. Nor is it such as to invite us to continue to 
remain a member of that body wherein the different members treat us with 
disrespect, discourtesy and indifference, so much so that our interests are in 
more than one respect prejudiced, our rights are in more than one respect either 
ignored or overlooked.

Sir, for instance, even on such an important and vital matter as the Devalu­
ation of the currency, on the admission and on the confession of the hon. the 
Finance Mmist-er of Lidia himself, this country was not even consulted before 
Britain took this step. It was presented to us as a fait accompli, in which, short 
of incurring disaster of an uncontrollable magnitude, we could not but follow 
suit. That does not obviate the fact that our interests in this matter do not 
seem to have been primarily considered; and as such it was one clear pointer 
of the advantage (?) that we could possibly hope to gain from the continued 
membership of the Commonwealth.

That, Sir, is not the only illustration of the general policy to our prejudice 
of this Commonwealth. We have, in South Africa, the notorious campaign of’ 
racial inequality and discrimination which is even now not ended, though it is 
s'lpposed to be under discussion on a friendly basis. We have in Australia the 
Government blatantly following a policy of ‘HVhite Australia”  to which we are 
supposed to have consented; or at any rate in which we seem to have acquiesced.

Here are two or three illustrations in support of my main theme. I could give 
you many more illustrations, in which continued membership of this Common­
wealth does not bring us any advantage that we can call worthwhile. And the 
reactio'i of this policy on our ;elaiions with other countries may not perhaps be as 
happy as one niay desire. By our continued association with the Commonwealth, 
wo might bo considered to be so indissolubly connected and identified with the 
policies and measures followed by the predominant partner in the Commonwealth 
that We mi^ht be tarred with the same bmsh in other nations' eyes. We have 
been told, Sir, by Mr. President, that India inherits no jealousies and has no 
rivalries. I quite agree. But our continued membership of this Commonwealth 
seems to me, at any rate, to be fraught with danger, that I trust the Government 
of this country will take every' care to avoid.

Apart, however, from the consequences of continued membership of this 
Commonwealth, and notwithstanding all that has been said in its favour, I 
point to another issue of a domestic character which is at the same time indis­
solubly connected with our membership of the Commonwealth, I  refer to the 
economic situation in this coimtry, directly resulting from the policies and 
measures,—sometimes utterly unilateral, oft«n Without the consultation or 
previous approval of the members of the Commonwealth, such as, for instance, 
the Devaluation of the pound sterling. A long list of consequences that haye 
followed and may yet follow are difficult to enumerate and explain in the course 
of such a short sj^eech as I am obliged to make on this occasion. But the fact,
I think, is undeniable that it has involved us, and involved those who have 
been made to follow suit, in a host of difficulties by no means inevitable or un­
avoidable because of their own position, the economic factors governing their 
_Qwn unniediate interests, and commercial or political relations with other nations.
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1 may be told, Sir, that we caimot shut ourselves into a shell of our own, 
into a water-tight or an isolated compartment of our own, I agree that the world 
is nowadays much too inter-connected and int«r dependent. The several count­
ries of the world are now much too closely related among themselves by growing 
trade and improving communications to allow any one of them to remain in an 
isolated compartment of its own. But while admitting and recognizing that fact 
I  cannot ignore, also, the further fact, that each such countrj' is no less,entitled 
to look to its own immediate interests, safeguard and promote them, than any 
c^he:;. And in the event of those interests at any time conflicting or becoming 
incompatible, there must b̂  ̂ competence and there must be independence enough 
for each country affected, and there must be recognised the right also of each 
country to look to its own interests when incompatibiUty of interests becomes 
undeniable. In that event, every country would be entitled to take such meas­
ures as it may deem necessary to safeguard its own interests. I am told, Sir, that 
there is no question of our independence being prejudiced. Theoretically it may 
be so. But if you are connected with another nation like Britain in the manner 
I  have uidicated, and we remain still associated with such a group, it is very 
difficult, very ofien impossible as in this very illustration that I have mentioned, 
to escape the results and consequences of such contacts and asscciation for 
the relatively weaker or less developed country.

Sir, the economic situation in this country is admitted on all hands to be 
without exception very serious. Several facets of that situation, several sectors 
of our national economy, have been brought into a difficult juncture, bccause 
of our own unexpected and enormous difficulties, no doubt and by the factors 
operating in tfai.s countn% as also because of the policies and measu/es that have 
been hitherto followed, and that appear to be still going to be foUowed. From 
the remarks of Mr. President, that situation will continue, I am afraid not to 
improve but worsen that situation. The various regulations, controls, and 
ordinances, that have been issued as in an endless stream from time to time, 
with regard to our foreign trade or local production and distribution of wealth 
have all converged on proving one thing to my mind and that is : tliat an already 
complex situation is being made still more complicated, because our political 
alliances with other parts of the workl. These associations and alliances do 
not bring us unniixed, unadulterated benefit. Sir, the programmes of improve­
ment and development which we have been promised, the various, 
paper plans as they have been called, which have been from time 
to time put forward for remedying the economic situation of this country, both 
official and non-official, have all this thing in common: and that is that they 
have been and remain more theoretical or academic than put into actual 

practice, {Interruption). My report remains as yet only a report. It is not a 
matter of executive decision yet. I do hope that perhaps some day it may be 
put into operation. But as far as the present is concerned, it remains merely 
an a(>adernic pronouncement by an un-official body. But even those Plans which 
are more official, or which are more respectable, "or have more authority behind 
them, are not yet implemented. They are none attempted to be carried out in a 
co-oidinated, constructive, comprehensive manner with simultaneous advance ou 
all fronts, without which, I am afraid, it would not be i)08sible to solve the 

many evils of our economic situation.
Sir, it is impossible for me to go within the limited scope of these remarks 

into the various items of oui’ national economy, where remedial measures are 
urgently required. We are at the present moment, at any rate achieving 
nothing satisfactory in this field. In the last two and half years, we Have been 
attempting, in my opinion, nothing but a tinkering solution in each case. Tinke- 
ling and tampering will not do. We will have to adopt much more drastic, n.uch 
iiMMe eomprehensive, much more daring remedies than have been adopted so 
tar
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The situation, however, is being dealt with more on the basis of a surrender 
to the most vocal, the most influential interests, such as the capitalist section 
of this country, rather than with attempt daring them to do their worst, and 
taking the consequences. Every time we are told “ capital is shy", c 8̂ it«il is 
not forthcoming because one speaks of socialisation, of control or regimentation 
of industry. We must make concessions; we must ^ve assurances to foreign 
investors, to have a chance that we shall have their capital, their technical advice 
and help. This morning’s paper itself contains the declaration of an official of 
the American Government, made in an almost minatoiy spirit, that India and 
the neighbouring Dominion must declare their policy giving proper and depend­
able aafiurances with regard to the safety of foreign investments in India. In this 
sense, I  see no occasion why any such assurances can or should be given for the 
benefit of foreign investors, or, for the matter of that, the domestic investors. 
Our policy in this regard must be determined, and shall be determined, by the 
requirements or int-erests of this country aiid this couiiKry alone, both in the 
immediate and in the long term application of such measures. Any demand, 
therefore, demand from them or from any quarter for more definite and binding 
assurances for the Government of India to adopt a sort of benevolent neutra­
lity or paternal sympathy are out of place, and utterly unnecessary.

We have made, in my opinion, time and again, concessions to the capitalists 
inte ests in the shape of tax-reliefs, in the shape of Excise reduction, in the shape 
of what is called economy and retrenchment. They have, however, not resulted 
in anything like 1*|ie measure of success which one might have expected, nor 
met with anything like the enthusiasm we would have a right to look for from 
the concessions that we have made. That is the inveterate habit of the capitalist 
section. And the more it asks and the more it gains, the more hungry it will 
become. They say in French, Sir, that appetite comes by eating, I am con­
vinced that for the capitalists at any rate, the more he gets, the more he would 
want; and the more you give and the more he receives, the more insatiate he 
would be. There is almost no end to their desire to threaten, to frighten, to 
cajole, if you will, the powers that be into a surrender, open or secret.

That being the situation, Sir, as it has developed in this country, all the 
measures of control and of regulation have almost proved in vam. And they 
have got in their train, strange as it may seem, a wide field of corruption that 
every one regrets, but which nobody seems to be able effectively to put an end 
to.

We are told, Sir, that the Planning Commission may help ua to avoid or 
remedy all these difficulties. It is difficult for me to speak on the subject of 
National Plaiining. in view of the associations I have had with the National 
Planning Committee and the work of that body. It was a non-official body. 
Its work was after all not the work of a Government body such as the proposed 
Commission would be. I feel, however, that, in so far as you realise that planning 
is not a fad, nor a fashion, nor a foible of any individual, but a grim necessity 
forced upon us by circumstances, it will have to be on a much more comprehen­
sive scale, much mo:e radical basis than this Commission is Hkely to achieve. It 
must, properly operated, relate to the entire national economy, and cover all its 
aspects, all its facts, edl its stages and phases. The limited scope which, it 
appears to me, has been given to the proposed Planning Commission will not 
achieve this end.

As I read the resolution regarding tbe Planning Commisskai, I feel the 
Planning Commission would be more of an executive body than one preparing 
a comprehensive, long range, national plan. This, however, remains to be 
seen; and I am not prepared to offer a categorical or negative opinion on that 
subject just now. But I do venture to submit: that however that body is 
formed, however it is motivated, whatever the goal or objective prescribed, 
whatever the relations of this body with the executive government of the country
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or the sovereign legislature, il would fail to achieve its aim, unless iti is laid 
down that the Commission, if it is to be of any use, if it is to be of any benefit 
(whioh we are told it is going to be for this country) must have a very compre­
hensive objective placed befom it. And it must be anned with powers that 

•are commensurate with the entire field of our national economy. It must have 
authority and ability to see that all sided advance takes place in every sector 
of our national economy, and that the resultant benefit is not monopolised merely 
by those who shout loudest, but that it goes to the w ĥole country.

In that view of plannmg, and the work of the Planning Commission that is 
proposed, I  believe we will have to include not merely the Production side of 
the national economy, but also the distribution of the wealth produced. For it 
is no use producing, if more and more of the new produce goes to the lot of 
those who have already more than enough, and leave the rest to starve. So 
long as the official slogan is “ Produce or Perish'’ , I can only reply that to the 
workers such a slogan would only mean “ Produce and Perish” .

That being my view, the Planning Commission and those who set up the 
Commission would do well, in the first place, to have veiy clear and definite 
objectives laid down in advance. They should lay down equally definite Horrns 
or standards by which its achievement can be judged, and measured. At the 
same time they must so frame the plan and so work it, that, with the reaction 
that the plan in' action itself creates, or brings about by its very success the 
Plan will be possible to change or adapt , to the changing conditions. It should 
be elastic enough to see that the new currents and new forces set up by its own 
execution are brought under harmony, and all point to the same goal.

Planning at the time that the National Planning Committee undertook the 
task, was limited in the sense that many things, Uke the Defence of the country 
could not be taken up . . .

Mr. Speaker: The hon. Member might conclude his speech in another two 
minutes.

Prof. K. T. Sbah: My view of planning is that we must have it on a com­
prehensive basis, in which different priorities need not be overlooked; no item of 
national importance is overlooked. With that objective 1 venture to say tnat 
much can be hoped for from such a body properly organised and soundly moti­
vated. I trust that the remarks of Mr. President in that regard will be given 
effect to at an earlv date by the Government or the powers that be. With 
these words I  also join in the vote of thanks to the President for his Address 
whioh he was pleased to deliver to the House. *

Shri Sidhva (Madhya Pradesh); Sir, the address that has been presented 
to the House by the-President is remarkable in many ways. If the several 
points that have been touched in the address are faithfully carried out by Gov­
ernment I am quite su.-e that our country will be very happy one in the very 
near future.

In welcommg the addVess I have certain suggestions to make, particularly in 
recard to the reference the President made to creating conditions favourable to 
the working classes. I  quite appreciate that this class of people reaUy deserve 
co.isideration at our hands. They deserve sympathetic and favourable
consideration for what they have suffered in the past. I know that
our Government have been in the past and even today are quite
alert to see that the working class conditions are improved. At the same 
time there is a class of people who have been neglected and forgotten by the 
Government as weE as others. I mean the lower middle class who form 15 per 
cent of the total population living in the cities, v/ho are the backbone of the



ilit by the iDflation and the high prices. While the Government is taking care 
to see that the condition of the labour classes is improved I am sorry that no 
consideration has been given or even any thought bestowed so far as this class 
is concerned. By lower middle classes I mean persons who draw salaries from 
Rs. 100 to 500, I  have put it down at that figure because today a rupee is 
worth four annas only. In the U. K., Canada and Austraha the prices have 
risen compared with 1939 only h\ 6C* tc 80 pei cent, whereas our prices have 
risen by 360 per cent. You can very well appreciate the value cf the rupee and 
therefore Rs. 500 means only Rs. 125. I wiU be justified in stating that the 
standard of Hving of this class of people is quite different from that of the 
labouring classes. A lower middle class man has to use a bus or a cycle to get 
to his office or business. His children have to bo educated not only in the 
primary school but have to be given higher education also. There has been a 
survey in 1941 and after that the figures are not available and that survey 
revealed that the lower middle class man pays 25 per cent, of his income as 
rent. If his income is Rs. 100 he pays Rs. 25 as rent. That is a great burden. 
Considering all these facts I do hope that our Government will not forget their 
97eltar« when they are considering the welfare of the various classes of people. 
I have also the interest of the working classes in my heart. They are vocal 
class of people. If the lower middle class peoj)le are not in the administration 
the administrative work could not go on as smoothly as it has been going on. 
My point is that this is a class which Uves in the cities. If villages are to be 
protected and if the cities do not exist the Government to the extent that they 
are enjoying the advantages of the middle classes will cease to exist. The opinion 
seems to be prevalent that the middle classes should be eliminated and that they 
have no place. I was very glad to learn from the speech of the Deputy Prime 
Minister in Bombay the other day that he stressed this point that it would be 
regrettable if the middle classes should be eliminated. But the time has come 
when Government's policy has to be changed. 1 hope I have made this point 
clear.

I  come now to another point to which the President made reference, namely 
reorganisation. He said:

"M y Government have also been considering for sometime past the reorganisation of the 
n.achinery of Government in order to make it more efficient and to avoid waste.”

I hope the Govetnment will bear this in mind and see that this reorganisation 
to which the President feas reffjred brings about a rapid improvement 

3 P.M. of the condition^. The conditions as far as the administration is 
concerned are very deplorable in the sense that there is no consider­

ation in the services for the quick disposal of work. I do not understand why 
our Ministers should not keep in touch with the subordinate staff. I do not 
mean to say that they should go over the head of the Secretary and thereby 
brfng \n indiscipline in the staff. I  am the last person to suggest any kind of 
indiscfpHne. But I  do feel that under the changed conditions, just as they have 
oanttMst with their Secretaries and Private Secretaries, they must contact their 
officers and have a conference with them every week, and have a conference with 
their clerks at least once in a month and tell them of their duties.

X do not want to go into the question of the superfluous staff that is existing. 
It is for Government to find where the superfluous staff can be provided. But 
what I wish to say is that despite the superfluous staff the disposal is very slow. 
I want to know from the hon. Ministers as to whiat action they have taken to 
see that the disposal is very quick. I can tell j"ou, Sir, that nobody in a com­
mercial finn would tolerate such a slack disposal of work. Our Government 
has been brought into disrepute by this, quite innocently. If the Ministers are 
alert, if they look into the questions and see that the disposal is made very 
quick I can tell you that much improvement will be caused and the people 
will be happy. The people will know that a change has really come in the

MOTION ON ADDRESS BY THE PRESIDENT 49



^  PARLIAMSNTARY DEBATES [IS T  F e B. 1950

[Bhri Sidhva]
Gavemment. Now, there are files and on the files there are labels “ Immediate’ ' 

Express , "Urgent”  and “ Today” . “ Immediate”  has no meaning; “ Express’ ’ 
lias no meanmg; Urgent”  has no meaning. And they have introduced “ Today’ 
—-I do not mean the present Government have introduced this but it existed 
duruig the bureaucratic regime. And “ Today”  means letters are put into the 
tray ^ d  from the tray the peon takes it that day. It goes to his P.A. the 
following day. The P. A. sends it to the other department on the third day. 
It is sent to the typist on the fourth day for typing. Then it goes to the 
despatcher on the fifth day. And the peon takes it on the sixth day to post it.

An HosKmnblfi MemJier: Is all this relevant?
Ifr. Speaker: Order, order.

'Kin Sidhva: I hope the Government will bear in mind that reorganisation 
does not necessarily mean a reorganisation of the staff. Reorganisation means 
that under the changed conditions you have to see how this rcd-tapism which 
has brought about the administration into disrepute could be avoided and stopped. 
The President has just given a short hint in those three lines. We have been 
watching for the last two and a half years as to what improvement has been 
made and whal) steps have been taken to remove red-tapism. Red-tapisni has 
brought a blot on the administration. I lay great stress on this point and I can 
assure you, Sir, that if the administration is to be improved, red-tapism must 
go. If the Government feels that red-tapism cannot go until the whole structure 
is changed, I can tell them that they are mistaken. Red-tapism can go if they 
apply their mind to it. That is the only question. As to how they should apply 
their mind, I  have a solution— Î am not only making a criticism but I have the 
suggestions also—  but the time is short. With your permission I can also 
indicate that. The suggestion is that they must pass orders to their staff that 
any letter that is received must be acknowledged on that very day and the 
disposal should be quick. If a reference has to be made to the various Ministries 
it bhould be done within three days. From my experience I can say that. You, 
Sir, have been President of a Municipality. So also our bon. Prime Minister 
and the hon. DepuW Prime Minister. And I, humble man, have been Mayor 
of a Corporation. I can say from my experience that I have brought about 
this change. I  had to bring the Chief Officer to my room and explain to him. 
For red-tapism happens to exist in local bodies also. I  had to tell him that such 
a change was in the interests of the comjnunity and the country. He was not 
prepared to accept my suggestion and for eight days I had to discuss with him. 
Eventually he agreed. The disposal became very q\iick 'and as a result the 
peoples work was carried out with great rapidity. I hope the Government will 
give liie matter serious consideration because this counts very much upon the 
administration. A certain amount of imagination is aecessaiy and suoh a change 
will be welcomed. Just now they feel that red-tapism about which they have 
been complaining so much has been continuing twid there has not been any 
impmvement in the conditions. .

W’ith these words, Sir, I  welcome the Address.
Shri B. I>a6: Sir, I am thankful to my Maker that I  am alive today to 

participate in the discussbn on the Speech that the first President of the 
Republic of India delivered to us.

Some Honourable Member®: We are also glad.
Shri B. Daa: As the Presidential Speech was the first speech of the kind to 

ihe Members of Parliament I do not wish to lay emphasis on one point or the 
other. The President spoke of th© Planning Commission which my hon. and 
esteemed friend Prof. K. T. Shah criticised a bit. I wish the President had



spoken a little about the problem of self-siifiicieiicT of India and about 
piaaning which he as a former member of the Gari(lhit« group and the 
Sarvodaya Samaj formulated. India’s hai)f)iness and prosperity would not come 
unless we plan on the basis of self-sufficiency for India. Then we will not go 
on spending a hundred crores on foodstuffs imported from outside.

An Honourable Member: 150 crores.
Sbri B. Das: Fifty crores go in Customs duty and transport to my friend the 

Fina^nce Minister. Then we will not be buying luxury goods and 1 
would be ashamed if the people persist in their habits of using foreign
luxury articles. 1 hear arguments outside that we cannot give up the
use of these a: tides. Those who say that are unpatriotio and anti­
national. My esteemed friend Prof. Shah wajited us to take a leaf
out of the iieports of the National Planning . Committee, Sir, there
has been a slow and steady march from the National Planning Committee to 
the T êasu^>  ̂Benches of the Government of India—our Prime Minister himself 
was the Chairman of the National Plapning Committee—and I am not sure if 
my hon. friend Prof. Shah may not one day be sitting with my hon. friend Dr. 
John IMatthai and advising him on this plani^ing and how to avoid inflation and 
devaluation. 1 think that day is drawing nigh. 1 wish my friend Prof. Shah liad 
taken us a little more into the recommendations of the National Planning 
Committee and as to how they could be immediately given effect to and ae to 
how the Government of India could take note of those recommendations.

Sir, we are all alive to the grave economic situation in the country which 
requires a tightening of our belts. When a couple of years ago I asked in this 
House that we must fast for two days in the tionth as the Father of the Nation 
demanded of us in the year 1947 1 forced'''smiles jm d laughter on the &X)r of 
♦he House but today better realisation has dawned on us. Today we flear all 
around of the “ Miss a meal a weak” . “ Miss a meal a week”  meaiis^wo days' 
fasting in the month, which means 24 days’ fasting in the year. That would 
prevent the shelling out of Rs. 100  crores over which my hon. friend the 
Commerce Minister and my hon. friend the Finance Minister find so much 
trouble and give discourses and dialectics to uŝ  Meinb^s of Parliament about 
our adverse balance of trade and how there is va dollar shortage. That could all 
be avoided if we have that two days* fasting iji tiie month and 24 days’ fasting 
in the year. Members of this House should no^ only fast themselves, but they 
should go and address their constituencies all over India. Let us live on our. 
own produce, let us not digest foreign produce. ■

Sir, I listened most att^ibtively to the President’s speech to us. I would 
liDVe very much liked a little more emphasis laid on the ideas of the GoTern- 
ment of India as how' to bring about World Peace and Human Happiness by 
the doctrine which we have inherited from the Father of the Nation, by means 
of Non-violence and Truth. In this much harassed w’orld there is too much 
conflict and too much struggle all over, too tnuch hatred going round, and the 
cultured citizens of the world look to us to bring them the message  ̂ of peace 
and happiness. India on the dawn of its freedom, in the first Republican year, 
should take the vow that it should bring the message of peace, it should develop 
world peace, it should develop the idea ©f one world, and it should generate 
hutnan happiness. For that we should not fight shy. For that we should 
itnmediate^ negotiate treaties with the Governments of the L. S. S. B. end 
V. S A. Todav the world is divided in two faoti^rts. There is the aggressive­
ness of the U. S. A. ready to fight with either atomic bombs or with 
hydrogen bombs. There is the ideology of the V. S. S. R. which wants the 
W k er  and the small man of the earth should have statjis, shwild have con­
tentment, sliould have happiness. To me U. K. d<j(?s not come m. It le a 
fifth-rAte Power. It has gone down. In matters .of mtrigues it is, of course,

of the first-rftte intriguers amonj? world Bowers. But it is no more a worW-
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Power. If India, by lier high standard of culture, by her high standard of 
iutegcity and keeping in view <\ltthatmu Gundiii's ideology, negotiates peuce and 
biingb down the Ll. S. A. and the U. S, S. li. to one Irauie of mind, then w'orld 
peace wiil come and human happinesi# will result. That is our work, that is 
our great task. 1 do appeal to the Government of India— those of my comrades 
who are there as the Uo\ernment of India— that the} should concentrate Jbheir 
attention not to have more soldiers or not to spend 150 crorws on the Army 
but to spend less and less and bring down the limit of Defence expenditure 
to 100 crores, to maintain world culture, to bring world peace and human 
liappiuess.

Shri Tirumala Eao (Madras): Sir, we have started futictioning just now as 
a Sovereign Parliament^of the Indian liepublic. On the eve of renewing our 
march towards j)i'0gress,’"we have evolved a new set of principles for the conduct 
of business, namely the speech by the President and an address and amend­
ments by this House t-o his speech. Sir, the Indian National Congress ha  ̂
taken the challenge of the last century and of the recent past about our freedom. 
It had taken up the challenge of the foreigner who was unjustly occupying ĵ his 
country; by its service and sacrifices it has managed to eliminate him and 
emancipate the ooO million of our people. Now, alter having achieved that end, 
a new challenge, in the words of our worthy President, is facing this counte’j. 
and the leadership of this country. How far can ŵ e justify the freedom that 
we liaAe achieved-' How far can we bring into practical effect the ideals that 
have Ijeen preached all fVong by the Indian National Congress, with a vieŵ  to 
iin)elioratiug the conditions of the masses?

That is a challenge that has to be faced by the present leadership of this 
comitry. The speech that has fallen so graciously from the President is but a 
Rkk.'ieloa sketch of the inttjntions of the Government and of what tliey ai*e doing. 
Sir, fortunately for us, the leadership that has been vouchsafed during the 
freedom struggle is still with us- The three topmost Uien of this country happen 
tu occupy the key positions in the governance of the country today. Babu 
Kajendra Prasad, by his services and ability, can very well justify the place to 
which the nation has unanimously and with acclamation chosen him as the 
first Prsident of this Bepublic. Our Prime Minister is a wotld figure 
today next only to Mahatma Gandhi, and is easily the ablest and 
most- forward politician in the morld. He today occupies the unique position 
of being the first Minister of the State. His Deputy Prime Minister who is an 
inevitable and an absolutely essential counterpart of him is also vouchsafed to 
us by-Providence. With these three able and experienced captains of our ship,
I have no doubt that this country will march from success to success and 
efctahlisb its place in the comity of nations.

But i  want to see how far we have fared in our actual progress during the 
last few’ years of the stewardship of this Government. Barring the outstanding 
leadership of our Prime Minister and the Deputy Prime Minister, it all depends 
on the rest of the composition of the Government as to how effectively^ it i$ 
going to function in delivering the goods to the man in the street. This is 
essentially an age of the man in the street, the so-called democratic age where 
the clamour of the ordinary man must b e ,heard in the counsels of the nation. 

.\Vhatever We mav profess by democracy, all our professions ai*e judged by the 
practical standard of life whicji we can vouch through the instruments of the 
Government. I am sorry to say that w'e have been oppressed by on© malfidy 
or other during the last three years so that we have not been able to devote 
proper attention to an effective planning of our country. In the amendments 
that I have given notice of, I wanted to have nn exi)lanation as to' wliy we have 
liOt besf/ able to make a proper use of the Pts. 1,600 crores that had been 
accumulated in the sterling balances and why those balances ŵ ere frittei'ed



fiWay for one thing or another without a commensurate gain to the people. 
That is a point on which the Government as a whole owes an explanation not 
only this House but t-o the public outside.

With regard to the organization of the Government, I have more than once 
voiced my feelings and criticism on the floor of this House that this Govern* 
ment is running in the old bureaucratic rut; it could not be lifted out of it. 
Whatever the power of the leadership at the top, their preoccupation with other 
more im]^rtant political issues has allowed the bureaucracy to run on its own 
wonted line of routine and red tape. There was a talk of some Committee 
presided over by my hon. friend Shri Gopalaswami Ayyangar. We don't know 
what has happened in the secret archives of the Gos-ernment, but from the 
little news that has leaked out in the Press, we are told that his report which 
was brought out as a result of ardent labours has been shelved.

We want to know whether the personality of the Cabinet and the Ministers 
is strongly impressed upon the policies and programmes that are being taken 
up by Government or whether they are still content to be led by the Secretariat 
and the Secretaries of the Government. There must be a new re-orientation r 
there must be a new life ; there must be a new programme find enthusiasm 
created, and there must be better co-ordination betw^een Department and Depart­
ment. We have more than onoe heard that a file that is started by one 
Department gets stuck up in th.' Departmental routine, and the decision never 
see.s the light of day. All these things have to be avoided, because we are 
functioning in a state of emergency—an emergency where there is foc)d searcity, 
where there is dearth of raw materials, where there is scarcity of sugar and 
where there is even scarcity of manpower. Therefore, \mless this Government 
is organised on a war footing to deal v’ith all these things of the war time whioh 
we have inherited even in peace time, there is no future for this country. I 
want humbly to draw the attention of the President and through him his 
advisers to the fact that there should be a special re-orientation of the executive 
svRtem of this coiuitry, on which mainly the efficiency of Government depends.

With regard to the question of food, it is the bigfrest problem that confronts 
the ^\orld today, and along with the rest of the world, our country also has to 
face ver>" serious difficulties. Havin? voted for this unitary Constitution, 
having agreed solemnly to abide by thi.s Union of States, we must realize that 
every compo]ient part of this Union has a sacred duty devolving u]>on its 
shoulders to see that the whole of the country hang<; together and holds to­
gether as one nation. The fissiparous tendencies that have been visible in 
the States that had the monopoly of sugar production are too well known in 
recent history. The policies of Stnates Governments cannot he isolat̂ ed from 
that of the Union Government in reijard to procurement of food and its distri­
bution. Tf there is a famine in the extreme south, our patriotism must be 
strong enough to make the men in the Punjab and the U. P. who have got. a 
little foodgrain to spare to feel that the misery of the south is also that"'of 
the north. Unless we realize thatv unless there is that co-ordination, unless 
there is that enthusiasm and inspiration, there is a dark future for us. There 
should be better co-ordiiiat'on between the T^nion and the States not only in 
regard to agricultural pTOduction, prociuement of food and its distribution, but 
also in, regard to industrial development on which the real prosperity of the 
country depends Tl>ere should be more energy in our Departments of Gover’n- 
nient and more QCtivitv on the part of our Minir<te.’‘, in order to S(‘0 th.Mt ail 
these things .‘\re co-ordinated and brought to fruition.

T Mo not want to take-nnich time of the House. T hope that the Housp will 
be t/tiken more an<l more itjto tbt* confidence of the Government and that there 
will be established a m ore vital, a more personal and a more active contact
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of tbe mutual trust and mutual co-operation in day to day conduct of this 
Government, I am sure we will b« able to tide over these difficuliies that 
beset this young nation at this early stage and take it to its destined goal.

Dr Deshmukh (Madhya Pradesh): Although a large proportion of the
.vxt ĵijbers of this House continues .to be the same as before the adoption of the 
new Constitution, I would like to point out that it makes a tremendous difference 
between the 25th of January 1950 and the 26th. From the 26th of January, 
a new era has commenced and from that day we wili be forced to revise many 
of our thoughts and convictions. We are no longer governed by the 1935 Act 
with a few suitable adaptations we had approved of. We are governed now 
by an independent Constitution, framed by the representatives of India. By 
this Constitution we chose a Parliamentary type of democracy. As a necessary 
cor.oomitant or corollary of parliamentary democracy, we sul)Stituted the Presi- 
deiii’s speech in place of the King’s speech in Englan'^d. It is not incorrect to 
say that it is in imitation of that that we are having this debate also. This 
House hereafter is going to be the sole instrument of governance and administra­
tion in the country. As such the purity and efficiency of our Government 
will depend, upon how the Parliament functions. The* administration of the 
country* w ll be good or bad according as the Parliament functions well or badly. 
Therefore, it should be the care of every member' of the House, and specially 
thoae who are in charge of the administration, to see that the privileges and 
rights of the Members of this Parliament are preserved, I do not like any 
interim arrangement coming from one head or one brain, however bright and 
eminent it may be. When the privileges of the Mt'mbers of Parliament were 
debated in the Constituent Assembly, we were told to refer to the privileges 
of the Members of the House of Conlmons and here we are, being carried further, 
so to say, in a sort of blind continuance of the past without realizing an'l 
recognizing what exactly our privileges and rights are. I specially complain 
that only tw(> days have been allott<*d for this debate. If we are to follow the 
Honse of Commons practice, more time should have been allotted. On glanc­
ing through a stray volume of 1944 Debates in the House of Commons, I found 
that as many as eight days had been allotted for tl  ̂ digcussion of the King's 
Si)eech. The British people were then in the midst of a war when there were 
many secrets to be kept and debates were c u r t a i la s  much as possible. 
I  \^ould have \ery much preferred tliat, when we are celebrating the birth 
of our Republic, w'hen we are embarkinp; upon a new era, we ^ould be able to 
tell our President and the members of our Government whaf mistakes they 
have committed and w'hat changes and corrections it is possible to bring about. 
Instead of giving us an adequate opportunity, we have the spectacle of ten 
minutes for each member— a time limit within which ft is impossible to complete 
even preparatory remarks much less to make any constructive proposal or level 
any criticism. I would very much wish that we had been given more time. 
Althouijh what has been decided cannot probably be changed, I think at least 
hereafter^we shall be wiser and allot more time ipor speeches on the President’s 
Speech in this House. I am surprised that, after having chosen the parlia­
mentary jtype of democracy, many of our people seem to think that it is empty 
talk that peopl^ indulge in here. T protest agjainst this mentality. When we 
hains.chosen a parliamentary democracy, it is the ricrht of every Member to have 
a say and adequate opportunity must be given to him to say what he wants.

I am very happy that we have elected as President a gentleman of the 
hi ĵhest integrity and one who has the unstinted affect’on and support of almost 
-every individual in the country, and when be. referreH to Miihattna Gandhi s 
teachings, we were certain that the represented the view^ of ^Jahntntaii in a 
morft real spr>ŝ  nthprK Mthoncrb there. ma;ŝ  be certain , difTerenci?§



of opinion amoag us, the essence of Mahatmaji's philosophy is the otily one that 
can take India to its proper destiny. Any departure from it will not be in the 
best interests of India. From that point of view, when the President referred 
to Mahatmaji and the principles of his policy and declared that he will stick 
to his teachings, every one in the country was reassuried. -

Sir; so far as the Government is concerned, I do not wish to indulge in any 
eriticism, but I would like to make a few suggestions. First of all, T do find 
and J have always felt, that our policy towards Pakistan was a little lukewann,
was a little on the side of t^o much caution and too much gentlemanliness.
A nation that we are and a great nation that we are, we have ^ot to deal with 
human beings of various kinds. We are not dealing' with saints. There are 
all sorts of people in this world and unless you draw out from your weapons 
the adequate weapon to deal with a ])articular countr^  ̂ or a particular individual, 
you will never succeed. I have the highest respect for the hon. the Prime 
Minister; I know the loftiness of his ideas and I very often feel that I am 
thinking in a different ^direction which is not correct and that he is probably the 
right man to judge. Even so, so far as Pakistan is concerned, I feel that we 
have treated this peculiar kind of nation which harbours unnecessary enmity 
towards us% little too generously and v̂ith a liberality of heart- which is not 
altogether justified.

So far as the other matters of domestic nature are conf*erne<l, in view of the 
fact that I have only ten minutes. T will confine myself to the points tiiat have 
been raised in my amendment, although 1 did not want to move it. The first 
point I want to urge is that the Government of India should put an end imme­
diately to the sugar scarcity in the country. As T have pointed out. 't is not
a real deficiency that we are having. The scarcity is due to the mischief of 
certain people and to the incompetence of some others who were expected to 
»5ontrol the commodity. It has lasted too long and it is time that it was 
resolved^

Secondly, Sir, there is a feeling in the country that we have not succeeded 
.vet in dealing with the black-market^ers in a way they should be dealt with.
There are, I know, many economic ills persisting in the country. There are
many difficulties with which the administration is faced. Even so, I feel tfiat 
there are ways and means which can be devised for dealing with the black- 
marketeers who are spreading these evils and augmenting them from day to 
<lay. .

The next thing which we have not yet taken up and which should be taken 
Mp at the earliest possible moment is to stop the adultei-ation of food-stuffs and 
rarlous articles of consumption. There have been many Bills which have been 
ta-bled. I  hope, Sir, now that the new Constitution has come into force, the 
Government will not be slow in not only accepting the Bills, but also giving 
cffect to the provisions of the Bills,

There is also a general complaint that we are not taking adequate steps 
against corruption, inefficiency and nepotism. The question of inefficiency in 
the Government Departments and the work that is put in by the Secretariat 
W8B dealt with at some length by my hon. friend Shri Sidhva. I -will not, 
therefore, take up the time of the House on that. But I should like to point 
out that many responsible government servants and officers are not slow to 
impress upon us that our administration has deteriorated even from t!̂ e time 
»f the British people and that something should be done immed’ately so that 
the administration of the country" may in3prove. Even so far as Delhi is 
eonoemed, people feel that it is no use going to the Police, or making any 
comnlaints because there is very little response in the directon of  removing.
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the grievances. It is in these various small things that the common man 
c&mes in and it is from that angle that we feel great satisfaction that a person 
like Dr. Rajendra Prasad is the President. Like Mahatma Gandhi, he has 
always the welfare of the common man, the peasant of India, at heart. It 
had always been Mahatmaji’s ambition to improve the lot of the average man.’

Then, Sir, I have refen-ed in my amendment to various people being 
appointed to various places. There is, as we know, tremendous dissatisfaction 
in the country and that has arisen because there are quite a large number of 
people who have ceased to enjoy any public confidence and yet they continue 
to be in high offices. There are many of them who ti-y t-o make the best of the 
situation. Most of them know that hereafter under the new Constitution they 
will have no chance. This is their last chance and they want to make the best 
of it. This sort, of mentalitv has created a lot of disaatisfaction in the country 
and much of the dissatisfaction that we find in the countr^  ̂ is due to the fact 
that undeserving people, people who cannot any longer be called representatives 
of the people, who can have no status, no position under the new Constitution 
happen to be in ceHain places and they continue to behave iiT^ponsibly, 
beoause they know they are not going to have a further chance of being in that 
post or office. Therefore, it is neces^arv that our new President an̂ l the 
Govemment should make their influence felt and see that the administration 
is cleared of these pei-sonages who are bringing the reputation of the co\mtry 
do^Ti and whose conduct alone is respr*isible for much of the dissatisfaction that 
prevails. ^

I congratulate Shri Munshi on his address and whole-heartedly support his 
motion. '’l  hope that this practice will become well-established and thei¥. will 
be overv opportunitv for this Parliament to function, not in the slavish imitation 
of outward formalities, but in essence, on the same lines and with equal 
effectiveness, as the British Parliament. '
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?5fT^ ?6ff % 3TT ^5! t  I

3Tk f  g  5RTTfeJrf %■ >TW |t #  »TOT»Tt % ^ . n f

ĴTTTT 3T5^ ^  ^t, faRr̂ TT q f i r  n j \ 3t^ sr?

ft: f»T t ,  3> JTsTFT ’T ^  ^  ^«?T % srt

f iw  I , ^̂ riiRra’ ^ t, ^  ^  ^  fe r r  aft-?:
I  f¥  snFTTf^iWiT '̂TT is t^ t fe ir r  % ̂  f??T q r  f^?r « r s #

3^T 'i 'l  ^  rPTf ^ * 1 T(<^ ^

^ T l

t r e ^ f e  % > ? m  ^  an^r |>nft fT^tmrff ^  »t|
t  1 ^|f t  ^  ?T  ̂ ^  ^  1^ I

^  aim pft ^  JTff !̂jT ? r ^  ^  I 5»TRt T t^  % 3 T f^  ?J3JT

f i f ^ ^  m  >r^ g  I ??r^ 5|th ^R^frT >ft ^rrPi^ 11

ijftTff 3T̂  srnr ^ i  ^ m tT : ^  f ’ T |, |ir f  ?r ^

<TT |i? ^ T  t-aftT I  fti ^  f̂V 5»rrT ^  ^  aT̂ cnt̂  3tt»ijtt

I , m  ?IT«T «ftfT ?TT p  5ft I  5R ir^
I  i% SPPT ? m  ^5>TtT 1»TT  ̂ ^  frcfjrt #  ^

amri t , ftlH ^ ’TTTrf % *ftr TFSq 3TTt I  I ĵfffip
JTf 5rff >p fr  5ti»t ?r«TT ^ 5 »ik  |>tk t?r ^ s r a #

ir aiM  |, JTTfft t«tt, ?nf9F^; gwr Jrrmirra', ?!t ?frfir
P r ^  if ^  gr̂ Jĵ WT iPT?*f>T ^ K  ar??r»m sttjit 11

t  ^nnraT g Pp aftr ^  sr̂ rrjr »rfr ^
*t^ ^ r ft> ^  cP̂ T ?pft ^  ^iiT^
anrr^er arrsn^, ^  apc^ rrm ^ * f t r  % f e ^  %

a r ^  ^nr I #  STRTT 5T«rr f s R ^  ^nar | ftr ^Jirct 

T v rr  ?^r «n?f VT snrPT ft> » n ^  ^nir V R v tx  %5t t̂hst

% «R tih r ^  ? ? K  aTRTt, ^  iW R  «rrar % arfrpf?r I #

tT « f  srrt 1 1  ^

■ ...'*rmw #  amf r̂ ŝstfr ^  si?t «rf | ft? |j?t^ ^

W T ^  ^  ^  ^  I  ft> ^  TT ^5T  arfspp ^ T

• t , %f?5T ^  ^  ^ I#  ^  ^
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t o  srrco

I f 'lT fl ' I ,  f #  irs^scT #  ^

sftT 4' ^nriraT i  f% ^  ^
W  ^  ^T îftiT STT*̂  I  ftr ^qxiT lifV Sf^

?r»Tt, |trrd  ^  ^  i irreftjr

n #  1 1  ^iTRt %JTT % % q r ffif f  #  #'

^  w»T f w  I  I ??r r̂cT ^  srireJT ^ f f q  1%

r l f ^ l  i f  f5RT% ?TirT>r ^  I

^  5raf 3 ik  ^r^srr=ift #  = ^ f #  qwr ^ tstf

f% ^  ?KT gr«tr €i=5«e t | i ?nftr ^  ^

3T1^  ^  T5TT I 3fr ?r??7: ^ )T  f ,  5ft

9[fr5  ̂ 3̂? ^  f^ r f  I, 3̂̂  feq f̂i% ?rm# ^  ^  mm
fRT ^  srraT 1 1  -

#  aiTir ^  w  ^  Tfi^jql^ sfV ^  5̂  |  ft i f

#  3PH ^  ^ S  I  I ^  iTT̂ wr t

fe T  ^5T >Tirr I  ^  f*r 5y><ff ^  stj^ irnr#

7f^ t I f̂ r % 3T?5rm ?€flf ,5ft mcf sp|t »T£ft |, JT?
I  fiF 3T«T ^r ?r«Trft«r ?r^^r#JT <rtiriTr ^r 3f»r
I I  3fsjT«r t  5ifr srrq-^r ft? Jn?r4 k  ^?r ^  ar;^ ^  ^ T t

t  m  ^ | f  I ^nsTRt a n ^ t  515 t  ?*Trt #  ? o

stgrft ^  ^  t ,  ? y f ^  f »  ^ftiff ^ r  JT| !̂T7̂  t

arr^? s t ^  ^ | f  I ,  TT̂cT 11 JT8TT4 #  ^n\\. ^?r ^  ai?^ ^

^ t |  ^<ft ?T|f 11 §*rr^ 5irJTy ^ft strt ^

Jr̂ fTcT I ,  eft ^ ? r  t  aft^ aTT# ar^crft <JTR

n JT5 ?cT5yr!Tr t  %  %?r ^  ar?^ ^  ^ i f t  t .  ^ f k  f

^  Trir spr f  aft?: ?r»T?r5rr f  ft; W 4 ^  sffH ^

l 5T ^  ^  ^»ft 5T ^  t ,  ^?sp  §ITTtr 3TĴ  ?r«^?6ft 3ft JT^sr I ,  ^

H |f  I  aftr ;j^r% spTTor ^fssTT^m gsr?ft <r?fft f  • ^  

^  ^  5ft ^ e r  | ,  ^  f ®  ift m  5̂  ^

? ,  I #  ^  ^ i  t  I

*TfiC ^  aiT'Wt ^  •afiH+'Y ^t*lT f"P f^dMI

i?m?T ?ff 3PH' sftW ttit?? % 3iT TfT I  I ^ffC

sr%5r ^  ^ f t ^  5Ttg’ =?Vtt# sjt "ipfircr ftrirr «n aftr

35<TT 3Tf ?f3 5Jm, ̂ TIIT W^ ffT̂ T I



■JTOT ?!Tr?r aft 3r?r ^  sftfxftT%:s
f  f #  ^Tr 5rt5T, %cPTf |, ir f  =^?? i^rs f̂ #  4'
?rHT̂  5̂T '̂ npTTT I 5sra%,^ ^  irf I  %  ^^d+l< % >̂T T?:
srraK #  3fr ^fi- x̂ f ,  qx sm % spttot, ^  ^  ?rrd
frfiT 11 f»n t ^r?^ipK ^?rr % ^srt 11
sni^^mr ^  ^  3t̂  «ft i am ^  «rr i
3R f  ® t  arw =PT 3;% ’FTT11 3R aĵ r TT ^  ■»ft’
?w  5T5T % w W f #  T O  «rVr

^  ^  SPTPT f%irT ft) ^T r̂t 'TT sra' tyfJTT SJT̂  |

f3iT %  ^  'fiPRT ^ar, ^  ?iflr f w  TP I  aftr ^sjipt ??i%
!T3r^n^^ 7^  I  afk ^^^'TfTTirra.Ji^ t  ^  ^

3R?rr I  sm ^  ^  ftRW %  ^  3jtkt ^  ftrw 1
^ 3 rr  Jif fan’ |, w srr# srnr  ̂ 1 ^  spl fw j?y ^  f , ^  ^  ^

^  ^rfl ’rt, ^  sPrf ^  3TvT
TT g3TT f)  ^  'd’^H sra' % ^  '?*)l<il l̂5TT ^  f̂ T̂T f  I
? ? r f^  %rr f̂ rir?  ̂ t  ft? s fh ^ fh ^  'nft^ft % srt ^
f̂ ^  f®  ^  T̂ T I  I afk fJTT̂  *rPr^ 3T5T ^  ^  jfRPTT

#  TS T|t I  I sw rft^ f ^  3tVt f̂RJTTO (consumers) Tt sft
f>TT t, afk JTf t  f% JT«n4 # qfes^ ^  t̂ftt arsr ^

I, THiriT ^  p r i^  'TT »3i T5# % ^■?:»r ^
I  ftRT W T % ^  W Tf3’ ^?T 5p7€R ^  t  I 5̂T #  a^T
Ti?rPT»r ^  3T<T?,=ft<T ' ^ r  fa n  f  sftT sR ^ ft^  % a r ^ ^  ^  ^ ? { r

fair t- JTf I  %  ?TT̂  #  'FT'̂ r'T (corruption) ^  ^|rnO 
aft̂ : ŜET̂ tCt aftT t f ’TRt f  f  t  I 5^^ ^  ^  snr̂ T̂ TT
it  I  afK ^  a n ^  ^  TT t  ftr ?fr ?nft wt^ tf* IR

f , aftT ?T!!T«T #  5T^?: % ^  f  Tift I
+v̂ 'trt ark TRrf%«T % aif^^iq ^  am  ^ ^  f  1

3TJTT TRrf^ ^ ’=r?f ^  t  affT 3T?  ̂ t  T̂l̂

eft 5*?T̂  ^  3TT^ ^  ift it  ft t . ^  ^  ^
?fJra'5TT i  ft? §rnft g'W R ar?rr*T it»ft, Pp qft <ffee #  ^
f ^  ?TTf Ptt srnr’ft 1 ^  aft̂  >rft^ ^  ^  ts 'ft f5r?f% ^
'TPcrfsT̂ r 5rm t Pp ’s^x ^r w
it irrjrnr 1 %?rf^ft ?r €ir*T it  ^rRr i
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^  3nTo '

^  ^  ^  sftr g  ft> *i^lcm ÎTMt

TPSf ftcrr ^  fir r̂ TTcr |gT| %cr |  sftr ^  f  Pp ^  t #

STRSff % STTOTT "qwHl f ^  ^3^ STT̂ f̂l % 3TTOTT 1̂
%%VT ^  T̂?r 3fidl 5 ^  ^3^ w  î T srr̂ f̂f ^  ^

3Tl% I 3fr<̂ «̂i<4 ^  3)<K T̂S' "TT <3lfl n'l̂
f^in «n f?r srra qr fê rr «tt ft: (coatroi) afk'u^r^

(ratioaing) f̂T îtjt I '3'i«t>l «lfd Ffl";*ri T̂ *ft5 fer 5Tt 
ITpft, %f%?T ^5T% ^  ?PTir «(R  S IT ^t ^

f e n  3ft^ aftr trtPpt f s T  j p ;  ^  ^  i ^

#  I  ft : 5»T a r r ^ f  aftr |tr a n ^

t ’ f t  STRT q x  ^  3 T ^  I f

f t  =^Tf|  ̂ s f k  TT5if?r<T aftr ^  r̂ra> ^  ^  i

3T«T!!T *Tft?JT, JTfe 3TTT arm t  ?  rft #  3JT?rT fjR ? 3lk
i  I WW TT̂  sf̂ T t  afk ^  JT̂  ft: ^ s?-

t  ^ ^  I
ifl ^ fr t  ft̂  % an^ gq #  ^r*r^
^  fe# fr ^  ^  ^  I ” I *15 ^  ^
aftr *FcfW ^  ^  I  ft> ?TT̂ rR ft'irq’ ^  *r^c^’T
5^5T?ft %  ^  ?TT̂  ^  % f e #  I

sflT 3OT = ^  ^  I  ftr “ ^ m rr smpT %.̂

T?: 3̂?nr t ”— ‘^?Rr’ ^  ^  f t  flrrr |—“ ftr ^ f^^ffw  ^
JTSTTOf̂ r̂  ^ s r  ^  ^TT sn^f”  i f ^ f e r

^Tsjff % 4' ?rf ^3^ T?T fr 3tt̂  '^rf^  i ^
^  ^iTT 3IFT far?r sftT an#
^  f  ^  ?IW l?r TT 5FT f i ( ^  I ^

ti^ |t ^  #■ f% 3ft 5TS? w  ’ iwn’ ^ ^  JW I  ^35m 
*̂̂ <Â *i(i5r̂  (implementation) ^  ^

% 31?^ fTT̂ rr ^Tf^ I fe$ 3n^?ir^ t  3̂̂  stijt^k 
^T ^  ŝp>TT̂  garr' t  'Tfir ^  n̂tr 1 ?̂ r%•O ^ ^  CS

sft^^” (evacuee property) ^  ?T^Tr ar̂ cT ^
%JTT ^  q w  ?n^Efr ^  rnr| % ^̂ ttstt =^F|t,

^  aTÊ r 3T̂  fr f̂SRTT t  f%
(rehabilitation tax) % fer sfoRJT ŷiTFIT '>ll‘i ftra% %



^n»r t  3 fk  ^  ^  t?rn : |  ft>

5 : ^  M  3pFf^ ^

a n f^ ^  ^  I

{English translation of the above speech)

Sliri J. B. Kapoor (Uttar Pradesh): While supporting the motion of thanks- 
to tha President, I would like to express feelings of satisfaction and joy that the- 
President has by delivering his first address in Hindi given the national language 
that right and eminent place which it deserved as the official language of the 
Union. I would also like to congratulate the Government and the Pnme Minis­
ter and expres^ my gratitude to them for the advice given by them to the Presi^ 
dent in this respect. I hope and feel confident that from today onwards maxi­
mum possible use of Hindi shall be made foi’ purposes of conducting the official 
business of the Union, and notwithstanding the fact that our Constitution con­
tains provision to the effect that for a period of fifteen years, the English lan­
guage shall continue to occupy the same place as held by it heretofore, I hope 
and trust that more and more use of Hindi shall be made as far as possible and 
convenient.

The address contains a reference to the foreign policy. The-re is no doubt 
that our foreign policy had been so splendid that it has raised the prestige of our 
country verv- high amongst the other countries of the world. This affords us st 
great solace and pleasure. More particularly our joy is heightened by the fact 
that we have established very close ties of friendship with Indonesia and 
Afghanistan. We have had cultural contact with these two countries since 
thousands of years ago. It -may be, that during the last few centuries on 
account of our counti’v's subjection to foreign yoke, our relations with them 
might not have been so friendly as these had been in the past. But now when 
we have become free, the efforts made by our Prime Minister and our Govern­
ment to est-ablish friendship are really very praiseworthy, and we feel confident 
that our friendship with Afghanistan and Indonesia will be strengthened day by 
d'iv and this will considerably benefit these countries as well as ours.

The President’s address further refers to our native states;. There is no doubt 
iii it that we could not even possibly dream of such an eventuality. The pro­
cess of integration of over 500 states has reduced the number thereof to 10 units 
only. This also includes Jammu and Kashmir. But when we think of Jr-miniu 
and Kashmir, we surely feel gratification and pleasure that tluŝ ' State hnĵ  also 
acceded to oui* countiT. But along with this, we a.”e also some\\hat constrained 
to feel that Jaimnu and Kashmir has not acceded to onr country for the -jmr- 
po^es of all the subjects for which other native States have acceded to the India?) 
Union. This is because we cannot forget that Jamiau and Kashmir has acceded 
fco our Union for the purposes of three subjects only, Defence, Foreign
-Relations and Communications. For the purposes of these three subjects alone, 
Jammu and Kashmir has acceded to the Indian Union.

I think that our Government and.om* Prime Minister must also be feeling 
that Jammu and Kashmir should have acceded to the Indian Union for the pur­
poses of all the subjects, and this would have been better for Jammu and 
Kashmir as well as the whole *)f India. I hope and trust that our Government 
shall continue to endeavour ihat Jammu and Kashmir should accede to our 
country in the same manner which other Indian States have acceded to 
Ii?*'Jian Union.

MOTION ON ADDRESS BY THE PRESIDENT 6 l



[Shri R- Kapoor]
The address further refers to the defence of our country and our forces. This 

is true that it eiitaiLs a very huge expenditure. But this is essential and we 
should not hesitate to incur this. We are at this j^ ctu re  placed in such a posi­
tion that we j^hould not remain unwary and I realize that our Government fully 
enjoys the co-oj)eration of all the Members of this Parliament that they should 
«>peiid as much amount over our defence forces as they may deem necessary. 
We are proud of the Indian Army. The young soldiers of ovii army have ren- 
<iered meritorious services in Hyderabad and Kashmir operations. W'e should 
Txv to pay them such salaries as would afford them all possible satisfaction. Ko 
reduction should be made in the concessions granted to them under the terms 
and conditions oH their services and we should always keep them happy and con­
tented so that they may be able to defend our country \^th heart and soul. We 

liave but to bow before them in recognition of the admirable deeds performed 
by them and the gallantry displayed. *

The President has in his address further referred to the scarcity of food in 
our country. Undoubtedly this appears to be so, and to countenance this we 
feel the necessity of importing foodgrains from abroad. Apart from this it has 
also been mentioned liierein that lood procurement is an essential part of our 
i^hort-tern! scheme. Sir, I am not aware whettier there is any real deficiency of 
lood in o- ■ country or not. The or&ciai statistics show that there is a deficiency 
■of 10 per cent, in our country, but some persons think that these official figures 
are not correct, and are WTong. In reality, there is no deficiency of food in our 
countrv. My hon. friend Shri Sidhva who takes a lot of pains in every matter 
has- very often pointed out and mentioned this in his statement published in the 
Press tiiat there is no de^ciency of food in. the country. I  also see eye to eye 
'5vith-hun and think that in fact there is no deficiency of food in our country, 

on the contrary our food organisation is not properly managed and on 
ficcount of this w’e have to face many hardships. And, moreover, we are not 
deriving any benefit out of the ‘ procurement’ policy of the Grovemment. Con­
versely, this has proved prejudicial to our interests.

If vuii periiut me, I may tell you, and you will be surprised to hear how 
much amount is being spent over'this food procurement policy. In Uttar Pra­
desh, approximately 3,84,000 tons were procured and Rs. 11,68,69,000 were 
spent on that account. You may just imagine what do ŵ e gain by procui’ing 
foodgrains after incurring such a" heavy exp^diture? I will let you know in a 
tew wr>:*ds what loss ŵ e are suffering on this account. The most iinpoJtant 
thing is that the producer sustains a considerable loss by selling his foodgrains. 
at. a comparatively lower price than the higher price prevalent in the market. 
Oiir fig icuiiurist has always to sustain a loss. The agriculturist was not in a 
prosf>erous state previously as the price of foodgi*ains had all along been very 
low. Now the price of foodgrains has risen since the last few years. As soon 
.-ts the price of foodgrains rose high, the citizens wei’e alarmed and the Oovern- 
»nent trierl to hc-̂ lp them by procuring foodgrains from the agiiculturist on low' 
prioBs.' This resulted in his being deprived of the. benefit which would have 
other̂ vî ;.'.- accrued to him and on the contrary he is undergoing a loss. As a conse- 

-qviencie of this, a situation has arisen in \\diich the agriculturists Avant to grow 
coTnmodities, other than foodgrains, as might yield them more tnoney. 

The ^esu!t has been, I quote an example from my own district of Agra, where 
was meagi’ely cultivated, that ever since control was imposed on the 

foridirrains during the last three or four years, they have begun to grow more 
>.agar-eane than the foodgrains. Therefore, I beg to submit that the ijrocure- 

considerably affecting the , growth of fnore food, ntul this is 
hampering the development of our 'Grow 1\Iore Food' plan. It is also prejudi­
cial tii the interests of our businessmen as weJl as consumers. And ii: so liappenS:
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that in actual practice the public do not get cheap {oodgrains, but , they have to 
waste a lot of time by standing for hours together at the ration depots, and 
hence this loss of time involv'es loss of money. There in a widespread discon­
tentment prevailing throughout the entire country due to the operation of con  ̂
trol and rationing. And apart from the element of dissatisfaction, the huge 
loss that we have suffered is that the evU of corruption, bribery and dishonesty 
has become rampant throughout the length and breadth of our fx)ujitrv. It is 
eating into the very vitaJs of our country and it is on the lips of everybody that 
all of our people have become dishonest, and in fact it if:; true in a way. Thd 
evil syat-em of control and rationing should be lifted forthwith. If eoutrol and 
rationing are allowed to continu'^ here and we do not abolish these immediately, 
then apapt from killing the body-politic of our countn*, it will also bring o\ir 
Government into disrepute and it will badly fall dov̂ Ti in the estimation of the 
masses. The G-overnment will lose their respect and confidence and it will lead 
to such a situation as would render it difficult and impossible for the Congress 
Government to remain in otiice. The Government should take heed of tliis 
warning.

Tbe-ve is one thing more which I ŵ ish to say in this connection. IncessaDtly 
we niake appeals in the name of Mahatma Gandhi, the Father of the Nation, 
and decku'e that we have to act in conformity with the ideals and precepts 
preached and propounded by him, but when it comes to action we are entirely 
oblivious of those injunctions. The one thing on •which he laid particular em­
phasis during his last days was a plea for the abolition of controls and rationing. 
We did act on his instructions for sonie time while he lived but shortly aft<?r his 
passing away we forgot his advice and revived the controls and rationing. If we 
are at al! sincere in our professions that we want to act according to his ideals 
and injunctions we should in any case act upon the advice given Dy him durmg 
his last days and say good-bj'e to rationing and controls.

Sir, if you permit, I shall take only a minul^^^iso more. Our Pret-ident has, 
m the course of his address, mentioned our disj^tfcted brethren. He has said 
that the problem of rehabilitation of the evacuees trom Pakistan is of great im­
portance not only for them but also for the country. It is highly gratifying to 
note that our Government attaches such great importance to this question and 
that too not simply in the interests of the refugees alone but a]so in th« interests 
of the entire country. Further on, he ha« stated, in very graceful phraseology", 
that our Government is determined— to me the word ‘determined’ is particular­
ly fascinating— to see that these displaced persons are rehabilitated as quiokiy:

pcfisible. These words should inspire our displaced brethren \\ith new hope.
I thall not say anything more in this connection as there "ml] be ample oppor­
tunity to sp e^  on these matters later on W'hen our Governments Bills and 
resolutions come up for discussion. All that I should say at this juncture is 
that the Government should implement the promises held out in this address 
in a wholesome manner and at the eaj'r.est possible. For this it is essential tliat 
they should  ̂ be compenpated for the losses in property suffered by them. Fr>r 
doing that recourse would of course be ntieesi^ry to evacuee property, iilrimat^- 
ly. To that end the law pertaiiiing to it mi-st be suit^ibly modified. One very 
good measure that must be employed fo'̂  tbeir help is the levying of a ‘rehabilita­
tion tax' so that they could be made to feel that the entire country is with them 
in hheir misfortune and that every inhabitant o f this country is prepared, ac­
cording to his means, to render them financial aid wit^ a view to mitigate their 
suffering.

Siri siiaiidiibhai Desai (Bombay): We welcome this oppo-rtiuiity to say a
few words on the policy of the Go\ ernment as enunciated through the speech of 
our President. The policy as enunciated by our Pi*esident regarding the past 
achievements wtrioh hav© been on the record for the ia&t two years aaxl a littie
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[Shfi Khandubhai Desai]
projection into the future gives us some idea of the fate before us. There is no 
doubt that the foreign policy of the Government as pursued by our Prime 
Minister has raised us very high in nhe eyes oi the whole world. The policy of 
the integration of the country into one solid whole Jias also been successful and 
1 would certainly give the highest tribute to these two architects of our nation 
ior the respective policies and the implementation thereof which they carried 
out. With these two achievements before us, we can trust and should trust 
these two archit^ects to carry out the. promises and ideals which they have placed 
before us Ihroughout the speech. The speech in the beginning refers to the 
Father of the Nation and lays down that we liope to achieve social and economic 
salvation through the ideals which (xandhiji has laid down before us. It also 
ends with a i*eference to the Father of the Nation saying that we pray that W’e 
may be able to put his ideals into practice. However, Sir, I feel—I who repre- 
£ent the working classes of this coiuitry—that no reference ha«; been made to 
one particular matter in the whole speech. You all know that some two years 
back an industrial truce was agreed to between three parties,—labour, capital 
and the Government. Labour has earned out the implications of this truce....

Shri B. Das: Question.

Shri Ehandubhai Desai: ...as can be seen from the industrial peace which
'has been maintained during the last two years. Mr. I)as, the old man of this 
House, questions.

pandit Baltoisfrna Shanna (Utta * Pradesh): It is his habit.

Shri Ehandubhai Desai: I may tell him that it was during the last two and 
half year? that the nation was beset with so many difficulties both in the eco­

nomic and political fields. Tt is the organised workers of this coimtry who have 
^iven phenomenal peace to this country and have generally been instrumental in 
raising production in the various centres of industrial production, and this has 
been admitted by the Govemment in all their notifications. But, Sir, it is the 
capitalists who are being appeased. They have been given gifts in various as­
pects but their contribution has not been sufficient and adequate to the response 
that the Government has given to them. But labour has acquitted itself very 
'Creditably. There were three promises given to labour. One was that iniTnedia- 
tely fair wages will be assured to it. Government- appointed a Committee; the 
Committee has reported unanimously on fair wages but the report has not been 
implemented and the President’s Speech makes no reference whether in the 
coniing session a Bill on fair wages is coming. It has been promised that 
statutory profit-sharing will see the light of day, but nothing is mentioned in 
the Speech.

[F a n d it  Thakur Das Bhargava in the Chair.]
Then, Sir, there is one very important question which has been hanging fire 

in the last two and a half years. We all know that the housing condition in all 
the urban areas is appalling. The population of most of oiu* industrial cities has 
gone up by about one hundred per cent.

’
An HcMttourable Member: More.

6 4  ,  PARLIAMENTAEY DEBATES [ IS T  FEB. 1950

Shri i|0SttxdubJiai Desai: But ip the Presidential Speech we have no mention 
o f this. What I would demand of the Government is this that the undertakinf^a 
«:olenjnly given should be c&rried out.

Shri B. Das: Not by this Government.
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Shri Ehaadabfaai Desai: Why not? I have got confidence in them and
iiherefore I  am saying this on the floor of the House. Two major policies this 
Govornment has carried out, a new foreign policy for the peace, of the world and 
the integration of the country into one whole. If these two can be carried out 

. by this Government, it has got the capacity, it has got the courag^
‘ * to carry out the promises that had been given to labour at the tiioe

of the industrial truce.

Sliri B. Das: Only if you increase production.

Shri Khandubhai Desai: Production ought to be increased. It is not a one­
way traffic. Production can be increased by co-operation but our President 
should have stated very categorically which part of the nation, during the last 
three years has co-operated with the Government and which section of the 
society has non-co-operated and the appeal should have been directly made to 
those who refused to co-operate in the matter of production. I charge the other 
part of the industrial production, namelj^ the vested interests of not having 
played their game fair to the nation. Therefore, what I was saying was that as 
far as the housing is concerned, there may be less materials in the country, but 
Jet us make the best use of the materials which we have got in the country; let 
us not ^o in for grandiloquent houses which might cost Es. 5,000 or 10,000; let 
us use our own materials and build simple houses; it might cost less.

Sir, I must say that during the last two and a half years, though there has 
been an achievement all round, as far as the management of our industries, 
commerce and finance are concerned, they were in a state of chaos. However, 
there is hope given in the speech that the Planning Commission is going to be 
appointed, and the Planning Commission, I believe and hope, will co-ordinate 
all the economic activities of the State so that a co-ordinated policy with regard 
to the development of our production with a view to raise the standard of living 
will be a task which it will not be difficult for tfe^,. Government to carry out. 
With these words, Sir, *1 do welcome this opporfunity of saying a few words on 
the Government’s comprehensive policy that has been placed before us.

%  ^  ^  ^
% ^ ^  ^  ^  TfT ^ I

^  ^  ^  sfiT ^  ^  ^

irftnTT ^  |3TT I  ^  'IT ^  ^

^  ^  'TT

^  STiJSTTp̂  ̂ ^  \
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^  t  ^  ¥cr?r3T ^  5TITH: T̂T̂TT 1‘!Tf<̂  |  I
3JK^ ^  t  ^  3TT^ 1>t ?i't>'<

f%?r # m  ^  ^  ’ i t  1 1
^  ^  3iq̂  ^ !P5V ̂  n " t  31K?NT̂  g A'
ST^ftjp i  1 I am an idealist but I am a practical
idealist.” *1?  ^ ^  ^
^  5TW ^-#5^ f ? r  ^  ^  t o  ̂  ^mftRT fsrr

^  ?r»r!T < 3 ^ ^  ®FfT *n ft> ^  5 * ir t  w p t - v ^  w w r f i r  ’t ' t ?  

3 f m r  ?ft ^  sffnTT ?i#TRr ^ x  i an^  ’ jsr ^  'r ? ^  ’ ft'
^  ^?r ^  ^  3ftT «*IPT a r i^ ^ i  ft:jrr |, ^

3tTt arsra- ’T f t ^  ^  3ftr ^  ftr ^  ^  ai'H ^ -

fiT >TPT % f^=^1w f r  I  I ^  ^

TOff ^  5hp % a m  5n^nr ^  sr^fk t |  f  m  ^ ^ 5fT 

f  ft> i?’ ==fhr'»T ^  ^  5wtn ^  ^  ^

3iT#iT I fRT  ̂ ?rra^ # 31^  ̂ 5RTTT | ' I
i f  JT^ ^  ^  -^iP^ii f% 1%^ ^  ?*T

^  ^  ^  I 5ft “5!T55^T” ?*n  ̂ T̂RR W t
^  f T  5iTO^ ^  -M^frr f  t ^  t

§-*T ^  ^  5*nTT ?r#jm r ^

Jrcr f c R W  I  f t  f t w  ^  f n t  T i ^ f ^  #  ftn r r  5?r

atfrr sTRift'^t f w  I  ^  ^PT# % ^  ^

'^ ^ « r  sriicJT ^>rqT i
STT̂  R̂W>T % 3T5T (qTTBTi;) ^ f»T7Tt

T T ^  ^ tr^ T  5RT 5 ^ T T  ^  ^  ^  t  • ^
?T̂  ^  SyvRTT t  I ’T ^  ^  TfT f  f t

^r«r ?rw  r̂fir ^ r m  t  sn?r ^  ^  ^ft'niiT f t  

^  irf^wT % ^  ^  I ,  ^  ^

5^ t. ^  ^  ^
snnT ^  XJi, ^  5RJTT ^  m  ' ^ m  ^  t ? t  1 1  

f̂sPTS f^ «ft 5T^ ft^T OTT t  I =̂T̂5rT g ft  I ’lTTT 
TI^ JT^R % ST̂ T ^  ’T 3TT^ I ?9W ?*n^ ST^’T ’N t t
^  t<  ^  q r  JT? 5TfT f t  sifr |
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i  ft> f»iT^ TPss^fir % sfWT #  ^

g i r r ^  sttcTt 5ft ^  ^  ^rrar 1

l5T #  q^#»ft5r 3T ?̂ ^  sRTiT ^ r

fttnrifr |, sftT ^  g%cr =̂ i1|tT «rr 1 % ^ rrw  #  * ii

*TT f% '̂ f̂ PTT % 'JHPt^siqK % 3TT  ̂ <̂1<. "1̂

r̂sTETT, q r  3i> ^qpT%5ig-|? #  ^rf TT^^r
I  ^  ^  f®  I

5T t̂ P T  ^  >?)■ ?TT̂ ST 3 | ^ T  % ^  ^  ^  f%!IT

t ,  3^T 5Tft TTSfqfir #  M H rT > 7  % ^  ^  l%T>«r feJTT t ,
'Tt’ T T̂ 'Jiioi^fli % srr^nr t t  ^

^?1W 3TT t ,  ^  <TT K = ^i^T  «rr ? r m  spt ^  t  s ? k

^  w ^ T  ^  ?rr^  ^  ^  %  i h  ff^TT wt

a rot^  ^  oZf^^ix, 5fidli)<^i % ^  % sn^nT q r  ^ t  qr
% sRT’̂ TT ^  !̂T sfvzrro', r̂ttt ^  ^

3IT1T !T^?5g- wx r̂sF̂ TT f  I TT^qftr H ^?r ^ q  ^  ^  ^
q r  5 jff w  1 1  w  T%®r a r i ^  % f^r s r o t^  #  ^

3TT f  3ft q r ic^ t^  an T ft «ft, | [k  fsRT S^PK %
^  ^  TT 3 iT «n fe  ^  |

f% srnrwt fTT  ̂ qrt ?ftr>iT a p ^  % ?tt q r  ^  a m w  »ifi
^^PTT fti 3̂̂ nr % ?TT̂  ?f?nT ^  ? tt fqn; % ^  ®rw w
5flN> fir̂ rr i

#■ T̂R-err I I V  <ĵ  ■»iTiT®r q^ afq^ arrq'
^  ^  fqjT ^  iT^ 3TRT ^  afK #■ ^ q  % « i i r  a n ^ ? r  
^T^T ^ I ajq̂ T % 'HT '̂T % «(I q<T<<l't) ^  TT®5'̂ % *T
^ F w  f  ̂  WT?r qx sr?r?r^ sr^ff ^  | ^
^  w  |, is^sriT i t  »TiiT 11  ^ 1̂% srtNt qt^

% arftpp fx q rw  «ff, ^  t̂̂ in: \i xm ’nr 1 1  ^
^  afN #  ?¥  ^T «TTfr, srrq^T « j k , a i^  air^pfer

i  I 's m ’ir ^  ^  ^  ^  |, ^
^  afJr €%?T f , fV  ^  airpsr “̂ tq; Mlft^'St % T̂T̂
Tr, ^  q ifw rr  % s r t  5TTf%?r n-sjff % ^ ir  q r  ^  ^  rmi ^  »n  ̂
t ,  ^35w ^rfijw  #  ^  f t ’TT I PryH 4  sr^^ # t ai\< snqstn
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'̂ ><-'11 Mrĝ TT I ^  ̂  5rra?T sruinal ^  fcilw  ip7% gff

% ?ft% ^  R l̂lwl I , fiw  SRHT ^
ft^^5T % 5r# r+^r 3TTT^ I  ^  ^mT %

^  1 1 srrr^ a m ^  ^nrrrfe ^  ^sth^ % qr
tK,-! % % W f  % 3?TT ’ T̂ T # ’

»rt I  I STTT̂  ^  aiTJr^ ^ ’IT f% ^  T̂TTHR #'
fe jT  » m  I  W  STTTTsr TT ^ f %  TW  » R t f t  5 T t f^

^  ^TtsT ^  »Tt, qr % ^  % J r f ir ffr fW ^  <hi+ <  3fnr % a(t^

f*IT^ irsTF R ^ % f t%  #  I ^  TT ^  3IT?finTf ^  % 5TT?r^

^ ^  ̂  ^  fen I  I #■ ^ 7 ^  f  f% f  € 5RT?: ^  vpmrv^ ^  ?rff
^ I ^  I ,  T i f e ^  1 1  TRT ^  aninaff

^sr%fefTJTt|ftra#JTf^f^ »iTft ^  4t,
5»T JT^ % jtq[, q̂iTT- ferr f ^  ^ ^
f w  <irrar 11 ji ?  f e #  | f  ansrT 1 1  ^  j t ^  ^  f  %

3T5ft^^JT f ,  ^JTrd ?TT^R % fe q  3r5f^->T#T f  I #' g ^ W T  f  

f% ^ % q ;  IJTT  ̂ «r5T?'R' n ifr i ^  ?T5 ^cT »TTOTT f »

#■ «!TH an^^r =̂ 551 i  ft> 3ft f
% jft?  T i ^  % 3iT^^ |‘ grft

^  ^  ^  f̂ TiRT ?n̂ nT *̂rrfq?r
^  fJT si^mr 5frET % ^ffsr ^  ^  <tt ^

3TT7 fiR  TT 51%5r 3T>T TT̂ T 5T^ f  I

’T 3rrm  3R>TftK i  %  STTT# m ^  1 ^  afk
’ ft  sfrft wfw ?iT?rf5T ^  ^ i fV  «ff ftrf^ t  ^»nTcrT f  %
fm 3pJT P??ff % JTT’T #  !Tff arr̂ r 1

{English translation of the above speech.)

Pandit Balkrishna Sharma: My feeling is one of real happiness and tbank- 
fulness to God. Ou this occasion, toda,y, I venture to f̂ ay a few words in con­
nection with our President’s address in the capacity of a Citizen of free Bharat 
and a member of this Parliament. Sitting in this House as I listened to his 
address I could perceive revealed behind it this country’s soul, this country’s 
travail.and this country’s genius, on the strength of which we are ovit- to give 
this country of ours a new form. In his speech the President has dwelt upon 
numerous questions pertaining to the Government, pertaining to this country, 
in a subtle and exhaustive manner.

Paying tribute to the m'emory of Mahatma Gandhi in the latter part af the 
speech he has expressed his hope and confidence that we will continue to be 
g-uided by his philosophy.



It will not do simply to profess our gratitude for what has been bequeathed 
*to our country by hini w’ho was the Father of the Nation and the father of all 
o f us. I have my doubts as to tK§ extent to which the Government might have 
the capacity to own and act Up to the ideals which he placed before us. But, 
then, he himself used to say durin<? his life-time, “ I am an idealist, but I am a 
practical idealist” . This is what the Father of our Nation used to say. When 
Congress Governments were formed in this country in 1936 and 1937 he remark­
ed that if our ]\iinistries get stuck up in tlie old bureaucratic traditions they 
would end by self-destruction. Even before me, today, another speaker has? 
drawn the attention of this House, of the Speaker and of the Government to the

• fact that we are straying from the path shown us by the Father of the Nation. 
Are we or are we not properly putting his teachings into practice in our Govern­
ment? I M-ant our hon. Ministers to act upon them with single-minded devo­
tion.' The work of our Government has its various complexities but it should 
be oui* endeavour to reduce these complexities. The ‘red tape’ prevailing in our 
Government foiins an attribute of each and everv Government. You cannot do 
without it. But, if we allow ourselves to be tied down to it this would be dis­
astrous for us. 1 believe that it would call for a united effort on the part of all 
of us if we are to follow the line suggested to us by our President.

The mention, in pa.ragi*aph six of his speech of the recognition by our Nation­
al Government of the Chinese regime has pleased us all, but, I would submit 
that it would have been still better if alongside with that there had been a de­
claration in it that we have no hostility against the Soviet Union and the Soviet 
Government. Today, a kind of fear, a sort of terror is being spread. A deli­
berate anti-Soviet*propaganda is being cairied on .. T hoj)e our nation will, not be 
taken in by that kind of propaganda. Even yesterday our Prime Minister stated 
at a certain place that we are not inimical to Soviet Eussia. I think it would 
Have been vtiry good if an expression of a siiniUir sentiment had been incorpora­
ted in ou.r President's address.

There should also have been a reference to \^iat is a kind of colonialism of 
the Portuguese mid tht> French entrenched on the soil of our country. It would 
have been proper if where the President's address contained a protest against 
colonialism in Asia it could also have contained something against these tiny 
pockets of colonialism that exist on the very bosom of India.

We have never accepted the racial doctrine of South Africa and the President 
has positively opposed that doctrine. He has not named anyone in particular 
but he has condemned differentiation on the basis of race. I would have liked if 
in addition to saying all that he had kept South Africa specifically in view and 
made it explicit that such a course of conduct on their part and the policy of 
outrageous treatment of humanity on the ba.sis of colour and race pursued by 
them is likely one day to start the conflagration of another great war in the 
world. The President has not put it that way. To me this frightful, poisonous 
racialism of South Africa gives the same evil odour as was given out by Nazism.
I apprehend that just as Nazism once made that philosophy their main plank 
and led the world into ruin, the same charge might at some future date be laid 
,at the door of South Africa and it might be said that once again they hurled the 
whole world into the inferns of war.

I know that you will not allow me the time to express my vie\̂ 's on the 
entire address. Yet, I would especially draw your attention to one thing. In 
the course of the twelfth paragraph of his speech the President has expressed 
his gratification at the unification and integration that has been achieved in 
t‘ur country. The small states numbering over five hundred which formed its 
component parts have merged together and taken the shape of sixteen govern­
mental units. There is one thing to which I wish to draw your attention and the 
■̂̂ ttention of this House and of the Government. There is no mention anywhe^re
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ill this speech, not even a reference, as to wha-t wiii become, m the future, of 
those small governmental units that have come to be formed under the title of 
Chief Commissioners’ Provinces, administered through Chief ("ommiasioners.
I  would in particular draw your attention to Vindhy '̂- Pradesh. The policy that 
is being pui'sued there by the Central Administra+ioii that ha« been substituted 
theie in place of its previous administratdon which was upixx)ted, is not in keep- 
mg with the greatness and prestige of our Government. You will be surprized 
to know, Sir, that proceedings under the Goondas’ Act have been taken there 
against public workers of the Congress. You will^be surprized to learn that, 
people have been imprisoned on the charge, of having lent a motor car to Dr. 
B*im Manohar Lohia, or because they caine'to Delhi in a deputation and here 
met our Prime Minister. For that reason they have been put in jail by the 
local administration. I say we cannot permit such a reign of terror to continue. 
This is not impossible, hut possible. I have with me copies of those orders 
which recount, ‘You lent a motor car to Dr. Lc>hia, yon took a deputation t-o 
Delhi, you gave him money, hence you a.re put in jail’ . There is a written 
order. I think that things like that are unbecoming of us; they are luibecoming 
of our Government. I know this is not known to our revered Deputy Prime 
Minister. Hence, I draw his attention to the fact and ask that in the ease of 
liiese small administrations under Chief Commissioners we should endeavour to 
improve the state of affairs. We should make efforts to establish autonomous 
regimes there and, as early as possible, bring them up to the same level as that 
of our Uttar Pradesh and Madhya Pradesh. ^

I am thankful to you for having allowed me so much time. There wcr<> 
other things that I would have said in this connection but I think I should not 
stand in the way of my other friends.

Proi. K. E. Bhattachaiya (Uttav Pradeshj: I support the motion moved by
Shri K. M. Munshi. I  am strongly of opinion that the President's address to 
the House was marked by clarity and it outlined the policy of the Government 
which I  am sure the Government in the course of the next twelve months wiU 
fe-y to fulfil. There is no doubt about the fact that within the space of two 
years and a half the Government of the country acquitted themselves 
splendidly. The Augean stable of corruption left by the British Government 
was sufficiently cleaned so as to enable the people of this country to breathe the 
free atmosphere, and we are going apace with nation-building efforts in aU 
departmf-nts. There camiot be any gain saying the fact that the two idols o f 
the nation, the Prime Minister and the Deputy Prime Minister, have accele­
rated the pace of integrating the country and the whole country must offer  ̂its 
grateful thanks to those two valiant patriots of the country. I also appreciate 
nnd the country too will appreciate the efforts made to liquidate illiteracy and 
to improve the standard of education. We also appreciate the efforts made in 
%1i directions to expand trade, commerce and business. Therefore, there is no 
floubt about the fact that the nation is on the march. While appreciating these 
efforts of the Government I am sure that greater efforts should be made to raise 
the tempo of the people to ens\n'e greater co-operation from the people, so that 
the Government can always count upon the millions of the people who will be 
r.^ady to support them tlurough their adversity and also in their prosperity.

There is Do doubt about the fact that the people today are not getting 
sufficient food! It is also tnie that the coimtry's health is detenoratmg. 
Efforts .̂ ilvould bî . made in these directions to see that the student community as 
also the people of the middle classes are properly fed and housed.

It is well known that housing accommodation is so acute in all parts of th© 
countn' that this problem has to be solved as bo<» as possible. The relatm s 
betsv êen labour and capital have got to be solved. An hon. Member of thiB



House a few minutes ago mentioned tlie slogan “ Produce or Perish"' and 
said that it may become ‘ ‘Produce and perish'’ . So a 
happy relationship between labour and capital must be produced, so thaA 
labour may willingly lend its wholehearted support and co-operation to the 
common progress of the country. A discunt'ented labour community is the 
greatest menace to the peace and prosperity of the iand and therefore I  hope 
and j)ray that the Govei*nment will try to see that labour gets a square deaf 
^t the hands of capital and Government, ^

I would also make a few submissions regsurding the fact that today— b̂ureau­
cracy is triumphant in every part of the country. In every province it is the 

. bureaucracy which is still ruling and I am afraid that this ascendancy of the 
bureaucracy must be curbed. The people s will is not felt. I am not a hater 
o f bureaucracy but I do feel that the representatives of the people should have 
the power of superintendence over the work of the bureaucracy.

I also want Government to realise the fact that on account of insufticient 
instruction to the provincial governments from the Centre or the attention of 
provincial governments not being drawn sufficiently to the fact, Gandiian princi­
ples are not being taught or inculcated in schools and colleges. I  am strongly 
in favour of the establishment of Gandhian institutes all over the country, i  
say that every Province should have a Gandhian institute Mid there should be 
a Gandhian University for the teaching of the principles of Mahatma Gandhi. 
The country should never forget the greatest services rendered by the Father 
of the Nation.

With regard to our foreign policy I may say that it has been excellent, I 
w^ould, however, point out one thing and it is this that the strained relation­
ship with the Pakistan Government notwithstanding the fiiendly attitude of the 
Government of India should not be allowed to grow further and should be 
curbed. Today a motion for adjournment was tabled by Pandit Lakshmi Kanta 
ilaitra and onr attention was drawn to the picture of the vatrocities that are 
being committed by some ^Muslims upon the minority conmiunity in Efist 
Bengal. This aspect of the matter should never be forgotten by the House. 
While the Government of India have given sv’.fficient evidence that their poftcy 
is always directed by lihsraiisin, standing by the United Nations, it i^hould not 
be understood that any wenkness, characterize the organisatian of the Congress, 
or for the matter of that tlie Government of India. The Government of India' 
must be firm in giving punishment to those who violate the territorial integrity 
of India. WThile the Government of India have pledged their support to the 
Organisation of the Unit-ed Nations it does not mean that the Pakistan Govern­
ment can ride rough-shod over the rights of the Indian Union, Therefore, I  
would say that our Government should follow such a policy by virtue of which 
the whole tempo of the people will increase. Being a teacher in a University— 
and the premier University in U.P.—I can say with authority that the younger 
section of the people of ihe coiintry reading in schools and colleges are being 
under-fed and are.getting de-vitalised day by day. If the country cannot at 
once provide for cheaper food, provision must be made at least for snlisidising 
food for the students in schools and colleges so that the growing nation riiay 
not be dwarfed in its infancy. They are the leaders of tomoiTow. I do not 
want that the leaders of tomorrow should be stagnated or that they should be 
dwarfed intellectually, morally or physically,

I would like to invite vour attention to one liiore fact and then I shall have 
done. Today there is a lack, it seems, of enthusiasm in the people so far as 
the Government is concerned. Cheap criticism is being made against the 
Government. I do not attach any value to cheap and destr\ictive criticism. X vslvie 
constructive criticism. But thê ”e is criticism and therefore the best way to tell 
the opponents of the Government that Government means to do business is to 
show them bv actions because the test of the pudduag is in the eating. W «
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must tberelore go on aj>aoe and we should not be intimidated by any time- 
factor or by bureaucratic red-tapism. We should adhere strictly to Gandbiart 
principles. And 1 here and now accord my appreciation of the s^ ecb  delivered 
by Gur IVesidenl than whoiu there is no better exponent of Gandbian p:inciples:  ̂
throughout the length and breadth of India.

Shri Baj Bahadur (liajHsthan): In this great country he would be un- 
Indian who does not feel the thrill, the pride and the pleasure of this great 
occ^ion, the coming into being of the full Sovereign Democratic llepublic of 
India. And I consider it a high privilege to accoi*d my support to the motion 
of thanks that has been moved this morning by one of the elders of the House^ • 
While lending my support to the motion I feel that I should give expression 
to some of the feelings and sentiments that I feel surging in my mind about 
the various policies that have been enunciated in the clear and lucid speech of 
the President yesterday.

Coming to the question of foreign policy first of all, may I humbly state 
that the success of our foreign policy is proved and reflected in'the high prestige* 
that o\ir country has achieved during this brief span of two years of our in­
dependence? But I feel that in this world no nation has yet achieved that 
degree of international-outlook and selflessnc-ss which might make it' pay 
homage or honour to any other nation without any selfish motives of its own.
If we are getting honour or respect from other nations, either from one power 
bloc or th*i other, we have got always to be wary that we are not misled. That 
is wby I welcome the remark made by the President in paragraph 3 that we 
are “ avoiding any alignment which leads to hostilities with any nation". In- 
so far as we have recognized the new regime in China I have got nothing but 
praise and admiration for the statesmanship which has been shown by our 
Prime Ministrr. I would welcome further steps in this direction, namely of 
exchanging goodwill Missions between the new China and our country. That 
would pave the way for cleaving up our attitude towards each other. ITDa’t is 
■vê  ̂ nect-ssary. As neighbouring nations and as nations both belonging to 
Asia it is necessary that our contacts should be renewed from time to time 
60 that all the mist of suspicions and superstitions about one another n\ay be 
removed.

I would again welcome the way in which we have cemented our age-long 
and ta’aditional relations of friendliness with Afghanistan, This proves the 
world that ours is a nation which ti'anscends- all narrow^ness of vision brought
about by religions or communal considerations. Afghanistnn is more Muslim
than any other Muslim country, I believe. They are the truest Pathans. 
When we come to a relationship by means of a Tr,̂ Qty with Afghanistan, we- 
prove that the charge of communalism or religious fanaticism made by some 
of our'ill-wishers falls flat on the ground.

May I further say that so fa-"’ as oiir policy towards Pakistan is concerned, 
obviously it is just in conformity with Gandhian attitude of ai)proach that 
our Government should pursue a policy of endeavouring “ to help in 
every way the process of hea.Iiui?’ ’ of the wound that lias been referred 
to in paragraph 10 of the President’s Address. But I  feel that this 
endeavour up till now has always and invariably been merely a

traffic and has always proceeded from us. From the other
side, that is. Pakistan, we have got knock after knock, and inŝ ult after insult. 
Beginning from the unprovoked attack on t’lie defenceless people of the 
northern part of our country'—Jammu and Kashmir— in October 1947 up to 
the time of the incident that occasioned the tabling of the adjournment motion 
this morning, it is clear that there is no endeavour on the other side to heal up 
the strained relations or to come to a reasonable settlement. I feel that far 
from endeavouring to cement the relations or making any efforts for a softenings
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of the relations between the two countries, even the Prime Minister of that 
country has indulged from time to time in an unprovoked attack against India 
in his utterances. On Id day, in the message he delivered to his nation, he 
spoke of the way in which our compatriots here in this country were celebrat­
ing Id. His statement that they were not celebrating under free conditions 
was au absolutely unfounded m^icious attack. I  wish that we would give 
them reply in the same t̂ erm. I as a young man don’t see why we should take* 
all these thrusts from Pakistan without giving any reply at all to them.

Coming to the question of the integration of the States, I am very glad that 
the process of integration has been completed, but may I respectfully submit 
that much has got to be done before the people in the centrally administered 
states and States Unions would feel the flush of freedom. As a matter of fact, 
as yet we hardly feel any change there. The common men in the towns in the 
villages feel that the amenities, privileges and conveniences which they had' 
enjoyed all through in the past are being denied to them now. Whereas 
formerly he. could get every small thing or advantage near his own home now 
he has to run to a distance for it. Apart from that, the bureaucratic M d  on 
the administration is such that seldom is it responsive to the feelings and senti­
ments of people. We ŵ ere up, during the coui*se of our struggle, against the 
iron wall that existed between the Ruler and the ruled. We always believed 
that the Political Department was always there between the various Maharajahs 
and tJie people. But to our regret we still find that it is very difficult for us- 
to convey our feelings to our leadei-s and to make them convinced of our real 
grievances. I wish there were more responsiveness in the administration in the 
States. Today for e x e r y  ill of the Government, it is the Congress Party that is 
being blamed. Shri Miuishi in his address this morning said that “ there is no 
sufficient will and enthusiasm to work and also no scope for w'ork. ”  I feel that 
is so because the former living contact between the Congress and the people is 
lacking now. That contact is now not as intimate as it used to be. Even the 
contact between the Congressm.in of the lower rank and the leaders is missing 
today. Th^t is why the leal feelings and sentiments of the people are not 
reflected in the day to day administration and day to day activities of Govern­
ment. Again. I think the remarks that dropped from the lips of my hon. sister, 
Shiimati Swcheta Kripalani, point to the same direction. The people have a 
habit of not co-operating .with the Government, but surely they have a long 
tradition of work under the banner of the Congress. That tradition must be 
preserved and strengthened if Bapu’s message is to be translated into a reality. 
May I concludo iny remarks by stating a word about our Defence expenditure 
and about our Anny? I had the occasion to visit the fartherpiost pickets of 
our Army in Kashmir and I was struck by the gallant w a y ^  which our men 
and officers in the army have acquitted and are acquitting themselves there. 
The praise and admiration of the people of Kashmir for our soldiers and officers 
was really highly encouraging, which filled our Iiearts with pride for them. 
They said that o\ir soldiers had come to them like saviours who saved them 
from the clut<ches of the barbarous tribesmen who invaded that fair land in
October, 1947. They said that but for the Indian soldiers they would have
been lost altoeefher.' I would wish that not a pie is reduced from the ̂ ex])endi-
turc on o\iv Defence Services urrtil and unless all threat of aggression frciri
that side is removed,

sir?:# fiT ^  ^  T f  %

3fr #  spt 3TT  ̂ wTPTor 1 s r « r t r  r<irr7 f^2iT |

MOTION ON ADDRESS BY THE PEESIDENT 73^



T 4  PABLIAMHNTABY DEBATES (IS T  T eB. 1950

’Rfr?iT #  3r«TH tiT«rJr ^  ^  ^  sft?: sftt^  ^

^  ^  fid’ I) f^<4l *T ^  ?TT^Tt %

Ffw 4 5 ft wrr sftr f?r (H ou 8 «) ^  s> tr  f^?n^r =?T̂ crT ̂  1

srfiT^ ^  ^  % 5 R  #  «ft sTRo %o ?n

^  t  I  I  ^  3T5^
arsTTSf ^  ?rff I  i sj-tn: % s ? ^  anri^ ^  ^  ^

ftdY € t ^  ?rr̂  'sft ?^o <̂T$ ^r sr̂ T̂ r % arrar t, ^
=̂ ?yr srr̂ TT f  1 sr r̂rsr 5T|t t  ^  ^  f e #

1 1  ^nrsrar g  sTirr r̂ xrw: ^ f< rr srr |  sftT

3|?r % sTfn^r ^  ^  f s f t  #  jt̂ V# % ^

^  f  ^  ^  ssnR fe^rar g  1 A'

q f f  i  w f f t i  3Tf5y TT H ff feitr 1 1

sft : anq# ?jfe^rfew ( Statistics ) ( S t u d y ) |  ?
: #■ ^  ?s fe ^ r fe w  ?ft ^  ?FT

?R kIT, ^  t  g ft> 3T5TR ^
)fn^ % 3T5# ?f5F^T, âiTf ^

sjftirrd ^  2IT 1

3HIT ^  f t  ^

?pp?rT t . ^  ^  ^
3?>̂  ^  ^  aTT%T 3T!Tr3r S'TT̂ T 5TT s!TT I

3T? ( market ) ^ 3TT sri'T! • *rT I f̂e?T Si’TT
smiT Ht ?rrai ¥ rf| t | f t  w  % 3T'?t  ^ s r t | r

TT̂  TO 3^T I  f t  ?TW^ t  f t  ’t^r % Sj'P: 31T̂
HT5̂  ( economic science ) % 5fi ^[7?  ̂ 5!̂ r*T

f i t  \ t  i  I f t #  ^ r  75T^TT 5T?!^T

f  eft ^  I  '^ft^ sT’Tr̂ r % feq %
ftifT  3rr T|T I  I 

sftr ’̂ 3 '  ^  ^  f?5^r?n ^ 1 s r #
( amendment ) ^ '»ft ft’T ftJTT | ft
9iWt??r r̂T7t<5T5T ( Agricultural Finance Corporation)

grm 5n$ 3ft ' ( agriculturists ) ^
(reawnable interest) <tt (loanj ^ 1
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3ft I  T # ariTR ^  T?r^T
cTT'  ̂ «!rr^ ftirr 3^?; ^,-.t ^ | f i wft.-q- vf ^  f

%  ^  ?rft;JTrc*Rr ^ 7  % sTrir ^  ^  q t  ? g ' #

^r^piTT^^ ^T % ??rT % f?r$ JTf «n %

Jt̂ r qr srRft 1 sftr stir sjftf ĵffsr
^  ?n ^ > f =qrt m  ^

=̂ r| sftt ( finance ) ^  >it
?> ^  ^  n ,  3ft?: ^V 7C H ff 5T%T

t  1 ^Kf^i ( government ) irf |
q?r r̂  ̂^  »̂T5r t̂st̂  aft?; q̂?tr ^

^  ?r^5!rq?r «ft ^  ?  5ft q ? r ^  # %  ?r^dV | ' ^

I  5T? ft? ^  g;r!T^ ^  ?t arR
sftT ?̂T̂ TT ^  arf^ ir?zi ft-# ICN

^  cf73) A'  ̂ arTift arr^e # *ft e?rn> f<?rrjn 5
aftr ftw A ^5raT f  *Tf t  ^ 1f
t»T % ^ im %  % aftr JTft TT arw ^
aftT amr JTf !T^ ftr̂ TT «n f% am ?Y
WTT ?r|)r ftirr >m ?fr f̂t | =rf ^ crrf^

^  ?!%^ aftt ^  ?>rr +̂*1 3'̂ V
% ^  t  I ^  ^  ^  q f  ir f
t  fti '̂1't̂ ^H (inflation) srWTT I ^ ^  ^
%  3PK gfrrr >ft am ¥t ^  ^

P̂PTT t»T ?^nr fft THt ŝr?̂ t 3n%»rr aftt
% a n ^  3KTir ^  ^  aftr arsnsr ^  ^

^mnft 13RT3r F̂t 555 ^  str <tt: 3rrq% trt ^  \<f<>
¥7nT ?n^T ^  srmr am ^

f̂ ?!*iT ^pp*r I

aft̂  f3RT% itfd ^ f ‘<<H f  ^  f
^  t .  ^  a'1r^ ^r |, T f

5T 5Tli 3f̂  9iT^‘ aftr 3{Tf%«Tf%5r (ordinances)
1 ^  I  %  ^  5T3R t  aftr f ^  ; ■•rt

'T5? TT  ̂ f  aftr aniT ^  7̂5̂  5T̂ . ^  STRt f  ^3^
' % ^X r<¥R gn 3?T?fT!7ft <pt ? 3ft ■<t.T?3'



^  ^ * r  >RT I  a fk  ¥ 7  % ^ 3 ^

*Ftt 3 1 ^  TfT t  I ^o 'Ti'o ^  ^  sfh: "T̂ jfT̂  % #  # '
8p5#  ^  f  ft> "TOft 'Tft f  fjpT

^  srriEt a% T̂T̂I ^  (develop) f%̂ T 3n  ̂ <3yd f% sft
i ’ci%7 M)'<?ri ^  ^  ^  'srPT ^  ^  ^5nft^

^  'T ^  5TT (lease) ^ ^  I

?ft ^  rlT  ̂ ^  ^  t  ^  ^  3tT'T% ?tfr ;
55T I 3T % fW  ^  ^  i ^  TT'f'TRt
^  # s m  ^ (agricultural labour) sftr apq-

^  fcira fipm ^  -̂T 3ft TT  ̂ ^  t.ftT O H

f5TH% THr 3n ^ t t ,  ^4t?r ^  » n f^  t ,  ^  ^  1 -'^ '

t  I t  5T PR ft % k ^  1 1
^fTspK ^ iw 5ft I  Pp cTti<?«lq^i I  ? an'T^^ ??r % srfe

WIM i ^ M r  -^ J W  i  ^  ^  ^
t ,  ^  ^  t  t  t  I 'TT̂ ’TfeT

% fe^ 3 ?^  ^  i,  ̂ ^
^  = ^  % 3 (^  Mnafŝ Tt t' I ^  ^ ^

ifte  anqT^t =T|t ^ jft I ^

TT^q%  ^  ^  ?r ^
^  ^  <TT sp| ’Tff f% 5f7R?TO<f^ ^?>ctTt %

f e d g ^ # ' 3 f l  '

{English translation of the above speech)

• Ch Ranto Singh (Punjab'.: While wholeheartedly supporting tĥ e, address
delivered bv the President  ̂ cannot stop without, expressing
S h i  for'tbe preference that Mr. President has sho;^  towards Hindi and 1
leel that this would afford a lot ol encouragement to the cause of Hindi in this
•oiiiitry.

The President in his address has made a reference about the Bhortage of 
fi*oa-eraine and the necessity of incrnnsing the production of food-^ains ui 
the fountry. I wish to draw the attention cf the hon. Food Minister of om 
(love^nment and of this House towards this problem. I  do not agree with 
the views expressed by Shri Sidhva and .Shri Kapoor about the shortage of 
food-grains. Thev say that there is no food shortage m our country. Had 
thjre been no shortage of food:grains in our country then where go those food- 
orains worth 130 crores of rupees that are being imported every year, > o ^ -  
grain is not such a commodity that could be hoarded for very very long periods, 
t  +i.;r.v +>iP+. fond-PTftins can be hoarded only for one year and certain food*
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grains arc such that they begin to decompose even after six months. I  wist 
to draw the attention of Shri Sidhva to this fact. I do not fall in line witii 
jbhe views expressed by him because he has not taken into consideration ib t 
real facts.

Shri Sidhva: Have you studied the statistics?
Oh. Ranbir Singh: I cannot make a study of the statistics like him because 

I  belong to tbe rural areas and know perfectly well that no one can hoard food-
grains for njore than a year may that hoarder be a businessman or a cultivator.

If it be taken for granted that food-grains can be hoarded for two or thre#
years, but it is now s^ven years that the food-grains have continuously been 
imported in this country, then let us know for how long these food_grauis 
could further be hoarded? It ought to have come out in the open market by 
now. If this hoarded food-grain has not yet appeared in the open market then 
this clearly indicates that there is a shortage of food-grains in our country.

One thing more, some hon. friends think that as far as agriculture is con« 
cevned the general principles of Economics do not hold good. I do not contri­
bute to this view. Whenever people want to increase the production of a 
par;icular commodity they raise the price of the same, but as far as the pro 
duetion of food-gi*aiDs is concerned exactly opposite things are being done.

I wish to draw your attention towards one more point. I have put it down 
in my amendments also that an Agricultural Finance Corporation be set up 
which may grant loans to the agriculturists on a reasonable rate of interest.

The persons who command some influence in the political circles every on© 
of them paid attention towards the problem of increasing the production of the 
food-grains and have made certain suggestions also. But I wish to ask tliem 
whether any efforts were made to give their suggestions a practical shape? In 
order to give a practical shape to these suggestions in the first instance it was 
essential to set up an Agricultural Finance Coi*ix>ration here. If any culti­
vator desired to bring under plough virgin soil, or wished to make impi'ove-  ̂
ments in his farming, or wished io purchase new implements and may also 
stand in need of money Or finance then lie cannot obtain finance at rates lower 
than. 12, 13 or 14 per cent. If on the one hand the Government wish to 
\cv.K-v thn [»rir ;s of '̂"od-<.;rairiS f nl on !i.o other do >k  t cv^vi ;jivo. fa-ilit-rs for 
obtainin.^ the nccessary finances then do the Government think that the pro­
duction can go up? The production can go up only when the euJtivators be 
given facilities for obtaining the necessai-y finances and they get higher prices 
for their produce.

The second point, towards which I have drawn attention in my amendment 
also and which I think w'orth mentioning, is that some time back some officials 
tmd hon. Ministers of the Punjab Government had come here in connection 
with the construction of the Bhakra Dam and they had given out that in c&«9 
they were not given the grant of 14 crores of rupees then the scheme will not 
he realized and the construction work on the dam will not be carried on with 
such speed as they had desired. The reason that has been given out for not 
giving this grant is that it would cause further inflation. But I w'ish to say 
that even ”0 further inflation be caused by giving such a grant then still it 
would afford a solution of your problem, because the faster the Bhakra Dam 
would be constructed the sooner water would be available for irrigation and 
thus the shortage of food-grains would be removed and the problem of food 
solved. After the food problem has been accounted for some 133 or 140 crores 

P©Ĵ  year would be available to you and you w’ould be able to utilis© 
^nis sum of money for the development of other industries.
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{Ch. Kanbir Singh]

Another point tdwards which I wish to draw your attention is the question 
of giviiig proper encouragement to the cultivators. As far as the question of 
bringing virgin soil under plough is concerned some state governments have 
passed such laws and ordinances whereby if those fallow and barren lands, 
that have been leased out by the Government to various pereons, are' not 
being put under c^iltivation then these lands would be taken back by the 
Government and again leased out to those who would promise to take the 
responsibility of putting them under plough. The efforts have come to a stop 
at this stage and have not caused a material change. I can say with confi­
dence about U.P. and Punjab that naany such lands are still lyir*g fallow,

freat3r portions of which can be developed provided the persons who wish to 
evelop them may be given help and assistance and be granted lease of those 

lands.

Thus there are many such points but I cannot bring to your notice each 
and evei'v one of them. Besides this I do certainly feel one thing that in his 
address Mr. President made a reference of agricultural labour and other types 
of labour, but he did not make a mention of those who form the major portion 
of our population, i.e., the cultivators, who have their own lands, who are the 
Ô n̂ers of the lands, and who neither rob others nor like others to rob them. 
Bo the Government think their condition to be satisfactory? So I wish to 
draw your attention to the fact that in rural areas there are neither schools for 
the benefit of the farmers, nor there are hospitals nor there are roads even. 
Here we have separate reads for motor cars, separate tracks for bicycles and 
separate foct-paths for the pedestrians. But if you were to go to "the rural 
areas then you v/ould not come across any roads for say up to a distance of 25- 
miles even. So the address delivered by Mr. President has afforded a lot of 
•atisfaction to me but I cannot stop without saying with all emphasis at niy
command that I do feel therein the absence of any assurances for improving-
the lot of the agriculturists and giving them proper encouragement.

^  I

T nm rnr^r i

5ft s r m t  i  %  iTT̂ T t  ^  #rr

STTJT I  ^  ^  5  I

q r? <T»T?n:'<TPT f e f  : 1 1

i  I TT T̂TtfT ^ 5T̂  3ft ST3T sftT: | STk
*1̂  5*rrct (State language) ^

f  % 4Tt | i
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^ snft ^  ^  »rf i  eft ^  ^  Tfr
i  %  5TT^ #■ IT!F T ft  g  I ̂  ^  ^  *fT? ?TffV

g 3Tf "Tf=ft «ff srt̂  3Tf #■ |rtr?ff5T srrsT r̂  ̂ ^ r̂ra;
3 T ^ ^  (United States of America) (Constitution)

3ft ITT? (part) (play) ^  ^  '
5Tt 4' ? f t ^  «ft %  WT ^  ^  3rr!TTrT %  ^

¥̂3TT (India) ^pnft % T̂̂ :̂ |t 5rmT sftr ^
'jflJniT aftr ®F>ft ^  ^  f fe n
^  ?ir ^  ??nt I eft >TW?r ^  ^  ^  ^
arrniTT 3T  ̂ ^ ft ^5T^#T I  %  t  arr̂ T stftrrf^ i

^ft T C  ^  ^  ?ft»TrfJT I sftr, '^t, z if

|tr JTF 5|er t̂err | %  arw ffeTT ^  ^   ̂ '
qrrs #■ 3T^ ^  ^  f  f% sR’ f»T 3 1 ^
a^T t| eft ^  % 5!>r ^  ^  ^ T?: aftr
^T?r TT 5T?r ’prt stt f  sn ^ st^ ir  ^  w  i v » r h  
^  fTTT ^  HT îr ^  ^  >nTT sfk  5*iK ^mr# ?5 t̂ i t  ^

“Sf̂  ^  I' %  ^ 3 ^  ^  ?Ft?3t5<T5R ^  W  3f^ ^
gr? ^ ‘T ^  t̂ »T«rT ar'tK ^  >ft ^  »T5n sftr
STT̂  ^JIKt (State) % M t i?  ( First President)
TTe^tr% ^  ^ t: l i f t  an# 31^ ^  a m t  e r ^  % aftr

#  eiT̂ ; % ^«rrl t  T?t  ̂ i t̂»tpt% ^  f fe n  %
^  ^  X!̂  3iTf5̂ 5y (Article) ?T tr^ srr̂ tqPT (Provision) ^  % 
JTT? ĤTT anr̂ r t' 3tt t|t | i
?rm f^ aftsT (oath) ^  *fr aftT^F^R5 an^ (Council o f
Ministers) arrr^ (Appoint) f¥?TT «TT I ^  ?|':f
(Continuity) fr|f ^  eR ^  ^  ?>Tr t  ^  tteiT 3n t? t 1 1
arVt ŝft̂ T spt? «pt »TTfe^ (Guardian) aTHE ^  ^?ft^5PT #  rTT?
% 3ft TtJ ^T5TTt ^  ^  ^  (New Republic) t' ^  »rt
t  I aftT 5PT 3fr ^T̂ W Ji?r 'IT I  arr artr' #
31  ̂ 43 ^  ^  ^  ^  ^  arV ar̂  f»T sft 35‘tt

(Criticis n) ^  | ^  >ft f»T 5 t| | I

^  M tis  ^ ftrr^ t?: ferr «tt a^T # r  «rr
JT t̂ TK ^'3 R xn m ; #  ’ t̂ t ^  #  T tfty#  tsc ^"t ^



3̂̂ nr ^  «ft Vbî »i HiPŵ  ̂ (Foreign policy) t  ^
3ftr *T 1 <1 ^  ^ 3ftr 4  -dH+t ^

i  I |q H s t r #  f  %  >TTfê ft
'7^ f^ fd% 5iT  ^  I  i^ x  ’are’ 'rrfirfxTr^ ^  s ftt 
% (Recognition) ^■j; ft;fe%5Jr | I >n?5

^  3RT? % f?5  ̂ ir  ̂ q-T̂  ^  I  I jt
ftr# ? o f>T̂ ? ^  f?3TT ^  t  I ^ ^  TT 5Tff

'EfT^ I A' #  R̂5) T^ i  ?ft ?HT
I  f% f r̂ ^  %, %, f|?STf^55  Historical

•events) ^  m*R arr I  I Jî rrrirT srcTTT ^ ^  ^  s i ^
^ sp̂  :ift 31̂  (achieve) fr|1f ^  TTJIT qT ^ 3 ^  5»TT̂

JTTftr M?REX (Deputy Prime Minister ) ^ * T  ¥rT̂  TCW ^
i e t # ^  'TTf^^ (Integration Policy) % ^  ^  ftajT f

H ffrr^  iffr  ^?r srrf<r PtPt???: aft?: f r : f t  srTfH Prffr^sr

#5?r f(r  ^ ^  f  1% ĴTTTT sr^twJT ^nrsi^  i  sftT

fe# 3PRT srf^TST  ̂ -̂?rTT Tt>IT I

m  A ’TTmre ^  aftT i ^ t  «ftfT ?ft ^  I  ft> f*T# 
3pTiT ^fer ^fr rtf?  (Right) ^  (^  3r??e (adult)

>7̂  sftT 3ftx:?r !̂ '=̂ rf3r (Franchise) ^
|; r̂qr ^  fHXfr n-f (Responsibility),
i%T%aiTft, I  f% fRT ^  TfTf I ^ (literacy)
^ s f t  I  ^  5»T ^  t  1 ^  I  ft)
t5nf%»T (Planning) sfk sft^^JT (Production) % (Targets)
% M  9plf ^  »raT 1 1 ^  5T5 (Time) ^jrtJ fBW (Fix)
^̂ n?TT <Tt»lT I 5tff fiT (Food) ^  sfhrwr % | ^ f

JI5 ’Tt fip ^  3Ft < fh $ ^  (Population)
^  5qKT ^  t  ^  5’ ’Trr S3TT!T STTSTT I

’T̂ TT ^  '^if'f^r 5T <3^ P̂I ?TT>r̂ T

I ’T# arTRTT t  %  5»1T<t n̂STTT ??T ^
siiPT %<ft I
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eft fiPTJ >T̂ f  ?r»TJr # ^  |?T7t
^^<JT ?r<TT'̂  ?r|f 5pT t  arN t o  f t  5jt?y^ #  smrr

^  I

5*n^ ^  3rr^ ^  sft
(Fundamental rights) (Social justice) înT

I  ^  #  fJTft ?rrf^ #  %  fn rfr
?TT^ ^  #  =PTT (Steps) ^  I sfr?: l5»ft f»n t fir r r ^
(Preamble) q sfT «|t5WT| ^1 ^3^ ^  >ft I Ĵrrt ?n^ '
#  f g  ^  i m w '  sfjra ^

55T̂ »ft I 3TT̂  ?tttt r̂tk ^  ^  f  1%
% I ’TTft ’ERvR 3fTT̂  # 5TT̂  | I

qr ^  ^ ?̂nTT̂  ^  JTT T̂flr |t̂ ft ^  aftr r̂rrt
ff̂ TiTT 5*nft aftT T|t t  I ^  «r?TT̂  ft̂ TT %

# 5ft T̂# fe #  Trf I, fsrtrj:??! # ^
>tf I  ^  ^ 5rft?r I , |»IT̂  3 ( ^

f̂iJTsar  ̂ I as'iT 3ft JT? fsn^^rft f  ^
irj j i r 1 3PTT ^  sTTfft ^nTt ^ftrr % w  arw® w ^

arm mf*r ?rrTt |Pm (true spirit)
% ^  PPTT I ^  f?r 51  ̂ H ĝcT 5® ĴfiTT sft
tftt TT̂ r ?rif2T ^  t  i

tTsp t ' a^T i  ^  t  ft> ^  ^ Trfw^nfe
sn f ^  f% ^ ? r  % >TTT̂  ^  >it I  fi^

3TŴ  I  I 'T ^  an^ sft ftl *tft 5f̂ T ^  ^  3TT 3fT̂ »ft
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(English translation of the above speech)

Shrimati Durgabai (Madras); I am conscious that I am speaking today in 
«  Sovereign Independent Bepublic.

Babu Ranmarayan Singh (Bihar): Quite so,

Sluimati Durgabai: I am also conscious of the inadequacy cf my know­
ledge of the Hindi language.

Babu Eanmarayan Singh: It is adequate.

Shrimati Durgabai: And that I am somewhat handicapped to give expres- 
Bion to my sentiments in a suitable manner. It is, however, due to my 
reverence and devotion towards Hindi and the awareness of the fact of its 
ha^ittg been declared as our national language, that I feel it to be my duty to 
«peak in this language. I have, therefore, dared to speak here in Hindi today 
ti^ough after considerable effort. ^

As I stand here at the moment, I imagine myself to be somewhat dreaming. 
Today the memory of those days comes to my mind when in the period of my 
'Study and '.vhen J used to peruse the part played by Hamilton, Jeffe son and 
•others in frrtming the Constitution of the United States of America I wondered 
if there will ever come a stage when India would emerge from slavery to assume 
an independent status. I also wondered if we shall ever be competent to frame 
our own constitution. By the grace of Providence that occasion has come and 
it is my good fortune that I am indulging in self-praise fo:- being fortunat:e to 
play a part Sir, I feel proud to submit that our Constitution has,at last been 
framed. I am, however, conscious as yet that, while we were busy f]uming 
the Constitution, the outsiders generally complained that though month after 
month and yeai aft^r year were passing by, we were unable to complete that 
task. By God s g: ace that stage is happily over. We are witnessing scene 
after scene now. The Constitution of India has been framed and has since 
been brought into force with effect from January 26, lisist. The Presidential
Blection is-over and Babu Kajendra Prasad has already been here as the firsfc
President of our State. And just now I am congratulating him both on my 
own behalf as well as of the House. Sir, every a:iicle and provision of India’s 
Constitution has become operative by now. The President has taken the oath 
in accordance with the provisions of that constitution and likewise he has since 
ep])ointed the Council of Ministers. We fail to find sufficient continuity with­
in it. yet whatever was to be done, is being done. The Supreme Court, which
IB to play it*i part as the guardian of the Constitution, has already been set
up in the new Republic. The Presidential Address, for which we had assembled 
here, has already been deiive:ed. Now we are proceeding with the criticism 
whatievei* we have to offer in connection with that address.

' In the course of his address of 27 paragraph to this House, the President 
had dwelt on thfe policy of the Government. In that address he has touched 
upon oar foreign policy. I agree with every word in that paragraph and con* 
gratulate the Government for that. While submitting this T nm awaro of the
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severe criticism regarding our foreign policy, particularly with reference to om* 
relations with Pakistan ami oiu: recognition of Bed C’hina. As ten mniutes 
in all have been given to me to speak, there is hardly any tinie left with me 
(o answer all tbai crilicisvi;. 1, ihtieiore, . don’t propose to speak on this 
subject anv more. Wlierv^l com e-to paragraph 12, 1 feel if the past hist:*n- 
r-i»l events'of tiiis couniry ai e being pictured to nry mind. Our Deputy Pnn’ie 
Minister following" his policy o£ integration has brought the country on fir̂ n
footing__an* achievement wbicli M;;harana Pratap could not establish everi at
the of hiK life. And when 1 see. persons of the eminence of oui' Prince 
Ministe” and the Deputy Prime Minister occupying the seats, I simply take it 
a matter of our utmost good fortune. Wc shall really have to congratulate: 
om’sehes for that.

As I look to paragraph 13, 1 feel a Ivit saddened. In the Constitution we 
have piovitfed the right of franchise for every adult person— may be a man or , 
a womai’ . It becomes, therefore, our responsibility to educate them all; we 
all are \\ell aware of the pei-centage of literacy in this country.

I feel soiry to note the absence of any time hmit fixed for reaching the
targets in respect of planning and production. We shall have to lix time for 
that. Along with a proper consideration of the problem of food pix>duction 
we should not become oblivious .of the increase on an enormous scale in the
population of our country. W'e should give attention to this aspect also. We
shall not be able to meet the difficulties with succe;is \\ithin the funds we 
propose to utilize on plaiuiing. 1 hape the Government will give due- thougiit 
to this submission.

Only five minutes more are left and within this time another member wiil 
be unable to finish his speech. You may, therefore, please permit me to con­
tinue my speech.

The President has not referred to the steps which the Govsc-nment are
taking or propose to take with regard to the fundamental rights and social
justice, a mention of which has been made in our Constitution. The President 
has neither reveale<l any method as to how the Government propose to give
fi practical shape to all those principles laid dowi\ in the Preamble to the
Constitution. Today the whole world is watching the way our Government
translate the (.'onstitution into action and whether they become successful in 
doing 80 or not. The Govei'nment will have to prove to the whole world that 
t̂ uey possess sutftciont cHpucity and strength to put in practice the principles 
lai(  ̂ down in our constitution and the Preamble thei'wf. We shall have to 
discharge this responsibihty of ours. Onoe, throwing in all our might, we are 
successful to practice upon the constitution, we will aui’ely be yble to show it 
to the world that we have accomphshed the task in the true s ĵirit. I had 
in,uch tr; say but 1 liave no time.

Sir, I want to submit one thing n)ore. Ip is that on coming m the iarlia- 
ment I found many old friends missing and. new" frier ds in th» ir places I 
had, however, hopes that more of my hon. sisters will be piei>ent in the 
Hous.5. But surprisingly I find here only two new’ hon sisters. One of oiy 
old hon, sisters has been replaced by a nude hon, m< mber. 1 i squest t^ 
the Government and the people at Uirge not to exerci^̂ e disc)ujiiration :jn 
grounds of sex. There is an abundance of nmn-power available w4ii..‘h shovld 
be properly hanjessed. Tiicre is enough strength wdiere there is uiA.u-powijr. 
We shall al^o have to utilizo ability wherever it may exis6 The 50 per cjeiit
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population of India consists of women. It will not augur well if no propei 
use of tliem IS made. I, therefore, convey it to the Government and the 
people most empjiatically to ponder over this issue and not to allow si'ch 
things to nappen in future. ^

1 resume my seat with this submission.




